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LOK SABHA 
Thursday, 8th August, 1957.

The Lok Sabha net at Eleven of the
1 Clock

[Mr. S p b a x zr  in the Chair] 

ORAL ANSWERS TO QUESTIONS

Indo-Paklstan Financial tames
t

/S W  D' C. Sharma:
\Shri Kalika Singh:

Will the Minister of Finance be 
pleased to refer to the reply given 
to Unstarred Question No 30 on the 
26th March, 1957 and state:

(a) 'whether any date has since 
6een fixed for the meeting ot the 
Finance Ministers of India and 
Pakistan to resolve the outstanding 
financial Issues between India and 
Pakistan; and

(b) if so, what is the date?

The Deputy Minister ot Finance 
(Shri B. R. Bhagat): (a) No, Sir.

lb) Does not arise

Shri D. C. Sharma: May I know 
how many outstanding financial issues 
we had with the Pakistan Govern
ment in 1947, and how many of them 
have been settled up to this time?

The Minister of Finance (Shri T. T. 
Krishnamachari): It is very difficult 
for me at the present moment to say 
what was the total number of finan
cial issue* and how many were settled, 
but so far I think we have roughly 
20 to 91 issues unsettled, and they 
are fairly big issues.

—SB5»SB=3SBSBs~K=s&ss====a==sai£fl*
746a

Shri D. C. Sharma: May I know 
what is the total value of these 21 
issues that we have outstanding so 
far as the Pakistan Government is 
concerned?

Shri T. T. Krithnamachaii: Again I
have to do some arithmetic by adding 
it all up, but particularly there is a 
big sum of Rs 300 crores and odd at 
the over-all partition settlement due 
to us from Pakistan, apart from quite 
a number of other items, and so far as 
Pakistan’s claim on us is concerned, 
they say that the divisible assets of 
the Issue Department of the Reserve 
Bank have not been, completely trans
ferred to them, and they claim some
thing like Rs 48 or Rs 49 crores.

Shri R. Ramanathan Chettiar: May
I know whether Pakistan is paying 
interest towards this large amount 
that is due to us9

Shri T. T. Krishnamscharl: It is
common knowledge that no payment 
is received from Pakistan.

Shri Heda: How do the Govern
ment explain their position in view 
of the fact that Pakistan had been 
consistently evading a solution of these 
disputes and the Government of India 
are not taking recourse to the World 
Court?

Shri T. T. Krtshnamacharl: My
knowledge of international law is 
somewhat rusty, and I do not know 
whether for a fiduciary claim we out 
go to the World Court. I will have 
to get some verification from my 
adviser the Law Minister on that 
point, but so far as what we are doing 
for the settlement of these issues ia 
concerned, hon Members again know 
that the relationship between the two 
countries today is such that moral
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persuasion has no place in matters of
this nature

Shri Achar: What are the main 
items constituting the Rs 300 crores?

Shri T. T. Krishnamachari: The 
Rs 300 crores is the over-all partition 
settlement between the two countries, 
that is to „say they have with them 
assets of that category which are not 
balanced by assets in India. There
fore, they owe us about Rs 300 and 
odd crores

Shri D. C. Bharms: May I know
when the last meeting between the 
Finance Ministers of India and 
Pakistan was held and what efforts
have been made to have another 
meeting, and whether the fault has 
been on our side that we have not 
had a meeting*

Skii T. T. Krtahnamscharl: I would
draw the attention of the House and 
ask my hon friend to recollect the 
supplementary question which he put 
to my distinguished predecessor on
the 27th July, 1955 The position 
remains much the same In order to
arrange a meeting, two people must 
come together In this case Barkis is 
willing, but I am afraid Peggotty will 
not play up

Famis Diamond Mines 
t

..m  f  Dr. Ram Subhag Singh:
\  Shri Ragfcnnath Singh:

Will the Minister Of Steel, Mines 
and Fuel be pleased to state:

(a) whether it is a fact that the 
company which operated the Panna 
Diamond Mines ceased its operations 
since the nationalisation announce
ment made on the 9th April, 1956,

(b) whether it is a fact that the 
workers of the Mines are sitting idle 
for lack of work;

(c) when the procedure relating to 
nationalisation will be completed; and

(d) whether the quantum of com
pensation to the company has been 
decided?

The Minister of Mines and Oil (Shri 
K. D. Malavlya): (a) and (b). The 
operations of the Company were un
doubtedly affected by the nationaliza
tion announcement, but even earlier 
financial difficulties had rendered it 
necessary for the Company consider
ably to reduce its scale of operations. 
These difficulties have continued to 
multiply and have resulted in the lay
ing off of surplus labour

(c) and (d) If agreement is not 
reached m the negotiations that are 
proceeding Government intends to
promote legislation to acquire the 
business of the Company which will
contain a provision defining the 
principles on which compensation is 
to be assessed

Dr. Ram Snbhag Singh: May I
know the number of workers who 
are lying idle because of this confu
sion’

Shri K. D. Malavlya: There are
three or four concessions The Panna 
Diamond Mining Syndicate is the 
only active holders which were doing 
something before these announce
ments were made

Dr. Ram Snbhag Singh: I wanted 
to know how many workers are going
without any work because -of this 
announcement of the Government 
and the consequent suspension of
work on the part of that company.

Shri K. D. Malavlya: Part of the 
working was going on and is still, I 
am told, gomg on, but I do not know
just now the exact number who are 
idle.

g f r  w r flit ftrar *r |
a s * vrft %? «*nr iftr %

& mff *flrrcr tftr m  **
«r*r $ fa  aft ftrcrr *r T^r |

w rj i  w im  <*rfarr ?

* 0  %• wnwfN :
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^ < 1 7  i
Shri Xhunppa: May I know whether 

any mining expert's collaboration is 
being sought by the Government' and 
whether any of them have offered 
themselves to do the service?

Shri K. D. MaUvlya: Yes, Sir. There 
are two or three advisers whose 
opinion was sought and we have got 
reports also, and all those reports 
have been considered and are still 
being considered.

Shri T. B. Vittel Kao: These pro
tracted negotiations have been going 
on for well over a year, but there is 
need for working these mines in view 
of our requirements of industrial dia
monds. So, when can we expect 
these negotiations to come to an end.

Shri K. D. Malaviya: In a way no 
time has been lost because even after 
negotiations had been successfully 
completed a lot of detailed prospect
ing was needed to find out exactly 
the quantum of investment that will 
be economically feasible for the ex
ploitation of the Panna diamond 
mines. We did not stop for the de
tailed prospecting and it has been 
going on. Together with it, some 
diamond also is being exploited. It 
is not of much consequence from the 
point of large-scala exploitation, but 
as I said, both the items of the pro
gramme, that is negotiation and de
tailed prospecting are going on 
simultaneously. So there is no loss 
of time.

Shri Kasliwal: Probably the hon. 
Minister is aware that before this 
question of nationalisation was taken 
up a Russian team of investigators 
was invited by the company to go 
into the whole matter. May I know 
whether these experts mentioned by 
the hon. Minister now are the same

Russian team of investigators or 
some other team?

Bhrl K. D. Malaviya: No Russian 
diamond mining experts as such were 
invited either by the Syndicate or by 
the Government from the USSR to 
carry on investigations, but certain 
Russian geologists were available to 
the private company who gave their 
opinion on the data produced by the 
company. That was not necessarily 
to be accepted by the Government 
We got it checked up and there was 
some amount of difference on the 
opinion expressed by the Russians. 
Now there is not much of a diffe
rence, and we hope that as soon as 
the negotiations are concluded, we 
shall start actively working the mines.

Fiscal Monopolies

•70Q. Shri Shree Narayan Das: Will 
the Minister of Finance be pleased to 
refer to the reply given to Starred 
Question No. 117 on the 18th July,
1956 and state:

(a) whether any decision for mak
ing an expert enquiry into the possi
bilities of setting up fiscal monopolies 
with a view to augmenting public 
revenues has since been taken; and

(b) if so, the nature thereof?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b). 
The matter had been examined at an 
official level and Government do not 
feel that there is a prima facie case 
at the present moment for instituting 
an expert enquiry into the possibili
ties of setting up fiscal monopolies.

Shri Shree Narayan Das: May I
know the names of the articles in 
relation to which this question was 
examined by the department?

Shri B. It. Bhagat: The Taxation
Enquiry Commission recommended 
that tobacco, matches and salt ■hffiM 
be selected for fiscal monopoly and 
these have been examined at the 
jfflcial level,
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Shri Shree N u>n> Doss May I
know the important considerations 
that led to this decision?

Shri B. R. Bhagat: The whole ques
tion of augmenting public revenues 
through fiscal monopolies has assumed 
a different complexion altogether, 
because, since the recommendations of
the Taxation Enquiry Commission 
about three years ago, the excise 
duties on a number of commodities 
have gone up And it is now evident 
or rather proved that it is possible to 
raise the revenue from excise duty 
substantially Apart from this, there 
are administrative complications in 
taking over a large number of items 
from private business into the public 
sector There are other considera
tions also I think due to these con
siderations, the committee came to
the conclusion that there was no prima 
facie case for an enquiry of this 
nature

Shri Shree Narayan Das: In view
of the fact that excise duty is levied
on salt, will Government consider the 
necessity of havipg fiscal monopoly in 
this respect7

The Minister of finance (Shri T. T. 
Krishnamachari): Even this matter
has been under examination for a long
time But there is one particular 
fact connected with salt, that is to say, 
that if we take up monopoly distri
bution, it might quite conceivably be
mentioned by people that it is an 
indirect method of levying a duty on 
salt Personally, I think it is feasible 
to work salt as a State monopoly, but 
I think we have to consider the other 
matters that would arise from that 
before we take up a decision 

The door is not closed in regard to 
this matter We have, as hon Mem
bers know, a State Trading Corpora
tion The accusation made against 
the State Trading Corporation is that 
it is becoming a monopoly My hon
friend opposite, Shri M B Masani, is 
one of those vigorous advocates against 
State capitalism, and fiscal mono
polies are naked forms of State 
capitalism Of course, they are 
intended to produce revenue, but there

are other matters which will have*to 
be taken into consideration. It dees 
not mean that Government's mind is 
sealed against this idea. But the 
matter must be further examined;
maybe, salt might be brought under 
Government control not merely for
the purpose of producing more revenue 
but also on grounds of the health of
the people, it is quite likely And 
this question will duly be considered 
at the appropriate time

Pay Scales Revision
*701. Shri M. R. Krishna: Will the 

Minister of Defence be pleased to state 
whether the LDCs m the Defence
Services have been benefited by the 
revised Pay Scales introduced for the 
Central Secretariat personnel7

The Deputy Minister of Defence 
(Shri Raghuramaiab): Yes, Sir

Shri M. R. Krishna: May I know
whether the LDCs in the Defence 
Services were given the revised pay
scales simultaneously with the Central 
Secretariat employees, or after a 
couple of months7

Shri Raghuramaiah: In the case of
clerks in the Central Secretariat, the 
revised scales came into operation 
with effect from 1st April, 1956 But 
m the case of clerks paid out of the 
Defence Estimates, it came into effect 
from 1st August, 1956

Shri M. R. Krishna: May I know
the reasons for the delay in effecting 
the revised scales? Was it that there 
was no demand from the L D Cs in 
the Defence Services7

Shri Raghuramaiah: First of all, the 
decision was taken only m respect of
clerks m the Central Secretariat and 
offices included in the Central Secre
tariat Clerical Service Scheme Later 
on, representations were received, and 
Government extended these increased 
scales of pay to all clerks; and in
pursuance of that decision, it was 
extended to clerks paid out of Defence 
Estimates But the decision of Gov
ernment then was that it should come
into effect from 1st August, 1056,
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because it w u  only later that a deci
sion had been taken about these other 
categories.

I may mention that this new scale
is an improvement over the original 
scale which was prescribed in the light
of the recommendations of the Central 
Pay Commission. The then scale was 
Rs. 55—130, but the revised scale goes 
beyond that, and it prescribes 
Rs. 60—130

Deferred Payment Exchange 
Guarantee Scheme

Mr. Speaker: Next question. Q No. 
702.

Shrlmati Tarkeshwarl Sinha: May I
request that Q. No. 729 also may be
taken up along with this, since both 
the questions relate to the same sub
ject, namely deferred payments?

Mr. Speaker: Is the Minister willing
to answer both together7

The Minister of Finance (Shri T. T. 
Krishnamachari): Yes, Sir

*702. Shrimati Tarkeshwarl Sinha:
Will the Minister of Finance be pleas
ed to state*

(a) the progress made in the Defer
red Payments Exchange Guarantee 
Scheme, and

(b) the estimate of increase in the 
price of machinery and other capital 
goods as a result of deferred pay* 
inents?

Shri T. T. Krishnamachari: (a) and
(b) Since deferred payment terms 
for a number of projects are still 
under discussion, it is not possible now
either to indicate the extent of pro
gress made in this scheme or to cal
culate the increase m price due to
such arrangements; it is however 
expected to be of the order of 6 per 
cent on average

The answer to Question No. 729, 
stands in the name of hon. colleague, 
Shri B R Bhagat. With your per* 
mission I would like to read out that 
answer.

Imports on Deferred Payments
t

r  Shrimati Tarkeshwarai 
j  Sinha:

•789.] Shri Baghunath Singh:
I Shri Nagi Reddy:

Will the Minister of Finance be
pleased to state:

(a) the progress made so far in
achieving facilities for deferred pay* 
inents in the matter of imports;

(b) the names of the countries that 
have agreed to help India; and

(c) the countries with whom nego
tiations are m progress?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Government
have under consideration various 
measures for facilitating import of
capital goods on deferred payment 
b a sis , including exemption from
income-tax, m approved cases, on 
interest payments on the credits.

(b) and (c). No negotiations are
being carried on with the Government 
ol any foreign country other than 
France for the supply of capital goods
on long-term credit The discussions 
with the French Government are still 
in progress

Shrimati Tarkeshwarl Sinha: Some 
time back, in reply to one of my sup* 
plementary questions, Government 
announced that for standing guarantee 
for these deferred payments, the insti
tution of a foreign exchange fund 
under that scheme was under con
sideration May I know what pro* 
gress has been made in regard to that, 
and if there has been a delay, the 
main reasons for the delay?

Shri T. T. Krishnamachari: I think 
our preparations m that regard are
almost complete. But that does not 
mean the fund will be constituted, 
because the money for the fund will
have to be subscribed to by those 
people who require guarantees, I do
not know how many people would
require guarantees, and even so, how
many such people would be prepared 
to put down the cash for the purpose 
of obtaining the guarantee.
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Shrimati Tarkethwiri Slnha: Is it
not a fact that even now, in regard 
to the negotiations that are in pro
gress about deferred payments, Gov
ernment act as the guarantor in res
pect of almost all the negotiations 
with other countries, whether they be 
in the private sector or on a Govem- 
ment-to-Government basis, and if so, 
what special difficulties have come in 
the way of Government in respect of 
this fund9

Shri T T Krlahnamarihart: The
answer to the first part of the ques
tion is m the negative The seeond 
does not arise

Dr. Ram Sabhag Singh: Govern
ment are now approaching different 
countries for giving facilities for 
deferred payments May I know why 
this difficulty of foreign exchange was 
not realised about a year or two 
years ago*'

Shri T, T- Krishnamaehart: It is true 
that this question of an acute short
age of foreign exchange was not 
realised two years back, nor was it 
at that time realised that private 
import of capital goods would be of 
the magnitude that it was during the 
last eighteen months In fact, there 
has been a phenomenal increase in 
the import of capital goods on private 
account, and to some extent, on public 
account as well during this period 
These factors were not then adequate
ly realised

Shri Ranga: Why is it that these 
negotiations have not been instituted 
with other countries’  We came to 
know, and it was published in the 
papers also, that Germany was also 
considering the advisability of extend
ing this facility Are any efforts 
going to be made or are they being 
made to negotiate with Germany also, 
so that our importers would be 
helped9

Shri T. T. Krishaamachari: At the 
present moment, the German Govern
ment is not prepared to help its 
exporters with any form of credit or 
credit guarantee for the purpose of 
providing capital goods for this or for 
any other country

Shri Danuud: May I know which 
industry will be given priority for 
importing capital goods under this 
deferred payments scheme?

Shri T. T. Krlshnamachari: That is 
a matter to be determined by the 
Commerce and Industry Ministry in 
consultation with the Planning Com
mission

Shri Shivananjappa: May I know
whether the import of machinery for 
co-operative sugar factories is also 
arranged on a deferred payment basis?

Shri T. T. Krishaamachari: We have 
made some arrangement so far, and I 
cannot say whether any extension of 
that scheme would be possible in the 
future

Sbrimati Tarkeshwarl Slnha: In
reply to one of my questions, the 
Minister stated that in regard to the 
establishment of a foreign exchange 
fund for the deferred payment 
guarantee scheme, the arrangements 
were almost complete May I have 
an idea of the total working capital 
of the fund, and whether Government 
will charge any maintenance charges 
for keeping that fund, and, if so, what 
they would be9

Shri T. T. Krishnamachari: There
will be no capital, so to say, for that 
fund, because the accrual in the fund 
would depend upon the number of 
people who approach the Reserve 
Bank for the guarantee and, there
fore, will deposit money there The 
question of any interest to be paid in 
respect of those deposits will have to 
be determined by the Reserve Bank.

Shrimati Tarkeshwarl Sinba: We
read in the papers, and a little indica
tion of it was also given by the 
Minister of Commerce and Industry, 
that some negotiations about deferred 
payment imports are going on with 
Japan As Japan has come to be one 
of the main capital goods producing 
countries, may I know in what way 
these negotiations are being carried 
on and whether there are any expec
tations about getting some capital 
goods from Japan, and if so, of whit 
kind?
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Shri T. T. Krishnamachari: The 
rtlge of the negotiation* u  such that 
I am not able to add materially to the 
knowledge of my hon friend in this 
respect.

Remittance of FroAta
+

{
Shri ML R. Krishna:
Shri Sadhan Oupta:

Shri V. r. Nayar:
Will the Minister of Finance be 

pleased to state the steps, if any taken, 
to minimise loss of foreign exchange 
through remittances abroad by foreign 
Arms in India?

The Minister of Finance (Shri T. T. 
Krishnamachari); If the question is 
intended to elicit an answer about 
unauthorised remittances from India 
to foreign countries I would say we 
have complete control over all trans
actions that take place through tradi
tional channels

Shri V. F Nayar: Earlier this 
session, I was told that the Finance 
Ministry or the Reserve Bank did not 
keep a separate account of the remit
tance of profits firm-wise I want to 
know what will be the total annual 
remittance of profits by foreign firms 
operating in India 

Shri T. T. Krishnamachari. During 
the year 1956-57, it was of the order 
of Rs 27 odd crores 

Shri V. F. Nayar: May I know why 
it is not possible for either the Reserve 
Bank or the Finance Ministry to keep 
separate accounts of various firms in 
regard to the foreign exchange which 
they have to ask for for remittance of 
profits7

Shri T. T. Krishnamachari: It is a 
matter of policy of the various insti
tutions that keep accounts not to 
divulge individual transactions, but 
they are always prepared to give the 
collective transactions to any person 
who is entitled to ask questions and 
is entitled to receive an answer 

Shri V. F. Nayar: May I know what 
is the amount of profit remitted by 
firms of British origin?

Shri I , T. Krisfeaamaehari: As
regards UJC., it would be Rs 22*4 
crores

Shri Ranga: What is the position la 
regard to the import of books as well 
as journals tram abroad for which 
rupee payments are advertised to ha 
paid to their agents here?

Shri T. T. Krishnamachari: I do not 
know if my hon friend wants to know 
about the procedure

Shri Ranga: Are we making remit* 
tances in foreign exchange in any 
indirect way7 

Shri T. T. Krishnamachari. Actually, 
so far as books are concerned, until 
30th June, it was on the OGL So 
anybody was free to import books as 
he liked and the Reserve Bank had 
to provide the exchange, if a person 
wanted to import books It may be 
that m certain cases, people did not 
approach the Reserve Bank, but got 
the books on consignment and the 
shipper obtained payment in rupees 
It is  likely, but this is a matter about 
which I have no information now If 
the hon Member puts down a ques
tion, I shall try to gather the informa
tion from the Reserve Bank and the 
appropriate Ministry and give it 

Shri 1. Ramanathan Chettiar: What 
is  the total amount of profits remitted 
out of the tea industry7 

Shri T. T. Krishnamachari: I require 
notice

Shri Joachim Alva: In view of the 
difficulties experienced by Govern
ment, has the Associated Chambers of 
Commerce, Calcutta, offered any 
assistance to Government to ease the 
situation?

Shri T. T. Krishnamachari: We do 
not go and approach chambers of com
merce for assistance whatever might 
be our difficulties 

Shri Joachim Alva: They have 
voluntarily offered 

Shri T. T. Krishnamachari: No offer 
is invited, no offer is accepted, and I 
suppose, no offer will be made 

Shri B. S. Murthy: The hon Minis
ter mention about traditional 
channels Have Government any 
machinery to find out other remit
tances made not through the proper 
and traditional channels, but untradi* 
ttonal channels?
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•hri X. X. IrlifliM M dm l; I do not 
know if the hon. Member knows of
the existence of a person o&Ued ‘Pick' 
who seems to be extremely popular 
in India today. He bag got a very
imaginative brain. He oftentimes 
makes estimates of black money move* 
ments in the exchange world. My 
hon. friend may look into ‘Pick's’
report, but he will not be any the 
wiser in regard to the facts of the 
case.

Shri XL N. Mukerjee: In view of
our present foreign exchange position
and also our fairly cordial relations
with foreign investors in India, may 1 
know if Government is contemplating 
a temporary moratorium on the 
remittance of profits from this coun
try?

Shri T. T. Krlshnamacliarl: This 
Government is not contemplating any 
deviation from accepted international 
standards of business morality.

Shri Heda: May I know what per
centage of the total profits did we 
authorise them to take to foreign
countries, and if any portion of capital 
has also allowed to be taken out last 
year?

Shri T. T. Krishnamachari: I have 
not been able to hear the question 
Probably I am getting deaf.

Mr. Speaker: What is the percentage 
of the profits remitted last year, and 
if any money on capital account was 
also remitted?

Shri T. T. Krishnamachari: So far
as remittances on capital account are 
concerned, I have to ask for notice
But we make an evaluation periodi
cally The Reserve Bank had made 
an evaluation in respect of the five 
years ended 1982-88 I believe they 
have made a further evaluation
recent*}. I can give very broadly the 
position in regard to the second 
evaluation There has been an increase 
of about Rs. 50 and odd crores-—nearly 
Rs 53 crores—of foreign assets in 
this country, and a large portion of it
has been pumping in of money by
way of reserves. There has also been

a certain amount of new capital 
coming, perhaps from the oil com
panies. But on the whole, over a
period of, say, five years, I think we 
are breaking even in regard to the 
outflow and inflow.

Expansion of Manipnr Rifles
•705. Shri L. Achaw Slagh: Will 

the Minister for Home Affairs be
pleased to state:

(a) whether it is a fact that there
is a scheme for expansion of the 
Manipur Rifles to a Battalion strength; 
and

<b) when it is gomg to be imple
mented7

The Minister of State In the Minis
try of Home Affairs (Shri Datar):
(a) No.

(b) Does not arise
Shri L. Achaw Singh: What is the 

existing strength of the Manipur Rifles
and how many amongst the officers 
and men are locally recruited?

Shri Datar: Government have ade
quate strength at their disposal

Smuggling
*707. Shri Raghunath Singh: Will 

the Minister of Finance be pleased to
state how many smuggling cases were
detected during the last 3 months 
from foreign ships berthing at Indian 
harbours and ports7

The Deputy Minister of Finance
(Shri B R. Bhagat): The total number 
of smuggling cases detected by the 
Customs authorities dunng the 8 
months (April, May and June, 1957) 
from foreign ships berthing at Indian 
harbours and ports was 419.

«f! xqm v ft*  : tfta VHTt 
% v n

qr ftH e fa *  1 4  *r*it *npn j  f t
fcfira «w t jrffr  wfiw

* t | ?



7477 Oral Answer* 8 AUGUST 1957 Oral Answers 7478

•ft mo n«» wnw: *nft a fro

« t  vrfcnt w n  s to t  *rar t  
«$  ftwr t o  $ i

«ft V $ m  WPTTT WTfTT
2 fa «Ft fant «rfro w m  *?T 

w  «5t< vrtiTt *r| f  
*rftr ft, ?rt «nj w  v r t r r f  ?

Mr. Speaker: Unless, there is any
thing confidential or secret in this 
matter, and disclosure of the methods 
will prevent the finding out of this 
smuggling, the hon. Minister must 
taifp the House into confidence and 
give the broad outlines of the steps 
that are being taken to detect 419 
cases m three months.

Shri B. R. Bhagat: Sir, the number 
of steps that we have taken are the 
following:

Customs examination of the 
passengers is undertaken at the 
customs station and airport;

all cargo imported and export* 
ed by air or sea in and out of 
India are subjected to customs 
examination;

then, we have organised a 
special customs intelligence.

•ft TVn* f3$: STT̂ T ftlM# %
forarsB *rt $ ?
w t 3 *  finrt % *wr fc f*  **  sure

wrf^*r wife ai?nff 'ir

<T>l4*l# •ishmc TT
The Minister of Finance (Shri T, T. 

Krlshnamaehari): I do not think the 
law will permit us to vicariously 
punish somebody else who has no 
knowledge of the offence. After all, 
it is a legal matter; it is not a thing 
which we can administratively decide 
who is the culprit and inflict the 
punishment 

Shri Kasllwal: The hon. Deputy 
Minister said that about 419 cases of

smuggling have been there. May I 
know what were the kinds of goods 
that were smuggled?

Shri B. R. Bhagat: Gold, silver,
jewellery, currency and opium and 
some other goods.

Shri M. L. Dwivedi: May I know 
how without the connivance of the 
foreign shippers such smuggling on 
a large scale is possible? And, if 
Government feel that there must be 
some sort of connivance, what is the 
hesitation m writing to tne various 
Governments to ta&e some steps so 
that tnese foreign snippers may not 
smuggle goods?

Shrt*' T. T. Krlshnamaehari: My
hon. triend is not quite correct It 
may be tnat it is a tramp steamer 
wnich has no particular background 
or 11 may be tnat the Captain of some 
tramp steamer that mignt connive at 
and do something of tms nature. But, 
by and large, l  do not think reput
able snipping lines connive at this 
kind ot tnrng because they know that 
they wui iot>e business and they will 
lose also the privileges they enjoy 
under the various Conference Regula
tions. So, 1 think, it would not be a 
correct or even a charitable assump
tion to make that the shipping com
panies are behind the ai"uggling and 
they choose India as being a fertile 
spot for their activities. Very large
ly, it is the individuals who are em
ployed in the ships, without the 
knowledge of any of the authorities, 
that indulge in thin matter.

Stainless Steel
*708. Shri Wodeyar: Will the Minis

ter of Steel, Mines and Fuel be
pleased to state:

(a) the total quantity and the value 
of stainless steel imported into Tnrfia 
dunng 1956-57; and

(b) whether there are any stainless 
steel factories in India at present?

The Minister of Steel, Mines n l  
Fuel (Sardar 8waran Singh): (a)
6,311 tons, value Bs. 3,93,19,635.



(b) There is at present no factory
manufacturing stainless steel in India

Shri Wodeyar: May I know whether 
Government are contemplating the 
manufacture of stainless steel in the 
country and, if so, what measures 
have been taken so far?

Sardar Swaran Singh: Yes, Sir It 
is the intention of the Government to
set up manufacturing capacity for
stainless steel and other special alloys 
in the country Some preliminary 
project reports have already been 
obtained

Shri Wodeyar: Is it a fact that the 
proposal is to start the manufacture 
of stainless steel m the factory at 
Bhadravati in the Mysore State7

Sardar Swaran Singh: Some enquiry 
was made about the possibility of
manufacturing it at the Bhadravati 
Iron and Steel Works, but some other 
proposals also are under considera
tion

Shri Ranga: In view of the fact that 
this is not a material of strategic 
importance or of substantial necessity
here in this country and in view also 
of the existence of so many other 
industries dealing with brass and 
bronze utensils and so on, would Gov
ernment consider the advisability of
stopping these imports until we are 
in a position to produce them our
selves7

Sardar Swaran Singh: For the
information of the hon Member, I 
might point out that it is not only
for the manufacture of utensils and 
the like that stainless steel is used
It is a very important alloy which is 
used for various industrial purposes 
also But we will examine this and 
ensure that such quantities of it may 
be curtailed as we can reasonably do 
without hitting the industry m the 
line

Prohibition
*709. Pandit D. N. Tiwary: Will the 

Minister of Home Affairs be pleased 
to lay a statement on the Table show
ing the number of prosecutions for
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infringement of prohibition since its 
enforcement in Delhi under the 
following charges

(i) infringement of time limit by 
dealers and hostelers;

(II) drinking on dry days;
(III) illicit distillation;
(iv) other charges7

The Minister of State la the Minis* 
try of Home Affairs (Shri Datar): A
statement is laid on the Table of Lok
Sabha [See Appendix II, annexure
No 94]

Pandit D. N. Tiwary: In the state
ment it is given that 446 cases were 
lodged May I know the nature of
the cases and also how many of them
were punished7

Shri Datar: I have not got the
details here, but they are excise 
offences

Pandit D. N. Tiwary: In the cate
gories 1, 2 and 3, no offence is com
mitted Under 4, there are 446 May 
I know what are these cases?

Mr. Speaker: The hon Member did 
not ask for that If he had asked for
the details I would have put it as an 
unstarred question

Pandit D. N. Tiwary: He has given 
446 cases What are the charges7

Mr. Speaker: If details are asked,
it could not have been a starred 
question I would have disallowed it 
and put it as an unstarred question
We could not have the details of all 
the 446 cases here

Shri Radha Raman: May I know
whether, as a result of the prohibition
programme m Delhi there has been 
an increase in illegal trade by boot
leggers and others in liquor and 
whether Government are aware of it 
and are taking some effective steps 
for checking it?

The Minister of Home Affairs 
(Pandit G. B. Pant): Yes; a special 
squad has been appointed tot tills

1957 Oral Answer* 7480



Oral Answers - 8 AUGUST 1957 Oral Answers

purpose. There has, probably, been 
an .increase because whenever attempts 
are made to restrict the use of any 
commodity, then alone the occasion 
arises for illicit traffic. So, so long 
as liquor could be very easily had, 
it was easier to get it in a legitimate 
way. So, presumbaly, there has been 
an increase. Special steps have been 
taken in order to guard against such 
abuses getting worse.

Shri Mahanty: May 1 know whether 
the offences are on the increase or on 
the decrease and whether the penal 
measures to enforce prohibition has 
proved a success?

Pandit G. B. Pant: Excise oifences 
have increased; that is, more men 
have been offending than it used to 
be in the past.

Shri Nany anankntty Menon: May
I know whether the sale of foreign 
liquor has gone down since the intro* 
duction of symbolic restrictions?

Pandit G. B. Pant: The restrictions 
are not symbolic. Whether it has 
gone down or not can be known only 
at the end of the year.

Dr. Soshll* Nayar: May I know
what steps, if any, Government have 
taken to enlist public co-operation in 

with crimes against prohibi
tion?

Pandit G. B. Pant: Government
welcome public co-operation and 
expect co-operation from every person 
who is interested in temperance.

Dr. Snshila Nayar: I know that is 
the general position of Government. 
But I want to know whether Govern
ment are trying to make any deli
berate and organised effort to enlist 
public co-operation. Have the Gov
ernment taken the initiative on their 
own?

Pandit G. B. Pant: Government has 
the initiative and would wel

come public co-operation, and will be 
prepared to consider any suggestion 
that hon. Members may have to make 
in this connection.

Shri lalpal Singh: Have they been 
considering the desirability of remov
ing the anomaly of having dry days 
during the rains?

Kerala Education Bill
+

C Shri ftadha Raman.
•71®. < Shri Manlyangadan:

I  Shri Slddlah:
Will the Minister of Home Affairs 

be pleased to state:
<a) whether Kerala Education Bill 

1957 authorising Government to take 
over schools was approved by the 
Government of India; and

(b) if not, whether any communica
tion in  this respect was addressed to 
Kerala Government?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) No.
m

(b) Yes. Normally State Govern
ments consult the Government of India 
on all Bill which under the provisions 
of the Constitution have to be reserv
ed for the consideration of the Presi
dent. The Kerala Education Bill con
tained provisions for taking over the 
management and acquisition of aided 
and recognised schools and payment of 
compensation. The Kerala Govern
ment, accordingly, consulted the Gov
ernment of India on the provisions of 
the draft Bill and the views of the 
Government of India were communi
cated to them.

Shri Radha Raman: May I know 
whether, in view of the controversy 
which is appearing in the Press as 
well as in the public with regard to 
this Bill between the Centre and the 
Government of Kerala, such communi
cations as are exchanged will be laid 
before the House?

Pandit G. B. Pant: I have written 
to the Chief Minister of Kerala about 
this, and if he agrees I might place 
the papers on the Table, but I would 
not do so except with his consent.

Shri Radha Raman: May I know 
whether the Government is aware of
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the unfavourable reaction this Bill has 
avoked in the country as it goes 
against the fundamental rights pro
vided in the Constitution to own \ 
private schools and, if so, has the 
Government advised the Kerala Gov
ernment not to proceed with it9

Pandit G. B. Pant: The Govern
ment has expressed its views and 
communicated them to the Kerala 
Government.

Dr. K, B. Menon: May I know 
whether the Government has advised 
the Kerala Education Minister to dis
place private agencies in the field of 
education and to deny them their nght 
of appeal from executive orders ask
ing them to hand over the institutions7

Mr. Speaker: He has already 
answered it There is no advice of that 
kind; they only wrote to them.

Pandit G. B. Pant: Even if the Gov
ernment has done that, it would not 
like to say so.

Shri Vasndevan Nair: Is it not a 
fact that the Kerala Government has 
already accepted certain suggestions 
made by the Government of India 
regarding the question of compensa
tion while taking over the schools in 
Kerala?

Pandit G. B. Pant: They have 
accepted some of our suggestions, but 
not all

Shri Mahanty: Will the hon Minis
ter be pleased to state in broad out
lines what were the views, offered to 
the Government of Kerala, more 
especially in cases where they relate 
to the controversial aspects of the 
BUI?

Shri Niarayanankntty Menon: Sir, I 
rise on a point of order Under rule 42 
a question may be asked regarding 
communications between a State Gov
ernment and the Central Government 
as to matters of fact Here a question 
is asked about details of the communi
cation which, I submit, is not allowed 
under the rule

Pandtt G. B. Pant: I think 
Shri Mahanty wants to know if any

advice was given to the Kerala Gov
ernment regarding the controversial 
point.

Shri V. P. Nayar: Let the point of 
order be decided first.

Mr. Speaker: The rule is this:
" no question shall be asked 

except as to matters of tact, and 
the answer shall be confined to a 
statement of fact"
The fact is that they have given an 

advice or suggestion.
Shri Easwara Iyer: Sir, I refer you

to rule 41(1) which says:
“Subject to the provisions of 

sub-rule (2), a question may be 
asked for the purpose of obtaining 
information on a matter of public 
importance within the special 
cognizance of the Minister to 
whom it is addressed”
Then, sub-clause (xx) of 41(2) says: 

“it shall not ask for information 
regarding Cabmet discussions, or 
advice given to the President in 
relation to any matter in respect 
of which there is a constitutional, 
statutory or conventional obliga
tion not to disclose information ” 
These may be Cabmet discussions
Mr. Speaker: Order, order. It is not 

a Cabinet discussion It is only an 
advice or suggestion given by the 
Central Government to the State 
Government So far as this matter is 
concerned, it does not appear to come 
under the mischief of any of these 
rules But I will leave it to the hon. 
Minister to decide the matters which 
he may disclose or may not disclose

Pandit G. B. Pant: As I said, we 
have sent our views to the Kerala 
Government and some of our sugges
tions have been accepted but not all. 
I am not prepared to give in detail 
what our advice was, what they have 
accepted, or what they have rejected 
or found difficult to accept.

Shri Pnnnooee: Sirr . . ,
Mr. Speaker: Order, order. Wa will 

go to the next question. I thought
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«hat the hon. Memben wanted h u  
oeen given by the hon. Minister.

Shri Funnoose: I want to put only 
one question.

Mr. Speaker: I thought Members
wanted to see that the answer* or sug
gestions are not disclosed to the House; 
that is what the hon. Minister has 
done. We will go to the next ques
tion.

Central Ordnance Depot, Kanpur
*711. Shn S. M. Banerjee: Will the 

Minister of Defence be pleased to 
'tate:

(a) 'whether some buildings and 
materials in Central Ordnance Depot, 
Kanpur were damaged as a result of 
the storm which took place on the 1st 
June, 1957; and

(b) whether any inquiry was insti
tuted to assess the loss?

The Parliamentary Secretary to the 
Minister of Defence (Shri Fatesinghrao 
Gaekwad): (a) Yes, Sir.

(b) Yes, Sir.
Shri S. M. Banerjee: May I know 

the actual amount sanctioned for the 
reconstruction of the damaged build
ings?

Shri Fatesinghrao Gaekwad: About
Rs. 6 lakhs.

Shri S. M. Banerjee: May I know 
whether construction work is being 
carried out by M.E.S. Departmental 
labour or contractors?

Shri Fatesinghrao Gaekwad: Some 
by departmental labour and some by 
contractors.

Shri S. M. Banerjee: What portion?
Shri Fatesinghrao Gaekwad: 26 of

the sheds were repaired by engineer 
troops, 86 by departmentally employed 
civilian labourers and 52 by civilian 
contractors.

Report on Rural Institutes
*712. Shri Mohan Swarup: Will the 

Minister of Education and Scientific 
Research be pleased to state:

(a) whether Mr. Louis Smith, Ford 
Foundation Consultant on Rural Edu

cation has submitted to Government 
any report on his impressions of 
Rural Institutes in India; and

(b) if so, the main features of the 
report?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) A statement is placed on the 
Table of Lok Sabha. [Sec Appendix II, 
annexure No. 95.]

Shri Mohan Swarup: May I know
the main features ol that?

Dr. K. L. Shrimali: The statement
gives all the main features.

Shri Mohan Swamp: Can they not 
be disclosed?

Mr. Speaker: The statement is laid 
on the Table of the House. It is here. 
The hon. Member may look into it It 
has become public property now.

Shri Mohan Swarup: May I know
whether the Government has any 
intention to implement that scheme?

Mr. Speaker: The hon. Member will 
read that scheme and then ask them.

Taxation Reform
*713. Shri Vajpayee: Will the Minis

ter of Finance be' pleased to state 
whether it is a fact that government 
propose to appoint a Committee to 
study State and local finances and 
recommend structural modifications 
m them in the light of the needs of 
finance for development?

The Deputy M1" 1**”  of Finance 
(Shri B. R. Bhagat): The question of 
arranging for a closer study of State 
and local finances in the context of 
the developmental needs of the coun
try has been thought over in the 
Finance Ministry from time to time, 
but no decision has yet been taken 
to appoint a Committee for this pur
pose.

Shri Vajpayee: May I know when 
the decision is likely to be taken to 
appoint the committee?
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Shri B. R. B huit; We have not 
thought over this matter and, there
fore, this question does not arise.

Shri Ranga: Is there a need for such 
a thing, m view of the fact that the 
Taxation Inquiry Commission has 
already discussed this matter and 
made recommendations7

Shri B. R. Bharat: The hon Mem
ber only supplements the answer that 
1 have given

Expansion of Technical Eduoatlon In 
States

*714. Shri Ganpaii Ram: Will the
Minister of Education and Scientific 
Research be pleased to lay a state
ment on the Table showing

(a) whether scheme for expansion 
of facilities for technical education m 
Institutions in different State has 
been formulated,

(b) if so, how much the new scheme 
will cost and the names of the insti
tutions with their location which will 
be expanded or established, and

(c) the major branches of the 
technical education m which education 
will be imparted7

The Deputy Minister of Education 
and Scientific Research (Shri M. M. 
Das): (a) to (c) A statement giving 
the required information is laid on 
the Table of Lok Sabha [See Appen
dix II, annexure No 98 J

ps ft? ^  *f f*  frfff w a

*ffot*TT $ ’
Shri M. M. Das: Yes, Sir 

*nswfir ttw yxvrx:

'srifcfr t
TTJTT *TTf!fr I  ’

Shri M. M. Das: The information
about the steps that the Government

propose to take has been riven in the 
statement that has been plaoed on 
the Table of the House.

Shri Thlmmaiah: May I know the
total amount of financial aid given to 
the institutions which are run by
private agencies, and what is the 
basis on which this amount is allocat
ed to the different States?

Shri M. M. Das: That is a question
altogether different from the main 
question But, so far as this scheme 
for expansion of technical education 
is concerned, which relates to the 
question, the amount qf non-recurring 
expenditure will be round about 
Rs 8 crores during the Second Five 
Year Plan

Shri Ranga: In what proportion is 
financial assistance given to the State 
Governments, is it 50 50?

Shri M. M. Das: For the expansion 
of some of the engineering institutes 
that has been contemplated by the 
Government, all the capital expendi
ture for such expansion will be borne 
either by the Government of India 
or by the University Grant Commis
sion according to whether the insti
tution belongs to the university or the 
State Government, or the Govern
ment of India

About recurring expenditure, for
the first year, the whole recurring ex
penditure will be borne by the Gov
ernment of India, in the second year, 
80 per cent of the recurring expendi
ture and m the third year and the 
fourth year, 50 per cent of the recur
ring expenditure will be borne by the 
Government of India This finishes 
the plan period, and for the rest of
expenditure, either the State Gov
ernment or the institution itself has 
to bear

Shri Dasappa: Is it not a fact that 
many of the State Governments have 
been pressing upon the Central Gov
ernment to permit them to admit 
more students into these technical 
institutions and may I know what 
steps the Government are taking to 
meet this great demand?
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Shri M. M. Das: We have formu-
lated a scheme for the expansion of
some of the existing engineering
institutions. The selection depends
upon the scope for such expansion
and I know the case my hon. friend
refers to, but in that case, I think
there is no scope at present for fur-
ther expansion.

Shri Dasappa: I was not referring
to any case for the future. I was
only referring to the fact that during
this year they are attempting to
work at least by shifts and see that
some more students are admitted into
these institutions.

Shri M. M. Das: All such requests
from the State Governments or other
institutions or authority have been
taken into consideration, and deci-
sions have been arrived at after
giving the fullest consideration to the
scope that is available for such ex-
pansion.

Shri S. V. Ramaswami: If it is not
possible to expand these institutions
immediately, what is the difficulty in
having' a .shift system so that the
existing institutions may be utilised
to the utmost?

Shri M. M. Das: We have already
taken schemes and the schemes are
under contemplation for the expan-
sion of existing engineering institu-
tions and in comparison with last
year, the total number of admissions
this year has gone up.

Shri S. V. Ramaswami: I was ask-
ing what is the objection to the shift
system.

Shri Dasappa: They have to con-
sider this _matter. The hon. Minister
says as though the matter is now
closed.

Shri M. M. Das: The Planning Com-
mission and the Government of India
set up a two member committee with
Shri . J. C, Ghosh and Shri L. S.
Chandrakant, the Deputy Educational
Adviser (Technical) to the Govern-
ment of India, to investigate the

Oral Answers

details of this matter, and this com-
mittee has given its recommendation
suggesting the names of the institu-
tions which will be 'expanded during
the-second Plan period. In arriving at
this conclusion about the selection of
these institutions, they have taken
into consideration the existing build-
ings, the buildings which are to be

, constructed and the existing teaching
staff, equipment and all other relevant
matters.

Mr. Speaker: The simple question is
whether this committee has considered
the shift system, whether it is possi-
ble to have a shift system. That is the
only point that has been asked.

Shri M. M. Das: I am not sure
whether the shift system has been
advised, but we are contemplating to
use the same laboratory and the same
equipment, and so, the shift system
has to be adopted to some extent.

Shri Dasappa: In view of the inte-
gration of the various parts in one or
other State, is it not a fact th-at special
problems have arisen, and because of
that, those who have no engineering
or medical or any other .technical
colleges within their own area are
finding difficulty now that they are
torn away from their former State.

Mr. Speaker: The hon. Member is
giving arguments for 'extending the
facilities or for having a shift system.
The hon. Minister has said that the
committee has recommended certain
things.

Shri Dasappa: He referred to a com-
mittee which was not concerned with
the integration of States.

Mr. Speaker: I would not allow
arguments of this kind under this
question.

Staff Quarters of Central Excise
Department

*715. Shri Sanganna: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Starred Question
No. 724 on the 13th August, 1955
regarding the staff quarters of the
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Central Excise Department and state:
(a) whether any progress has been 

made in the matter of construction; 
and

(b) if so, the stage at which the 
matter stands?

The Deputy Minister of Finance
(Shri B. R. Bharat): (a) Government 
were considering construction of staff 
quarters at Sambalpur and Cuttack 
No site could be selected at the former 
place, while ja site was selected at 
Cuttack last year but had to be given 
up as the Town Planner had objected 
to its use for residential quarters An 
alternative site could not be selected 
so far

(b) Further action on the project 
has been deferred for the present due 
to the budgetary position

Shri Sanganna: May I know whether 
this scheme will be extended to other 
districts of the Onssa State7

Shri B. R. Bhagat: This scheme it
self has been for the present kept in 
abeyance Thfe question of further 
extension does not arise

Shri Sanganna; May I know which 
are the categories of staff for whom 
these quarters are constructed9

Mr. Speaker: The whole question is 
kept m abeyance Is it the categories 
of staff that the hon Member wants9

Shri Sanganna: Yes, Sir Categories
The Minister of Finance (Shri T. T. 

Krishnamachari): It is for the non
gazetted government staff

Shri Mahanty: I understand from
the reply given by the hon Minister 
that the process of building staff 
quarters at Cuttack was pending 
because the Town Planner did not 
recommend the site Is it not a fact 
that the whole establishment of the 
Town Planner along with the Town 
Planner has been abolished in the 
meantime7 I want to know whether 
the Government followed up that 
matter and whether the Government 
enquired of the Government of Orissa 
from time to time m this regard? Is 
it a fact that these employees are

being put to great hardship duo to the 
lack of accommodation in Cuttack?

Shri T. T. Krishnamachari: There
is undoubtedly a realisation on our 
part that Government employees, 
particularly m the non-gazetted sector, 
find a great deal of difficulty in finding 
accommodation in far away places, 
and that is why we have given high 
priority for certain places for con
struction of houses Whether the 
particular Town Planner or the Town 
Planmng Officer is still there or not 
or whether changes have occurred 
since his report which was adverse so 
far as we are concerned, is a matter 
over which I cannot speak today with
out further information But as my 
young colleague mentioned, the whole 
scheme is subjected to review in view 
of the present budgetary position; but 
I can give this assurance that in spite 
of the present budgetary position, 
do propose to go ahead as eariy 
possible with the question of construc
tion of staff quarters for the non
gazetted staff m those areas where 
quarters are not available, and we 
shall perhaps find out if there is a 
new Town Planmng Officer in Cuttack 
who will be more reasonable than the 
one who has now apparently gone 
away

Western Zonal Council
*716. Shri Mahagaonkar: Will the

Minister of Home Affairs be pleased 
to state

(a) whether it is a fact that the 
Western Zonal Council has not been 
naugurated yet, and

(b) if so, the reasons therefor?
The Minister of State in the Minis

try of Home Affairs (Shri Datar): »<a)
Yes

(b) The dates proposed for the meet
ing did not suit the States because of 
their pre-occupation with the general 
elections and sessions of the State 
Legislatures The council will meet in 
the near future

Shri Mahagaonkar: May I know
when the next meeting of this Council 
will be held7
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The M hW w of Bone ASatn 
(Pandit G. B. Pant)-: Presumably
within ■ month.

Shri KhadUkir: May I know 
whether the inauguration of the 
Western Zonal Council has been post
poned in order to give time to the 
Chief Ministers at the States of 
Bombay and Mysore to arrive at some 
settlement regarding Belgaum and 
other border disputes?

Panlit G. B. Pant: I will be glad if 
It helps that process

Import of Steel
•717. Shri H. N. Makerjee: Will the 

Minuter of Steel, Mines and Fael be 
pleased to state:

(a) what was the total tonnage of 
imported steel received in our ports 
during 1958-57,

(b) whefther it is a fact that certain 
Government departments for which 
the steel had been originally intended, 
declined during 1958-57 to accept 
delivery;

(c) if so, what was the tonnage of 
«teel that was so declined and the 
reasons thereof,

(d) -whether it is a fact that the said 
steel that had been declined was 
given over for free sale by the Iron 
and Steel Controller at Calcutta and 
also in other places,

(e) what mas the amount of loss 
suffered by Government in the course 
o f the said transactions, and

(f) whether an enquiry will be 
made into the matter’

The Minister of Steel, Mines and 
Foal (Sardar Swaran Singh): (a)
1,914,476 tons

(b) Yes, Sir
<c) Approximately 25,000 tons
<d) Yes, but at a later stage
<e) Nil
(f) Does not arise

If I may add, Sir, with your per
mission, m answer to part (c), change 
on design and late arrival were among 
the reasons for declining to accept

Short Notice Question and Answer 
Admission to Delhi Colleges

t
TShrl Vasadevan Nair: 

S.N.Q. No. 6. J Shri Easwara Iyer: 
\_Shrl V. P. Nayar:

Will the Minister of Education and 
Scientific Research be pleased to state:

(a) whether it has come to the 
notice of Government that a very 
large number of students have been 
denied admission to Delhi Colleges;

(b) if so, their number, and
(c) the steps Government propose 

to take to remedy this situation?
The Minister of State in the Minis

try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) and (c) A statement is laid on 
the Table of Lok Sabha [See Appen
dix II, annexure No 97]

Shri Vasadevan Nair: From tins 
statement I find that 8,800 students 
were refused admission to different 
colleges and universities I would like 
to know whether there is an unusual 
difficulty this year with regard to the 
admission to the colleges and if so, 
how does it compare with last year's 
position7

Dr. K. L. Shrimali: This is a recur
ring difficulty The number of students 
who seek admission continues to be 
growing and it is not possible for the 
existing colleges to cope with the situa
tion This year particularly, a large 
number of students have been refused 
admission

Shri V. P. Nayar: I want to know 
what is the total number of students 
who have passed from schools and 
qualified themselves for education in 
the university last year and how many 
of them have been able to secure 
admission to the various colleges and 
to the university7

Dr. K. L. Shrimali: I am afraid X 
cannot give the break-up, but I can 
give him the general situation with 
regard to the number of students on 
the rolls There are 6,887 students on
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the rolls and there are 8,800 student* 
-who are seeking admission and who 
have been refused This is not the 
correct figure showing the actual num
ber of refusals, because many students 
enrol themselves in various institu
tions

Shri V. P. Nayar: I want to know
how many have passed the higher 
secondary examination or other 
examinations from the schools and 
how many could secure admission?

Mr. Speaker: The hon Member will 
put down a separate question

Slut V. P. Nayar: The statement
says that with a view to consolidate 
education, they are not proposing to 
encourage admissions on a large scale 
to the colleges I want to know what 
percentage of students have succeeded 
in getting admission to the colleges7

Mr. Speaker: These facts may be
asked separately It does not exactly
arise out of this question, which asks, 
how many students have been demed 
admission

Shri B. S. Mnrthy: May I know
whether the Vice-Chancellor has made 
a proposal that new colleges will be
established this year to accommodate 
the students7 May I know also 
whether the proposal is in force and 
whether the colleges would start 
functioning7

Dr. K. L. Shrimali: The proposal
was received by the Ministry on the 
6th late in the afternoon It will be 
examined sympathetically

Shri Radha Raman: May I know, 
out of the students who are now wait
ing to get admission into the colleges
and the university, how many are
third divisioners and whether in the
case of such students, Government 
have any scheme to divert their atten
tion to some other vocational type of
training7

Dr. K. L. Shrimali: This is a diffe
rent question As I said, the Govern
ment cannot take the responsibility of
admitting all the students who have 
passed out of the higher secondary

schools In fact, the whole policy o< 
the Government is to divert the stu
dents to various occupations and jobs, 
so that the rush to the universities 
may be prevented That was the 
recommendation of the University 
Education Commission also It is not 
our policy to expand the facilities at 
the present moment, as far as the uni
versity education Is concerned. The 
reorganisation of secondary education 
is also aiming at offering diversified 
courses, in order that the students may 
be diverted to various occupations and 
trades

t o t t  v  ffcrcrertffar «tt ft? nf«r qf 
r m r snr? 1 A aiPFTT 

£ ft? jtwstt mr wtt m t  ?
Dr. K. L. Shrimali: That proposal is

also under consideration of the Gov
ernment and action will be taken 
shortly

Shri Ranga: Is the admission to the 
Delhi University and colleges here 
being made on an all-India basis or
is it being restricted to any local area 
like Delhi, Punjab, UP etc7

Dr. K L Shrimali: The question is 
with regard to the Delhi University
at the present moment I have also 
said that the University Grants Com
mission have accepted the policy which
I have just mentioned

WRITTEN ANSWERS TO 
QUESTIONS

Tiwtfiw ®fifftff 
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Konark Temple

*706. Shri Panigrahi: Will the
Minister of Education and Scientific 
Research be pleased to state:

(a) whether the Government are 
aware of the fact that some broken 
images of Konark Temple are beiag
used for construction of a godown lor
the Archaeological Department near 
the Temple;

(b) the reasons that led the Arch
aeological Department to bore a hole
in the Jagamohan Temple at Konark; 
and

(c) the amount spent for clearing 
sands from inside the compound wall 
of the Konark Temple?

The Minister of State in the Minis
try of Education and Scientific Re
search (Shri K. I*. Shrimall):.(a) No 
images, broken or otherwise, have 
been used as suggested.

(b) the bores were made in order 
to improve the ventilation of the
interior of the Jagamohan of Konark 
temple.

(c) Rs. 28,674.

Inter-State Sales Tax

•718. Shri N. K. Monisamy: Will the 
Minister of Finance be pleased to
state whether it is a fact that fresh
notices were issued to merchants and 
traders by Governments of Madras, 
Punjab, Bihar and Orissa to submit 
their returns with the object ot
collecting inter-State sales tax even
after the date of passing of the Sales 
Tax Laws Validation Act of 1956 by
Parliament?

The Deputy Minister of Finance
(Shri B. R. Bhagat): We understand, 
that fresh notices were issued by the 
State Governments to determine 
whether any tax on inter-State trans
actions that took place between 1st 
April, 1951 and 6th September, 1955, 
was payable by out of State dealers.

mSN w  vttwftt, *rnft^r

• • ft 3TSJ * ti : w r fa n
ZT3 *Rrr*f Vt FTT ft> •

(* )  <rr«ftgT infitar ^  tttsih'
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^  t ;
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(Tf) WT^5rapT r̂ 5̂T «̂n%1Î ^Tt 
«?* *fta*TT 5ITW I ; ffft

(w) *TT HFTW
i  ?

fa* wo tio vtrt) :
(v) % «nstor ^  +rai<i ^
aftr to  ?i*nnr V9,\soo irehr #«rrr 
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Training -cum- Production Centre 
it  Jhargnun

•7*6. Shri Sabodh Hasda: Will the 
Minister of Heme Affairs be pleased 
to state:

(a) whether there is any proposal 
from the Government of India to set 
up a training-cum-production centre 
for sheet metal Industry for the tri
bal boys at Jhargram, West Bengal; 
and

(b) if so, whether that Institution 
will be attached to the Technical 
Training Centre, Jhargram under the 
Community Development Project 
Block?

tk »  Minister of Us—  Affairs 
(Pandit O. B. Pant): (a) Ytoa, Sir.

(b) No, Sir.

Training Centre at Kothagnrtwm
•781. Shri T. B. Vittal Rao: Will 

the Minister at Steel, Mince and Fuel 
be pleased to state:

(a) at what stage is the proposal to 
open a Training Centre at Kothagu- 
dum, Khammamet District, Andhra4 
Pradesh to train technicians for the 
coal mines and mineral industry;

(b) whether Government propose 
to construct a building for the Train
ing Centre; and

Ccj it so, what it the estimated cost 
of the building and when the work 
on it will commence?

the Minister of Steal, Minna and 
Fu«l (Sardar Swaran Singh): (a)
Government have approved the pro
posal for the establishment of an Insti
tute at Kothagudum for training of 
40 students annually in mining engi
neering.

(b) and (c). Yes, the scheme In
cludes the construction of a building 
at an estimated cost of Rs. 2*66 lakhs, 
out of a total non-recurring expendi
ture of Rs. 7*44 lakhs. 3/4th of this 
cost will be given by the Government 
of India. A non-recurring grant of 
Rs. 66,500 for the building was sanc
tioned for 1956-57 as a part of the 
Central Government’s share.

The date of the commencement of 
the work on building will be intimat
ed to the House mi hearing from the 
State Government.

Industrial Management Cadre
*722. Shri I. R. Mehta: Will the 

Minister of Home Affairs be p W H  
to state the progress made so far to
wards creating an All India Service 
for manning Industrial undertakings?

llbe Minister of State la file M U »- 
try of Home Affair* (Shri Datar):
Th% Union Public Service Commis
sion are at present scrutinising the
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applications received by them in res
ponse to their advertisement The 
interviews of the candidates will
commence sometime early next year.

Mlwft VNI <iwii w f
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Central Pool of Administrative 
Officers

Shrimatl Benuka Bay:
Shri R. S. Lai:

Will the Minister of Heme Affairs 
be pleased to state:

(a) whether a Central Pool of Ad
ministrative Officers is being consti
tuted;

(b) if bo, the purpose thereof;
(c) what are the qualifications re

quired for inclusion m it, and
(d) whether there is any provision

for them to be periodically sent back
to the States to gain first-hand expe
rience?

The Minister of Home Aifaiife 
(Pandit G. B. Pant); (a) Yes.

(b) The pool is being constituted 
with a view to build up a body of
officers; with special training and ex
perience for the purpose of economic 
administration and maintaining conti
nuity of knowledge and experience in
the field of general administration.

(c) The Pool will be composed of
officers of the LA.S. and Central Field
Services considered specially suitable 
for Economic administration and at 
comparatively senior officers for
general administration. Persons with
specialised qualifications may also be
directly recruited from the open
market at higher age levels. Such
candidates will be required to possess 
high academic qualifications in Econo
mics and should also have some ex
perience in business, commerce, bank
ing, industry or other allied profes
sions or in teaching or field research 
in Economics.

(d) Yes: The shceme provides that 
officers of less than 18 years seniority 
will ordinarily be sent back to the 
States to renew their experience at 
State and District administration. 
Officers above thia level of seniority 
may also be required to do so.

Legal Aid
*725. Shri B. S. Morthy: Will the 

Minister of Home Affairs be pleased
to state:

(a) the number of Scheduled Castes 
and Scheduled Tribes who received
legal aid during 1956-57; and

(b) amount involved?
The Minister of Home Affairs 

(Pandit G. B. Pant): (a) The informa
tion is not available with the Govern
ment of India as legal assistance to
Scheduled Tribes is given by the State 
Governments.

(b) The Government of India 
during 1956-57 gave grants-in-aid 
totalling Rs 9,300/- to some State 
Governments who asked for the same. 
The expenditure incurred by them
from their own resources is not 
known.

Inter-Services Historical Section
*726. Shri Naushlr Bharucha: Will 

the Minister of Defence be pleased 
to lay a statement on the Table 
showing:

(a) what are the Volumes com
piled by the Combined Inter-Service
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Historical Section, on operations in
which Armed Force* of undivided 
India took part;

(b) the titles, the theatres of war 
the volumes comprise;

(c) how many copies of each 
volume are printed;

(d) how these copies have been 
disposed of; and

(e) the work that remains to be
done by the Inter-Service Historical 
Section?

The Deputy Minister of Defence 
(Shri Raghanunaialt): (a) to (e). A
Statement is laid on the Table of the
Lok Sabha. [See Appendix IX, an- 
nexure No. 98.]

Death of LA J. Officers In UJC.
•787. Shri Joachim Alva; Will the 

Minister of Defence be pleased to
state:

(a) whether it is a fact that two
Indian Air Force Officers of the rank 
of Flight Lieutenants were killed on
the 26th July, 1957 in a Canberra Jet 
crash at Abington Pigots near 
Roystan, Herfordshire, United King
dom;

(b) what will be the rate of ex- 
gratia and other kinds of payments 
to the widows or dependants of the 
deceased officers; and

(c) the number of fatal accidents of
Officers and men in the IA.F. during 
1957 so far in India and abroad?

The Deputy Minister of Defence 
{Shri Raghnramalah): (a) Two
officers were killed on the 25th July, 
1957.

(b) Both the deceased officers were
bachelors. Claims to dependant's pen
sion from their dependants will be
considered under the rules. It is not 
possible to indicate at this stage the
quantum of award which may be ad* 
mitted. The payment will be under 
the rules and not ex-gratia.

(c) Six.

Leakage aff Badget F w in li
Shri D. C. Sharma:
Shri T. B. Vittel Rae:

Will the Minister of Horn Attain be 
pleased to refer to the reply given
to Starred Question No. 108 on the 
18th May, 1957 and state the progress 
up-to-date, of the proceedings in the 
criminal case filed in connection with
the leakage of taxation proposals 
contained in the Budget for 1956-57?

The Minister of State In the Minis
try of Home Affairs (Shri Datar):
The case is still pending in the Court.
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Eastern Frontier Rifles
*731. Shri L. Achaw Singh: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the
Eastern Frontier Rifles of West 
Bengal have been deputed to Mani
pur;

(b) the average monthly expendi
ture borne by the Manipur Adminis
tration on account of the Eastern Fron
tier Rifles since tkeir arrival at Mini-
pur;
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(c) whether it is a fact that the 
JBaatem Frontier Rifles have been 
engaged on police duty on the borders 
of Manipur; and

(d) whether the importation of the 
Eastern Frontier Rifles has delayed or
suspended the scheme of expansion of
the Manipur Rifles?

The Minister of State In the Minis
try of Home Affairs (Shri Datar): 
(•) Yes.

(b) Rs. 63,000/- appx.

(c) Yes.

(d) There is no scheme for the ex
pansion of Manipur Rifles.

Mineral Areas

*732. Dr. Bam Subhag Singh: Will 
the Minister of Steel, Mines Poet 
be pleased to state:

(a) whether Government have com
piled information about the mineral 
areas in the. country; and

(b) if not, the reasons for delay?

The Minister of M|n— and Oil 
(Shri K. D. Malavlya): (a) and (b).
The Geological Survey of India
been compiling information about the 
mineralised areas in the country for
over a hundred years now. This in
formation is published in the Depart
ment’s Records, Memoirs and Bulle
tins regularly and is based on the 
data obtained by its officers in the 
course of the geological surveys con
ducted by them during the field sea
son. The Department was streng
thened somewhat in the first Five
Year Plan period and is being further 
expanded in the second. The compil
ing of such data is a continuing 
process.

Displaced Persona in Andaman 
Wands

fShri Raghnnath Singh:
*** \Shri Snbodh H u b :

Will the Minister of Heme Attain 
be pleased to state:

(a) how many displaced persons 
have been rehabilitated in Andaman 
Islands during the last three months; 
and

(b) whether they have been put up 
in camps or provided with housing 
accommodation?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) 898 persons
(221 families).

(b) They have been provided with
temporary accommodation in Middle 
and North Andamans where they are 
to be settled, pending the construc
tion of permanent houses.

State Bank of India
•734. Shri H. N. Mukerjee: Will the 

Minister of Finance be pleased to
refer to the answer given to Unstar
red Question No. 1287 on the 20th 
December, 1956 and state:

(a) whether the ex-Managing Direc
tor, State Bank of India, who resigned 
on the 1st September, 1956, has al
ready been paid the gratuity of Rs. 2 
lakhs; and

(b) whether the question will be
re-examined if the payment has not 
already been made?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) Out of a
gratuity of Rs. 2 lakhs sanctioned to
Shri S. K. Handoo, the ex-Managing 
Director of the State Bank of India, 
a sum of Rs. 50,000/- has actually
been paid to him on the 1st October,
1956 and a sum of Rs. 1,37,984/- has 
been paid to Government towards in
come-tax and super-tax in respect 
thereof, pending final adjustment
after the tax liability has been settled.

(b) Does not arise.



Grants to Affiliated Colleges
*735. Skri Shree Narayan Das: Will 

the Minister of Education and Scien
tific Research be pleased to state:

(a) whether the question of giving
grants for the improvement of educa
tion in affiliated colleges has been
considered by Government in the 
light of the recommendations of the
Three Year Degree Course Estimates 
Committee under the Chairmanship 
oi Shri C. D. Deshmukh;

(b) if so, the nature of the decision
taken; and

(c) the number and names of such 
colleges to which such grants have 
been given so far?

The Minister of State In the Minis
try of Education and Scientific Re
search) (Dr. K. L. Shrimali): (a)
and (b). The question has been
considered but a final decision has not 
yet been taken on the recommenda
tions of the Three-Year Degree 
Course Estimates Committee.

(c) Does not arise.

7507 Written Answer*

Restrictions on Advances against 
Stocks of S u g a r

*736. Shri Mohan Swamp: Will the 
Minister of Finance be pleased to
state:

(a) whether it is a fact that orders 
were issued by the Reserve Bank of
India restricting advances against 
stocks of sugar;

(b) whether the order applied both 
to the stocks owned by the factories 
as well as by the trade;

(c) if so, what was the justification
for applying the restrictions to the 
Mills as their sales are regulated
under the Essential Commodities Act 
1955;

(d) whether Government have re
ceived any representations regarding 
the hardship caused to the factories 
and trade; and

(e) what steps, if any, have been 
taken by Government in this matter?

The Minister of Finance (Shri T. X. 
Krishnamachari): (a) to (e). The 
Reserve Bank of India issued instruc
tions on the 29th June, 1957 requiring
the banks inter alia (i) to raise mar
gins for advances against sugar and
(ii) to bring down advances by July
26 and every week thereafter to a 
level not more than 10 per cent above
that obtaining in the corresponding 
week of last year. As a result how
ever of representations received, by
the Reserve Bank that some units of
the industry might find genuine diffi
culty in complying fully with the 
terms of the directive in view of the 
regulation at releases by Government, 
the instructions were subsequently 
modified so as to exclude individuals, 
firms, companies, co-operative socie
ties or other concerns manufacturing
sugar from the applicability of the 
first part of the directive.

W ritten Answers 7308

Government of India Scholarships

•737. Shri Ganpatl Ram: Will the 
Minister of Education and Scientific
Research be pleased to state whether 
it is a fact that Government intend 
to extend the date of receiving the 
applications for Government of India 
Scholarships upto the 31st August,
1957 instead of July, 1957 in view of
the late opening of the educational 
institutions in the State of U.P., 
Bihar and West Bengal due to the 
spread of Influenza?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): In the
case of Scheduled Caste, Scheduled
Tribe and Other Backward Classes 
Scholarships Scheme the date of
receiving applications has been ex
tended upto 17th August, 1957 on 
account of Influenza. Requests for
extension of date under the various 
Scholarships Schemes are considered 
on merits of each case and extension 
allowed where necessary.

8 AUGUST 1957
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Cultural Relations with Poland

*738. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state the steps
taken by Government to promote cul-
tural relations with Poland under the
Indo-Polish Agreement of March,
19571

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): The
Agreement has not so far been rati-
fied. Implementation of the provi-
sions of the Agreement will follow
after exchange of instruments of
ratification in Warsaw.

Economic aid from U.S.A.

*739. Shrimati Tarkeshwari Sinha:
Will the Minister of Finance be pleas-
ed to state whether India have drawn
the full amount out of 'the 62·5million
dollar economic assistance sanctioned
by the U.S.A. under the Develop-
ment Assistance Programme for the
year ending 30th June, 1957?

The Minister of Finance (Shri T. T.
Krishnamachari): Project agreements
have been signed for the entire
amount. The funds will be expended
against purchase of equipment and
commodities for which arrangements
are being made.

Loans to Industrial Undertakings
526. Shri Ram Krishan: Will the

Minister of Finance be pleased to
state:

(a) total amount of loans sanctioned
by Government during 1956-57 to
industrial undertakings, concern-wise;

(b) the total amount of money actu-
ally disbursed during the sam~ period,
concern-wise;
(c) the total amount of loans to be

sanctioned during, 1957-58;and
(d) the number of applications re-

ceived for loans so far?

Th~ Minister of Finance (Shri T. T.
Krishnamachari): (a), (b) and (d).
The inforrr-ation is being collected and

Written Answers

will be laid on the Table of Lok
Sabha.

(c) Current Budget includes Rs. 45
crores as loans for industrial pur-
poses.

Salaries of Primary Teachers In
Andhra

527 {Shri B. S. Murthy:
• Shri M. V. Krishna Rao:

Will the Minister of Education and
Scientific Research be pleased to
state:
(a) the amount of loan asked for

by the Andhra Government, from the'
Centre to raise the scales of pay ot
Primary School Teachers in the State;
and
(b) the amount sanctioned?

The Minister of State in the Minis-
try of Education and Scientific Re~
search) (Dr. K. L. Shrimali): (a)
No such request has so far been re-
ceived from the Andhra Government.
(b) Does not arise.

Educational Institutions in Rajasthan

528. Shri M. D. Mathur: Will the
Minister of Education and Scientific
Research be pleased to lay on the
Table a list of the educational institu-
tions in Rajasthan along with the
amounts of grant-in-aid and loan, if
any, received by them from the
Centre during 1956-57 under its
various schemes?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): The in-
formation is laid on the Table of Lok
Sabha. [See Appendix II, annexure
No. 99.]•.

Grants for ScientificResearch to
Rajputana University

530. Shri Onkar Lal: Will the Minis-
ter of Education and Scientific Be-
search be pleased to state the amocmt
of grants given to the University of
Rajputana during the year 1956-57for
pursuing Scientific Research?
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The Minister of State ta the Minis- 

try of Education and 8dentUe !«•  
search (Shri K. L. Shrimali): Rs.
30,000/-.

Multi-purpose Schools In 
Rijiithin

581. Shri Onkar Lai: Will the Minis
ter of Edneathm and Scientific Re
search be pleased to state how much 
amount will be allotted by the Cen
tral Government for starting multi
purpose Schools in Rajasthan during 
the Second Five Year Plan period?

The minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): The total
amount of central assistance during 
the period will depend on the extent 
to which the State Government are in 
a  position to implement the scheme. 
As such no final figures can be given.

Excavations at Ratanglr
532. Shri B. C. Mnllick: Will the 

Minister of Education and Scientific 
Research be pleased to state:

(a) whether there is any proposal 
to undertake archaeological excava
tions at Ratangir in the District of 
Cuttack, Orissa; and

(b) if so, when?
The Minister of State in the Minis

try of Education and Scientific Re
search) (Dr. K. L. Shrimali): (a)
Yes, Sir.

(b) During the next winter
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Area onder Tobaooo Cultivation la 
Parbhani District

534. Shri Fangarkar: Will the Min
ister of Finance be pleased to state:

(a) the area of land in the district 
of Parbhani in Bombay brought under 
tobacco cultivation during the years
1953-54 to 1956-57 year-Wlse; and

(b) the total amount realised from 
that area as excise duty on tobacco 
during these years separately?

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) and (b). A state
ment is laid on the Table of Lok Sabha 
[See Appendix II, annexure No. 100.]

Income Tax
5S5. Shri Fangarkar: Will the Mi

nister of Finance be pleased to state:
(a) the amount of income tax 

realised from Parbhani District 
(Bombay) during each of the years 
1952-53 to 1955-58.

(b) the amount realised from per
sons falling under various income 
groups during this period; and

(c) the number of cases in which 
realisation of income tax is pending 
at present?

The Minister «f Finance (Shri T. T. 
Krishnamachari); (a) The amount of
incom-tax realised from Parbhani
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District (Bombay) fturlag **ch at the 
yaan 19S2'B3 to 1995-56 v u :~

(Figures 
in Lakhs)

*95»-53
*933-54
*934*55
*953-56

3-16
5-71
3*87 
3 35

(b) The amount realised from per
sons falling under various income 
groups during this period was:

(in lakhs')
195*- *953- *954- *955- 

________  53 54 55 56

Aik ik c i with 
Business in* 
come over
Rs. 25,000 . 1 92 3 82 2*63 2*51

Ahmkci with 
Business in
come from 
Rt. 10,001 to
R«. 25,000 • *71 *86 *6x *59

Assessees with 
Business in
come from 
Rs. 5,001 to 
Rs. 10,000 ’

Other cases with 
Business in
come not ex
ceeding Rs 
5,000

45

08

83 52 *38

20 XI 07

3 16 5 71 3 87 3-55

(c) The number of cases in which 
realisation of Income-tax is pending 
at present is 317.

Coal Supply to Punjab
836. Shri D. C. Sharma: WiU the 

Minister of 8teel, Mines and Fuel be
pleased to state:

(a) the quantity of Coal supplied to 
Punjab and erstwhile Pepsu State 
during the last three years;

(b) the quantity supplied to Punjab 
during 1957 so ter;

(c) the reasons for the present coal 
shortage in Punjab; and

(d) when the situation is expected 
to improve?

The Minister of Start, Mlnee and 
Pad (Sardar Swann Singh): (a) The
quantity of coal supplied to Punjab
and erstwhile PEPSU State
the last three years is shown below:

*954
*955
*956

*954
*955
*956

Punjab Stats

Pepsu State

tons
761,647
692*0x1
683,206

tons
164,158*
316,828
331,500

•Figures are from 1-6-54 only Fieure* previous to that were .11 shown under « w
S s y i s * ’  ■*'

(b) The quantity supplied to Punjab 
upto the month of May 1957 is approx- 
unately 482,517 tons

(c) The quantity of coal supplied 
during the current year is more thnq 
that durmg the corresponding period 
of the last year namely 359,101 tons. 
If there is shortage of coal in Punjab 
m spite of this, it is evidently due to 
demand increasing faster than the 
availability of transport

(d) The despatches of coal to Pun
jab may improve further during the 
slack season viz July to October

Smuggling on Goa Bonder
537. Shri D. C. Sharma: Will the 

Minister of Finance be pleased to 
state:

the value and description of 
contraband goods seized by w w t^  
authorities on Goa border from the 
1st December, 1956 to the 30th June. 
1957; ^

(b) the value of goods still lying in 
godowns;

(c) the value of goods disposed of:
and '

(d) the number of persons involved 
in the smuggling during the —̂  
period?
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n *  Mhhtar of Finance (Shri T. T. 

Krtshnamachgri): (a) Contraband
goods comprising of foreign silk, geor
gette doth, stationery, shaving blades, 
torches, manufactured tobacco, appa
rel, chewing gum, foreign liquor, 
betelnuts, country liquor, toilet requi
sites on import, and food stuffs, Indian 
handloom and powerloom cloth, live
stock, Indian currency and other mis* 
cellaneous articles on export, valued 
at Rs. 8,74,692 in all, were seized on 
the Goa border during the period from 
1st December, 1956, to 30th June, 1957.

(b) the value of goods still lying in 
the godowns is Rs. 2,81,251.

(c) the value of goods since dispos
ed of is Bs. 93,441; and

(d) the number of persons found 
involved in smuggling during the 
same penod is 781.

Cantonment Boards Employees
m i {  Shri Warier:

\  Shri Knnhan:
Will the Minister of Defence be 

pleased to state;

(a) whether Government are aware 
of the fact that workers employed in 
Cantonment Boards have been agita
ting for improvement in their service 
and working conditions; and

(b) if so, whether Government have 
any proposals to regulate their service 
and working conditions on a uniform 
basis?

The Deputy Minister of Defence 
(Shri Raghnramaiah): (a) Yes.

(b) The service and working condi
tions of Cantonment Board employees 
are regulated on a uniform basis

Income Tax
539. Shri D. C. Sharma: Will the 

Minister of Finance be pleased to state 
the amount realised from Punjab 
State by way of income-tax in 1954-55,
1955-56 and 1956-57 and the amount 
still to be realised7

The Minister of Finance (Shri T. T. 
Krlshnamaehari): The total amounts 
of Income-tax including Corporation

Tax realised in the Punjab State and 
in the erstwhile PEPSU State in 1954- 
55, 1955*56 and 1956*57 were as under:

(Figures in Crores)
Punjab Ptptu Total

1954-55 2-22 —003 2-21
1955-56 2*38 • 22 2-6o

1956-571 300 *12 3-xaJ
(Includes (Upto 
collec- 31-10-56) 
turns in 
PEPSU 
after 
1-1*56 
as
PEPSU 
is now 
merged 
with
Punjab).|

The amount still to be realised on 
1st April 1957 is Rs 5*18 crores, of 
which Rs 88 lakhs relate to the erst
while PEPSU State

Political Organizations
. . .  fShri A. K. GopaUa:

\Shri Narayanankutty Menen
Will the Minister of Home Affairs 

be pleased to state the number of 
Central Government Servants against 
whom action has been taken on the 
ground of membership or association 
with different political organisations 
during the year 1956 and the organisa
tions to which each affected person 
belonged7 

The Minister of Home Affairs 
(Fandit G. B. Pant): No such action 
has been taken by or in the Home 
Ministry. Information in regard to 
other Ministries is not available.

Fuel Plant at Kothagudam
. . .  /S h r i M. R. Krishna:

\  Shri T. B. Vtttal Kao:
Will the Minister of Steel, Min— 

and Fuel be pleased to state:
(a) whether it is a fact that the 

Government of India have decided to



ast up a loir temperature Carbonisa
tion Plant to manufacture smokeless 
domestic fuel at Kothagudam in 
Aadhra Pradesh; and

(b) what will be the cost of this 
project and by what time will the 
Plant go into production?

A e  Minister of Steel, Mines and 
Pael (Sardar Swaran Singh): (a) No, 
the matter is still under consideration.

(b) Does not arise.

75*7 Written Answer*

Opium

5 0 . Shrimati Tarkeshwarl shia»
Will the Minister of Finance be pleas
ed to state whether Government pro
pose to restrict progressively export at 
opium to other countries?

The Minister of Finance (Shri T. T. 
KrWmamaeharl): Export of opium to 
foreign countries is effected only 
against import licences issued by the 
Governments of the importing coun
tries. This is to ensure that such 
opium is utilised solely for the produc
tion of alkaloids for medicinal pur
poses, or for scientific research.

In these circumstances the question 
of a progressive reduction of export 
of opium does not arise.

Appointment of Relatives of Ofltoem 
In Private Finns

MS. Pandit D. N. Tiwary: Will the 
Minister of Home Affairs be pleased 
to state:

(a) number of Officers who sought 
previous permission of Government 
for appointment of their relatives in 
private firms during the last 2 years; 
and

(b) number of cases where permis
sion was withheld during the same 
period?

The Minister of State In the Minis
try of Home Affairs (Shri Datar): (a)
and (b). The information is being 
collected and will be placed on the 
Table of Lok Sabha as soon as it is 
available.

Written Answer* 751S  

Property Statements

Pandit D. N. Tiwary:
Shri Naval Prabhakar:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the instructions under 
the Central Civil Services (Conduct) 
rules requiring every member of class 
I & II service to submit return every 
year of their properties are being 
followed strictly;

(b) the steps taken against defaul
ters; and

(c) whether these returns are scru
tinised and if so by what agency?

The Minister of State In the *»!■«■- 
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Defaulters in this respect are
liable to be proceeded against depart- 
mentally.

(c) Yes; by the head of the office or 
the head of the department or the 
administrative Ministry, as the case 
may be, or any other authority pres
cribed for the purpose.

State Bank of India
545. Pandit D. N. Tiwary: Will the 

Minister of Finance be pleased to state 
what percentage of the rural credit 
was met by the State Bank of India 
during 1956-57 and 1957-58 so far?

The Deputy Minister of Finance 
(Shri B. B. Bhagat): The materials are
being collected for the purpose ot 
working out the percentage of the 
rural credit which was met by the 
State Bank of India during these 
periods.

Manipur Rifles
546. Shri L. Achaw Singh: Will tike 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that nine 
pensioners including disabled and 
compulsory pensioners are still in 
service in the senior "ranks in the 
Manipur Rifles; and

8 AUGUST 1957
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(b) if so, the reasons therefor?
The Minister of State In the Minis

try of Home Affairs (Shri Datar): (a)
Eight pensioners of the rank of Sube- 
d&r Major and below are in service in
the Manipur Rifles Of these, one is a 
disability pension holder and seven are 
retirement pension holders

(b) None of those persons had 
reached the age of superannuation at 
the time of their re-employment, and 
are still below that age

Medical Treatment
547. Shri S. M. Banerjee: Will the 

Minister of Defence be pleased to state 
when the civilians in Ordnance 
Ztegxrte, M ES end Itecftmcaf Develop
ment Organisation will be entitled to 
the same medical treatment, as the 
civilians in Ordnance Factories7

The Deputy Minister of Defence 
(Shri Raghuramaiah). Civilians in 
Technical Development establishments 
which are associated with Ordnance
Factories and civilians of IN|IAF 
detachments attached to them are 
already entitled to the same medical 
treatment facilities as the civilians m 
Ordnance Factories at the Factory 
Hospitals There is no proposal under 
consideration to put civilians in Ordn
ance Depots, MES and other Techni
cal Development establishments, which
are not associated with Ordnance Fac
tories, on the same footing as civilians 
in Ordnance Factories m this r e sp e ct

Employees in Private Sector
548. Shri V. P. Nayar: Will the Min

uter of Home Affairs be pleased to 
state:

(a) whether it is a fact that since 
the "Indianisation" of officers in the 
Private Sector, a large number of
Indian officers who are closely related
to officers in key posts in Government 
of India have been recruited in such 
undertakings to fill up important 
posts,

(b) whether the Government of
India have made any enquiry about 
this matter, and

(c) if bo, what are their findings?
The Minister of State la the Mtek- 

try *f Home Affairs (Shri Datar): (a)
to vc) Government have not found
it necessary to maintain any statistics 
w  this respect They have, however, 
raued certain instructions regulating 
acceptance of employment in the Pri
vate Sector by close relatives and 
dependants of Class I officers A copy
of these instructions is laid on the 
Tabta of the Lok Sabha [See 
Appendix II, annexure No 101J
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BAdattUfi tor Scheduled Castes 
8tttdenti

550. Shri Ganpatt Bun: Will the 
Minister of Education end SebitiSe 
Research be pleased to state.

(a) whether it is a fact that some 
Scheduled Castes students have not 
yet received the amount of scholar
ship awarded to them for 1956-57;

(b) if so, the reasons thereof, and
(c) whether it is a fact that some 

of the principals of the colleges delay 
m the payment of the money?

The Minister of State in the Ministry 
of Education and Scientific Research 
<Dr. K. L. Shrlmall): (a) and <b>.
Except in a few cases which are still 
under correspondence with the institu
tions, payments have been made in 
respect of all the 1956*57 scholar- 
shipholders

<c) No, Sir, except m very rare 
cases where there are special reasons

Grants for Technical Education
551. Shri Radhamohan Singh: Will 

the Minister of Education and Scienti
fic Research be pleased to state

(a) whether Government have ad
vanced grants to States for advance
ment of technical education;

(b) if so, the amount given to UP. 
during 1957-58 so far and the scheme 
for its utilization,

(t) the names of institutions in each 
State which will receive grants and 
for which courses of technical educa
tion,

(d) whether the Central Govern
ment or the State Governments would 
start or establish new technical Insti
tutions under this scheme, and

(c) if so, where and when they will 
start functioning7

Hie Minister at State in the Minis
try of Education and Scientific Re
search (Or. K. L. Shrlmall): (a) to
(e) A statement giving the required 
information is laid on the Table of 
Lok Sabha I See Appendix II, an- 
nexuxe No 203].

Authority fer Secondary Education
552. Shri Raghunath Singh: Will the 

Minister of Education and Scteutifie 
Research be pleased to state whether 
Government are considering a pro
posal for the creation of an authority 
for Secondary education m each o f 
the States of India?

,  The Minister ot State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrlmall): The Gov
ernment of India have recommended 
the establishment of Boards of Higher 
Secondary Education in States, where 
they do not exist at present

All India Tribal Conference
553. Shri Sanganna: Will the Minis

ter of Home Affairs be pleased to 
refer to the answer given to Unstarred 
Question No 442 on the 29th May,
1957 in respect of the All India Tribal 
Conference at Koraput and state

(a) whether any of its resolutions 
have been accepted by Government; 
and

(b) if so, what are they9
The Minister of Home Affairs 

(Pandit G. B. Pant): (a) and (b)
Government of India are concerned 
with resolution No 1 onlv regarding 
the carrying out of sample survey in 
various States for finalising the cri
teria for the definition of Scheduled 
Tnbes This is under consideration

Vocational Training, Mysore
554 Shri Siddi&h: Will the Minister 

of Home Affairs be pleased to state.
(a) what was the amount allotted 

to Mysore State for the year 1955-56 
for giving vocational training to 
Scheduled Castes and Scheduled 
Tnbes candidates under the First 
Five Year Plan,

(b) whether the whole amount has 
been spent,

(c) if not, the reasons therefor, and
(d) whether the Government of 

Mysore have requested the Govern
ment of India for reappropriation of 
the amount unspent dunng the above 
year7

The Minister of Heme Affairs
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(Pandit G. B. Pan*): {a) No amount 
was allotted for the purpose, -as no 
nidi scheme was received from the 
State Government for Central assis
tance.

(b) to (c). So sot arise.
Scheduled Castes and Scheduled 

Tribes
. . .  /  Shri B. K. Gaik wad:

\  Shri D. A. Kattt:
Will the Minister of Home Affairs 

be pleased to state the amount Gov
ernment of India have spent on hous
ing, education, starting of .business 
and for the welfare of the Scheduled 
Cartes and Scheduled Tribes people in 
India since 1947?

The Minister of Home Affairs 
(Pandit G. B. Pant): A statement is 
laid on the Table of l<ok Sabha. [See 
Appendix II, annexure No. 104].
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Foreign SchoUnhips to Indian 
Nationals

658. Shri V. Baju: Will the Minister 
of Education and Scientific Reaeareh
be pleased to state:

(a) whether it is a fact that some 
scholarships offered to Indian Na
tionals for studies abroad by foreign
Governments or foreign Foundations 
were not utilised in the year 1986-87 
as the Government of India did not 
recommend suitable candidates for
them within the stipulated time; and

(b) if so, the total number of
foreign scholarships offered during 
the above period which have not so 
far been utilised?

The Minister of State in the Minis
try of Education and Scientific **•
§earch (Dr. K. L. Shrimali): (a)
No, Sir.

(b) Does not arise.

LA.S. Emergency Recruitment
559. Shri Thimmaiah: Will the

Minister of Home Affairs be pleased 
te state:

(a) how many candidates have 
passed the written test for LA&, 
Emergency Recruitment; and
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(b) the number of scheduled caste 
candidates, out at them?

The Minister of State In the Minis
try of Home Attain (Shri Datar):
(a) 1082.

(b) 26 Scheduled Caste and 5 Sche
duled Tribe In addition to this 134 
Scheduled Caste and 34 Scheduled 
Tribe have been declared as qualified
in terms of para 2(i) of Part II of
Appendix II the Rules for the Special
Recruitment Examination, 1956, a 
copy of which is placed on the Table 
of Lok Sabha [See Appendix II, 
aanexure No. 106],

Aid to Non-Official Organisations
589. Shri B. C. Mnlllck: Will the 

Minister of Home Affairs be pleased 
ta state

v\a) the amount of aid granted to
the non-official organisations State- 
wise for the removal of untouchability 
so lar; and

( t ) whether Government have 
mad* an audit over the expenditure?

A t  Minister el Home Affairs 
(Pandit G. B. Pant): (a) The state
ments are laid on the Table of Lok
Sabha [See Appendix II, annexure 
No 107].

(b) One of the conditions attached 
to the grants given so far to non-offi
cial organisations is that they have 
to get their accounts audited by a 
chartered accountant The Govern
ment have not undertaken any audit 
of their accounts uptil now But from
this year one more condition has been 
added to the grams given direct by
the Centre that the accounts will be 
subject to test check by the Comp
troller and Auditor-General of India 
at his discretion

Recruitment

562. Shri J. R Mehta: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the categories of Government 
‘employees which are recruited 
through Departmental Committees 
and not through Union Public Service 
ComnuBSion:

(b) the defects inherent or brought 
to light in respcct of this method of
recruitment; and

<c) the steps taken or proposed to 
be trv.en to remedy these defects9

Toe Minister of State in the Minis
try of Home Affairs (Shri Daoarr. 
(a) No recruitment is made through 
Departmental Committees as such. 
Such Committees, where they exist, 
can, at best only advise the Appoint
ing Authority in the selections, and 
the final selections are always those of
the Appointing Authority Even such 
selections can be only for posts which 
have been formally excluded from th<% 
purview of the Union Public Service 
Commission or recruitment to which 
does not require to be referred to the 
Union Public Service Commission 
under the Commission’s Consultation 
Regulations

(b) and (c) Do not arise 
Missing Persons Squad

563. Shri Subodh Hasda: Will the 
Minister of Home Affairs be pleased 
to state

(a) the number of minors recover
ed by the Missing Persons Squad in 
Delhi since its inception, and

(b) the number of such cases re
ported to the Missing Persons Squad 
durmg the above period9

The Minister of State in the Mints- 
try of Home Affairs (Shri Datar):
(a) 1643 (up to 25th July, 1957)

(b) 1798 (up to 25th July, 1957).
Acquisition of Land

564. Shri N. R. Munisamy: Will the 
Minister of Defence be pleased to 
state

(a) the number of persons whose 
properties have been requisitioned and 
derequisitioned by Eastern Command 
stationed at Stemdall Road, AJipore, 
Calcutta and the amount so far paid
and still to be paid as compensation;

(b) whether the compensation 
claimed by owners as a result of
damages have been settled in respect 
of properties on Diamond Harbour 
Road, Behala, Calcutta after derequi
sition, and

1
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(c) whether any case has been re-
ferred to arbitration and if so, with
what result?

The Deputy Minister of Defence
(Shrf Raghuramaiah): (a) The infor-
mation is not readily available. The
number of properties requisitioned
and de-requisitioned in Eastern Com-
mand runs into thousands and the
number of owners is likely to lilemore
than the number of properties in-
'volved, The information has to be
collected from the various Col1ectors
in the States falling in the jurisdiction
of the Eastern Command. It is felt

• that the collection of the required
information will involve considerable
expenditure of money, labour and
time which will not be commensurate
with the results sought to be achieved.
(b) and (c). Only three properties

at Diamond Harbour Road, Behala,
Calcutta, were requisitioned and de-
requisitioned. Owners in two cases
did not accept the compensation offer-
ed to them and the cases are accord-
ingly being referred to arbitration, A
sum of Rs. 17,5001- has been paid to
the owner in the third case.

Appointment of Assistants

565. Shri B. S. Murthy: Will the
Minister of Home Affairs be pleased
to state:
(a) the number of Assistants from

th e Scheduled Castes and Scheduled
'I'i ibes appointed in the Central
Secretariat during 1956-57; and
~b) whether all the posts of

Assistants reserved for these two
communities have' now been filled?

'Phe Minister of state in the Minis-
ti'! of Home Affairs (Shrf Datarj :
(a) 119.
(b) No. Twenty-one are still to be

filled. '

Scheduled Castes etc. in Educaotional
Institutions of Tripura

566. Shri Bangshi Thakur: Will the
Minister of Education and Scientific
Research be pleased to state:
(a) the proportion of students be-

longing to the Scheduled Castes,

Scheduled 'I'ribes and Other Back-
ward Classes in the various Edu-
cational Institutions (Government and
aided) in Tripura;

(b) the number of students
belonging to the Backward Classes
of Tripura who have been sent by
Government to the various higher-
educational (including Technical and
Medical) institutions in the various
parts of the country; and

(c) the total number of students
and the number of students belonging
to Backward Classes and Minorities
among 1Jhem sent from Tripura for
higher and specialised education or
training to countries abroad with
Government assistance?

The Minister of State in the Minis-
try of Education and ,Scientific Re-
search (Dr. K. L. Shrimali):(a)
to (c). Information is being collected
and will be laid on the Table of Lok
Sabha in due course.
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Tobacco

568. Shri Barman: Will the Minis
ter of Finance be pleased to state:

(a) the wholesale prices of flue- 
cured and Hookah tobaccos in the 
years 1954-55, 1955-56 and 1956-57;

(b) the rates of duty as percentage 
of the wholesale prices of corres
ponding years; and

(c) the total production of both 
varieties in these years?

The Minister of Finance (Shri T. T. 
Krlshnamaehari): (a) and (b). As 
there are wide variations in the 
wholesale prices of various qualities 
and types of flue-cured and hookah 
tobaccos from place to place and from
time to time it is not practicable lb
compile detailed statistics of the 
movement of prices of all these 
varieties It is also, therefore, not 
possible to work out the mcidcnce of 
the excise duty on all such varieties 
as a percentage of the wholesale price

A statement containing the average 
price as well as the rates of duty and 
their incidence expressed as a per
centage, for certain selected varieties
of flue-cured and hookah tobaccos m 
the Guntur and Calcutta markets res
pectively, is laid on the Table of Lok
Sabha. [See Appendix H, annexure 
No. 108]

(c) Separate figures for the produc
tion of hookah tobacco as such are not 
available, but the total production of
Virginia flue-cured and Indian air- 
cured types of tobacco during the 
years of 1954-55 and 1955-56 and the 
estimated production for the year 
1956-57 are contained in a stafement 
which is laid on the Table of Lok 
Sabha. [See Appendix II, annexure 
No. 108].

869. Shri B. S. Murthy: Will the
Minister of Education and Scientific 
Research be pleased to state:

(a) the names of States where
primary edu(,»*'nn v»*us been made
compulsory; and

(b) the amount of Central grant*
asked for in this regard by these
States during 1957-58 ].

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a)
and (b). A statement is laid on the 
Table of Lok Sabha. [See Appendix II, 
annexure No. 109],

STATEMENT RE IMPENDING 
STOPPAGES OF WORK IN CER

TAIN ESSENTIAL SERVICES

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlai 
Nehru): Mr. Speaker, Government 
and I am sure this House are deeply 
concerned about notices and news 
of impending stoppages of work in 
various essential services in the coun
try. This matter has come before
the House in different forms on 
several occasions during the last two
weeks or more I should like to keep 
the House informed of recent de
velopments and what the Government 
have done in this matter and propose 
to do

While it is the duty of the Gov
ernment to take necessary powers to
maintain essential services and take 
steps to that end, it is equally their
concern to deal with the problems' 
that have arisen, taking into account 
all the aspects involved and the 
deminds of the workers affected.

During the last three weeks or 
more, I have myself been intimately 
connected with this matter, and so 
have indeed my other colleagues in
Government On the 26th July I met 
a deputation from the National Feder
ation of Posts and Telegraphs Em
ployees. My colleagues, the Minis
ters of Labour and Communications,
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were also with me. We had long and
friendly talks in the course of which
I explained to the deputation more
fully our ideas about the proposed
Pay Commission. The question of
interim relief was then raised and the
deputation was informed that this
would also be referred to the pro-
posed Pay Commission.

•
I came away from this meeting

feeling that an atmosphere of friend-
ly co-operation had been created and
the proposed strike would not take
place. I was therefore much sur-
prised and distressed to learn the
next morning that the strike decision
had been confirmed by the Committee
of P. & T. Federation.

On the 3rd August, the terms of
reference of this Commission were
announced in the House by the
Finance Minister. These terms were
to form part of the subsequent noti-
fication to be issued by the Govern-
ment of India.
On the 5th August, I made a broad-

cast to the country in the course of
which I spoke about the Pay Com-
mission and referred to their function.
In particular I stated that the ques-
tion of interim relief would be re-
ferred to the Commission.

I was informed later that some
representatives of the P. & T. Federa-
tion wanted to meet me again to
seek some clarification. I met them
on the late afternoon of the 6th
August and had a long talk with
them. The principal subject dis-
cussed was that of interim relief and
I explained again that this would be
referr.ed to the Commission. There-
upon I was pressed for some imme-
diate grant of relief. I pointed out
that as this matter was being refer-
Ted to the Pay Commission, it would
neither be desirable nor possible for
us to accept aRY such proposal of
immediate relief. This would natur-
'ally affect many others, apart from
the P. & T. people.

The question of a dateline or time-
limit being fixed for the Commission

to present their Interim proposals
had also been raised. I made it clear
that in our opinion this would hot be
proper nor suited to the dignity of
the high-level Commission that we
were appointing.

Thus, Government already an-
nounced that a high-powered Com-
mission with an eminent Judge of the
Supreme Court as Chairman will be
appointed soon. In the notification
appointing this Commission, reference
will ' be made to the question of
interim relief being considered by
them and they may make interim
reports. I have no doubt that the
Commission will consider with care
and expedition all problems brought
to their notice.

It win appear that Government are
well seized of these problems and
have made it clear as to how they
should be met. It is in the interest
of the workers themselves as well as
the country as a whole that there
should be no stoppage of work in our
essential services and that these
problems should be dealt with by
peaceful approaches and methods of
conciliation to which Government are
committed.

If, however, there is a stoppage of
work in these essential services, then
it is the duty of Government to see
that the essential services are main-
tained, and we seek the co-operation
of the public in this matter.

In view of the re-affirmation of the
strike threat, in spite of the efforts
that Government have made, Govern-
ment have been compelled to advise
the President to issue an Ordinance
OR the lines of the Essential Services
Maintenance Bill passed by the Lok
Sabha on the 6th August. I trust,
however, that there will be no stop-
page of work and that it will not
be necessary, therefore, for this
Ordinance to come into operation.
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E sse n tial  Services M ain ten an ce  
O bdknance

The Minister of Home Affairs 
(Pandit G. B. Pant): Sir, the hon. 
Prune Minuter has already made a 
statement regarding the situation that 
was created on account of the notices 
which were served by a number of 
service associations In order to 
meet that situation, a Bill was intro
duced on the 3rd of August Consi
dering the urgency of the matter, it 
was taken up by the House on the 
5th and 6th As the Rajya Sabha 
is not in session and it is not yet 
clear whether we can maintain the 
essential services without having re
course to the provisions which have 
now been embodied in the Ordinance 
and which formed part of the origi
nal Bill, it became unavoidable to 
request the President to issue an 
Ordinance I am placing a copy of 
the Ordinance promulgated by the 
President on the Table of the House 
[Placed xn Library See No S-170/ 
57 ] I may also inform the House 
that an Order concerning the P & T 
and Aviation service has also been 
issued under the Ordinance

A n n u a l  R e po rt  o f  A s h o k a  H o tels  
L im it e d

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K 
Chanda): I beg to lay on the Table 
under sub-section (1) of Section 639 
of the Companies Act, 1956, a copy 
of the First Annual Report on the 
working of the Ashoka Hotels Limited, 
New Delhi, together with the audited 
statement of accounts for the year 
ended the 30th September, 1956 
[Placed tn Library See No S-168/ 
S7]

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORT

ANCE
R e. term xm atxom  o r  services  o r  

I n sp e c to r s  o r  Lira In su r a n c e  
C o r p o r a t io n

Shri S. M. Banerjee (Kanpur): 
Under Rule 197, I beg to call the 
attention of the Minister of Finance 
to the following matter of urgent 
public importance and I request that 
he may make a statement thereon —

“Termination of services of 
many Inspectors under the Life 
Insurance Corporation after the 
introduction of new appointment 
tetters retrospectively from the 
1st September, 1956”
The Deputy Minister of Finance 

(Shri B. R. Bhagat): The Life Insu
rance Corporation took over from the 
former insurers nearly 5,000 salaried 
members of the field staff In addi
tion, the Corporation appointed as 
Inspectors about 1,100 persons from 
amongst the field stall who were 
working on commission basis There 
have been a few resignations and as 
a result, the Corporation has got on 
its pay roll at present approximate
ly 6,000 persons as Inspectors Cate
gorisation of these officers was con
sidered impracticable soon after 
setting up of the Corporation m view 
of the differences that existed under 
the former insurers, m the standard 
of, training, business production 
terms of appointment and other 
matters It was decided that the 
field staff will be categorised 
on the basu> of their work 
o v e r  a  y e a r  u n d e r  uniform con
ditions under the Corporation The 
ca te g o r isa tio n  will th u s be u n d e r 
tak en  in October, 1957 In the m e a n 
t im e , their services are being conti
nued on more or less the same terms 
as previously The Corporation has 
not T erm inated  any one's services 
excepting w h e r e  the business record 
of th e  person was very poor and it 
was c le a r  that he was evincing no 
interest in his work Before actual 
termination of services, adequate 
warning has been given and the res
ponse w a tc h e d  This Ministry is not
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[Stan B R Bhagat] 
aware of any growing discontent 
among the field workers as is alleged
It would be truer to say 
that the salaried members of the 
field staff have settled down to
work enthusiastically under the new
conditions and are bringing in a good 
volume of business In these circum
stances, retention of staff who do not 
pull their way would be detrimen
tal to the morale of the remaining 
members

♦DEMANDS TOR GRANTS—c o n t d

M in is t r y  o f  T r a n s p o r t  a n d  C o m m u 
n ic a t io n s — contd

Mr. Speaker The House will now 
resume further discussion of the 
Demands for Grants relating to the 
Ministry of Transport and Communi
cations Out of 9 hours allotted for
the Demands of this Ministry, 7 
hours have already been availed of
and 2 hours now remain

The list of selected cut motions 
relating to these Demands, which 
were treated as having been moved, 
had already been circulated to Mem
bers on the 2nd August, 1957 

How long does the hon Minister 
propose to take?

The Mini*ter of Transport an '
C o m m u n ica tio n s  (Shri Lai Bahadur 
Miastri): 1-15 cr 1*30

Mr. Sp-saker- Forty-five mir t^*
I will call upon the Minister of 
Transport and Communications to 
reply to the debate at 130, after which 
the cut motions will be disposed of 
and the demands put to vote

Shri Raj Bahadur may continue 
his speech 

The Minister of State in the Minis
try of Transport and Communica
tions (Shri Raj Bahadur): Mr
Speaker, when the House rose the 
other day, I was referring to the events 
that happened before the strike 
notice was served. In particular, I 
made a mention of the annual 
conference of the Federation that

was held towards the end of
last year at Hyderabad At that con
ference, we know that the charter of
demands was there Up till that 
tune, no formal communication had 
been received by us lor discussion
But, I had submitted that day that I
announced the Government’s deci
sions m respect of quite a few items, 
important m nature, and made a 
special plea for the creation of a new
climate and a new atmosphere for the 
settlement of the demands of the 
workers I urged that the union need 
not resort to agitation or threats of
strike for the settlement of disputes 
but could discuss matters across 
the table and come to a settlement I 
think the announcements that I made 
and the concessions that we gave at 
that time appealed to the workers 
and they took notice of them in their 
own resolution of journals

Soon after the conference, that is, 
in the month of January, I received
a request for discussing these 
demands Meanwhile, despite the fact 
that the item pertaining to the Assam 
Compensatory allowance was included 
in the charter of demands, on that 
item some P & T employees threaten
ed to go on strike in the Assam State
The strike, despite the efforts, I
should acknowledge, on the part of
union leaders, too came about but 
was called off in two or three days* 
time

Soon after the strike was called off 
we discussed this question of Assam 
Compensatory Allowance and certain
other matters of a general nature 
which formed the subject-matter 
of various items m the charter of
demands That was in the month of
February, perhaps the beginning of
that month At that meeting we also 
agreed that during the course of the 
electioneering campaign, it would not 
be possible for us to meet again and 
we fixed the next meeting in the 
month of March In March when we
met we took up discussion of the 
demands seriatim The meetings were

’Moved with the recommendation of the President
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continued on several occasions and 
the last one of these meetings was in 
the 3rd or 4th week of May. I submit 
that the Federation approached the 
Prime Minister with the charter of 
demands, with a request for the grant 
of an interview. A letter was sent 
from the secretariat suggesting to the 
Federation that these demands may 
be discussed at the ministerial level.
I must acknowledge, the Federation 
accepted that suggestions. The dis
cussions were held in a cordial atmos
phere.

I can claim here, in all humility, 
that out of all the demands that were 
discussed, I think, most of them 
were settled to the mutual satisfac
tion of the parties concerned. Of 
these demands I gave an analysis the 
other day. For the sake of keeping 
up the sequence, I am repeating the 
analysis once again. .There are 30 
demands in the charter. There are 
various sections A, B and C of many 
of these demands and so in fact the 
number comes to 86. Out of the 86, 
44 have been accepted, two have been 
partially accepted, eight are under 
consideration, six are under the con
sideration of other departments and 
26 have not been accepted. Some of 
the unaccepted demands, are such 
that it is hardly ever possible for us 
to accept them. In fact, I may 
take the House into confidence and 
say that one of the demands was that 
the P. & T. employees, or for the 
matter of that, other Government 
employees also—because this con
cession would have been extended to 
others too—should be allowed to 
contest elections. Then there were 
certain other demands which were of 
a political nature. Naturally we 
could not discuss them, and I must 
say that at that time the Federation 
accepted that point Apart from that 
there were demands which were 
found to be impracticable, and there 
the matter stood.

Now I will briefly refer to the 
demands that were accepted and
which are of a major type and 
which should be taken into account 
Many of these demands, although

accepted, constitute items in the 
notice of the strike, and I will refer 
to them.

To begin with there was the demand 
for the removal of discrimination 
between Class III and Class IV 
servants in the matter of leave rules, 
and leave reserves. This demands 
has been accepted and orders have 
been issued, but it still finds a place in 
item 4 of schedule 2 of the notice of 
strike. The same thing I should say 
in regard to the demand for the 
removal of discrimination in the 
matter of medical attendance facili
ties between Class III and Class IV. 
Only one point regarding travelling 
and daily allowance could not be 
settled for certain obvious reasons.

The next point is in respect of 
weekly off, night co-efficient and 
working hours. There was a full and 
fair discussion, and on the, question of 
night co-efficient and working hours 
etc., we did come to certain agreed 
solutions. The demand in respect of 
night co-efficient has been pending for 
a long time, and I admit that it could 
not be settled because there were 
certain recommendations by the 
experts committee in the light of 
which we could not go as far as we 
would have liked to, but here I may 
point out that we did not also take 
into account the fact that certain 
demands had been rejected even by 
the experts committees. The experts 
committee had rejected the demand 
for the inclusion of platform attend
ance, for instance, while computing 
the hours of duty performed by the 
R.M.S. employees. We accept this 
demand. It is rather an irony that 
it so happens that whenever a demand 
is not accepted by the administration 
or the department, it is not concluded 
that the demand has been discussed 
and disposed of finally, but so far as 
the unions are concerned it continue* 
to find a place on the ending list 
of demands of the union or the Feder
ation and it is not removed perhaps 
ever from their records. Despite the 
rejection of a demiand once, twice, 
thrice by successive administrations.
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the demand still continues. Hie
platform attendance demand was one 
like that. We took good care to
settle even such demands in these 
discussions or negotiations. I only
submit that we approached the whole 
question In an atmosphere of good
will and sympathy and 1 think what
ever we could do in regard to these 
demands was done.

I will now come to the question of
holidays because that was specifically
referred to by Shri Dange. I should
like him to know that*the number 
of postal holidays in 1939 was only
11. It was increased to 14 in 1947, and 
16 in 1957. The number of tele
graph holidays was only 4 in 1936. 
In 1947 It was taken to 7 and in 1957 
it is 12. So, it will be seen that 
progressively we have increased the 
number of holidays.

It was argued: why should they 
not be on a par in the matter of
holidays with the employees of the 
Central Secretariat or other people of 
that category It is obvious that the 
hours of duty of the postal and RMS 
and telephone and telegraph 
employees are fixed, and whenever 
they work beyond those hours, they 
get certain concessions, certain
allowances etc. That is not the case 
if wc consider the conditions of service
of the employees of the Central 
Secretariat Many of the clerks and 
other people are asked to work beyond 
office hours. In certain cases they 
are given overtime, but m most cases 
that is not the case. So, it is obvious 
that the analogy will not be correct, 
and therefore we shall also have to 
bear m mind that the services of the 
telephone, telegraph and RMS 
employees are of such a character 
that they have to go round the clock, 
they cannot stop for a minute There
fore, that has also been taken into 
account m fixing the number of 
hours.

Hie RMS worker, as is known, in 
the running sections has got to 
perform a duty of only 30 hours 
minimum and 36 hours maximum. In 
this 36 hours, as I said just now, the

night co-efficient facility has bMn
increased in favour of the! worker. 
The platform attendance has been
counted. The record room attend
ance is also counted. So, all these 
things mean that there is a pro
portionate reduction in the num
ber of hours o f duty to that 
extent The Federation also knows 
that during the discussions we
did accept the demand pertaining to
the grant of leave in lieu of duty
performed on holidays or the grant of
overtime for that. So, that demand 
was also accepted.

I would now refer to one or two
other points because they were refer
red to by Shri Nath Pai, and then
give the sum and substance of the
total effect of these concessions. Shri
Nath Pai stated that day that despite 
repeated requests, representations, dis
cussions and negotiations, the demands 
in respect of a permanent concilia
tory machinery and an appellate 
tribunal has not been conceded. I am
referring to these things because, as 
I have already mentioned, these 
things also have been fully discussed.

In regard to the question of appel
late tribunal, if I am not giving out 
any sec ret of the discussions, I may 
say it was admitted on all hands 
that it was not possible for one officer 
or for even two or three officers 
sitting at Delhi to dispose of all the 
petitions, representations and appeals
that arise from the deci&ions of the 
Superintendent of Post Offices at the 
divisional level or from the decisions 
of the Directors of Postal Services or
of the PMGs from the circles. Then 
shall we have as many appellate tribu
nals as the number of circles?
That also was not found feasible. 
What they wanted was that petitions 
submitted to the Minister or the Gov
ernment invoking their revicional 
powers should be properly disposed 
of, and it is known to them, and to
Shri Nath Pai with all his associations 
now with the Federation and the
Confederation, that this demand par
ticularly was discussed and we came 
to certain agreed conclusions on it
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nterefore, this should not have been 
referred to in the course of the debate 
here.

Similarly I should like to refer to 
the question of a permanent concilia
tory machinery. It 1b very well 
known that the machinery is provid
ed by the Ministry of Labour, and 
we also took notice of that.

Then about the Whitley Council. A 
proposal far in advance of the setting 
up of a Whitley Council was made by 
me specifically in my announcements 
at the annual conference of the Fed
eration at Hyderabad. This was in 
regard to the proposed consultative 
machinery. The proposal is being 
considered by Government, and I 
think some decision may be arrived 
at before long.

Then he also referred to the three- 
monthly meetings which he alleged 
that the Minister refused and he also 
said that despite an appeal for an 
interview six times with the Prime 
Minister, that was also refused. I 
have just now mentioned that after 
the charter of demands was put forth, 
the Prime Minister’s Secretariat in
formed the Federation that they 
should discuss the matter with the 
Minister concerned which they accep
ted. About the Ministers, I have 
already gjven the figure the other 
day. The charter of demands was 
presented not in July, but m the 
beginning of August and from that 
tune onwards it will be found that 
as many as 39 meetings have taken 
place, out of which about ten or more 
have been at ministerial levels and 
the remaining at the level of the DG 
etc I think it cannot be concludod 
by any stretch of imagination or by 
any process of reasoning that the 
Ministers were refusing interviews 
and the three-monthly meeting was 
not conceded I think that would 
suffice so far as that thing is con
cerned.

I now come to anotfter question 
that has been raised in the debate, 
and which also finds a place in the 
strike notice That is in regard to 
the ZD. agents I may respectfully 
point out that the institution of E. D.

agents Is a unique one. ft obtains: 
not only in our country but in  
several other countries. It is an 
institution through which it has been 
possible far us to expand and increase 
the number of post offices from 22,000* 
at the dawn of Independence to 56,000* 
or more now. Without that, this 
would not have been possible. The 
basic principle or the fundamental 
basis on wluch this institution has 
been established is that because there- 
15 not sufficient work for a full-time 
employee in a village post office, 
therefore, we should try to find out 
people who are prepared to take up 
part-time work; and there is a condi
tion precedent that any person who 
is appointed as ED agent should; 
have independent means of livelihood 
It Is an office, undoubtedly, but this 
office is of a unique type or peculiar 
type At any rate it is not a regular 
government employment The person 
concerned is only an agent of the 
Department, and performs certain 
functions m lieu of the allowances 
that are given to him 

Now, it has so happened that 
becaust of the unemployment 
problem, some people have come into 
the ranks of the ED agents. As I 
mentioned the other day at Madras 
while addressing a convention of the 
ED agents, it is not our intention to 
be too rigorous in the application of 
the rules in this behalf, and to turn 
out those people But at the same 
time, we may look into their working 
conditions, and for that purpose, I 
also announced that a one-man or 
a two-man commit* ee will be consti
tuted to look into the conditions of 
service and to suggest ways and 
means of what is to be done in regard 
to the ED agents That was also 
known, and that I think should not 
have been referred to either in the 
course of the debate or in any other 
forum v

I shall now give an analysis of how 
all these concessions have affected the 
public exchequer I mentioned the 
dav b**' re  yesterday certain figures, 
relevant to this subject and certain 
doubts were expressed in regard to- 
those figures that perhaps the break-
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up was not there, and they may not 
be quite accurate. I have got with 
me a complete list of the figures 
ranging from 1947-48 to 1957-58. So 
far as the annual wage bill of the 
department is concerned.

I may point out here that after the 
Partition, m 1947-48, for seven 
months, the total provision under the 
head ‘Pay and Allowances and 
Sstablishment’ was Rs. 9,36,18,000; for
the full year, it could be calculated at 
Rs 14'98 crores. As a result of the 
application of the first Central Pay 
Commission’s recommendations, in
1948-49, we find that there has been 
an addition of Rs 3‘ 97 crores, which 
took the total budget figure to Rs. 
18'95 crores. I shall now tell you 
how the figures have gone up for the 
remaining period.

Year Plus. Tuul
Rs.' Rs.

crores crorcs.

1949-50 2-41 21-36
1950-51 1 34 22-70
1951-52 1 "78 24 48
1952-53 2 07 26 55
1953-54 • 1"64 28-19
1954-55 • 1 49 29 -68
1955-56 1 ‘ 55 31 23
1956-57 (Fmalestimates) 1 89 33 12
1957-58 (Approxi

mately) . . 35
So, it will be seen that from Rs 
14'98 crores in 1947-48, the provision 
under this head has gone up to Rs. 
35 crores, which is roughly two and 
half a times. I know the question 
will immediately be asked *What 
about the increase m staff?’ I am 
coming to that also, and I shall show 
how much increase in staff there has 
been, but despite the increase in staff, 
we can calculate how much is due to 
the increase in allowances and pay, 
and how much due to the increase in 
staff.

I may point out here what other 
things have been done in this behalf. 
To begin with, let me give the 
increase in the staff, because there 
also cudgels are taken against us and 
we are told that we have not kept 
pace in the matter of recruitment of

new staff for new work along 
With the expansion of the Depart
ment. The number of staff employed 
in 1947-48 was 1,53,000; in 1956, it 
has gone up to 2,63,000. So, it win be 
Seen that there has been an increase 
Of 1,10,000.

In this connection, may I also point 
out a few of the developments that 
have taken place on the side of the 
Welfare activities of the Department 
for the sake of employees?

Item No. in No. in Increase 
1947-46 1956

Percent
Mail vans . 412 6il 40
C o - o p e r a t iv e  s o -

cictics . 15 206 1,275
Canteens . . 51 272 433
Tiftuirooms 30 398 1,223
Recreation dubs 117 550 373
Dorxnitor.es and 

rtsi-houscs 71 375 428
P - & T. holidays 13 & 8 16  & t z  23 &  50

As for the amount spent on 
uniforms, it has gone up from Rs.
22,70,000 to Rs. 46,52,000. I can admit 
that some of this increase is due to 
the changeover to khadi in the 
interests of the solution of the 
problem of the development of
cottage industries and also unemploy
ment. The per capita expenditure 
on uniforms has increased from Rs. 
33 to Rs. 58. 1 may say that all the 
suggestions that were made by the 
staff in this behalf have almost all 
been accepted and are in the course 
of being implemented, or they have 
already been implemented.

From these figures, it should be 
apparent that all that could be done 
to ameliorate the conditions of service
and the lot of the workers in the 
P- & T. Department has been done, 
and if these are viewed against the 
general background of the country, 
the economic development and the 
w*ge level and other things, it will 
be seen that it was not inconspicuous, 
to say the least.

We have given any number of
interviews that were wanted, and 
w% have gone to the intermoat limit 
to which we could go; in trying te



7545 Demands for Grant$ 8 AUGUST 1957 Demands for Grants 7546

make the worker feel that Govern
ment have all sympathy for him, and 
the Department will be prepared to
meet this demand as tar as possible.

I can personally say that so far as 
the nego.iations were concerned, and 
so far as the discussions also were
concerned, on certain occasions both 
at conferences and at meetings we
found frayed tempers resulting in 
the use of language, which, on many 
occasions, was far from desirable. 
But the officers put up even with 
that. There have also been occasions 
when we have found in the journals
the worst type of vituperations being 
poured on the Department and its 
officers. I do not know, and I fail to 
comprehend how much more we
could have put up with. 1 wish my 
hon. friends opposite could tell me 
what • more we could have done. 
Even in today’s statement by
the Prime Minister, have Govern
ment not gone to the utter
most limit? In the circumstances 
with which we are faced and taking 
into account the dangers that have 
been pointed out to us, both exter
nal and internal, the internal crisis 
that we are facing in regard to our 
economic conditions, unemployment 
etc.; if even in such predicaments a 
vast majority of the workers who do 
not want to go on strike come out
with representations and assurances 
galore to the Department and to Gov- 
ernment that they would continue to
work and would oppose the strike 
move should they be called blacklegs
as some members opposit called them 
the other day? Or should not those 
who dare think of going on strike
in such conditions be called traitors? I 
wonder whether a person in Govern
ment employment, who very well 
knows that all that the Government
could do has been done should not 
pause and think before he strikes. 
I plead with those friends in the
P. & T. who think in terms of strike 
because I have worked with them, 
because I have shared their joys and 
sorrows, their pain and . pleasure, and 
their sufferings; I have been one of
them; I come from the same walk of
life. Whatever be the circumstances

in which we are placed today, it
cannot be said that the people in the 
Department who are holding the 
officers’ ranks are rajahs or maha
rajahs or that they are sons of rajahs 
or maharajahs; they do not have any 
vested interests. The profits of the 
department do not go into their
pockets. As such, when all that was 
possible has been done, to call 
such workers who would like to stand 
by the nation as blacklegs, would be
most unjust and atrocious. I think 
that to raise a demand now or to
claim that the interim relief should 
be given here and now, looks as if
the people are prepared even to
disrupt the communications of the 
country unless we concede their 
demands forthwith. It is like pointing 
a dagger at the hearing of the nation 
at such a critical time. In all humi
lity and with all the goodwill I have 
got for them, I would plead once again 
that they should please see the dangers 
that face us and let us tide over this 
difficult period. Let us realise that 
the success of the Plan is the fruition
of our destiny. We cannot realise our 
destiny and our goal unless the Plan 
succeeds.

It is a pity that right from the start 
of the Second Plan period from 1956, 
these dark clouds of industrial strife
arose. I hope God will be kind and 
better sense will prevail and the coun
try will be saved from a catastrophe 
or a crisis. I am sure that with the 
inspiring words the Prime Minister 
has said over the radio, the country 
will rally round as one man to face
the situation.

With these few words, I would like
to come to the other points which
have been raised.

Shri B. S. Murthy (Kakinada—Re
served—Sch. Castes): I think his name 
‘Raj Bahadur’ is an anathema to the 
proletarian outlook of these workers.

Mr. Speaker: It only shows that ar
ordinary man can also become a raja
in this country, instead of reducing 
the raj to an ordinary poor man.

SW  Raj Bahadur: Most huaofbly, I
may suggest that that 1 am only a
bahadur in the tree raj of India.
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Now, I will come to the other points 

that have been made by hon. Mem
bers. They are very few this year. 
From year to year, as I said the other 
day, a series of constructive sugges
tions about improvement of efficiency
had been made. The department has 
been deprived of that opportunity this 
year. It is not possible for me to deal 
with all the points. But I will take 
the major ones.

Shri Radhelal Vyas—he is not here 
—referred to OYT applications pend
ing and connections not having been 
given. I have got the figures here. I 
am told that applicants who have paid 
deposit more than 6 months back in
the whole of India number 38, of
which 30 are in Bombay, 4 in Calcutta, 
and 1 in Delhi and 1 in Madras. These 
cases might have occurred, but the vast 
majority have been given I hope this 
is a very small number and this will 
be looked into and expeditious action 
will be taken about them.

Then he referred to the need for
restoration of the Auto Exchange at 
Gwalior The total number of con
nections in Gwalior at the moment is 
800 The rule is that unless the num
ber is 1,000, we do not usually rnstal 
an automatic exchange. I hope that 
the number of lines in Gwalior will
increase At the same tune, I do take 
note of the fact that Gwalior had an 
automatic system before and, there
fore, its case should deserve preferen- 
cial treatment.

As regards provision of a PCO at 
Aalot and Mahidpur, I would say that 
the scheme has been approved and 
detailed estimates are being sanc
tioned by the DPT, Jaipur

PCO at Badnawar: In vii'w of the?
policy to provide PCOs at Tehsil sta
tions a loss of Rs. 1,500 per annum is 
involved although this matter is being
reconsidered, as Badnawar is a tehsil 
station.

Construction of a departmental 
building for Ujjatn Head PO.—There 
is a proposal to convert the existing 
sub-post office near the railway sta
tion into a head office by making cer
tain additions and alterations in the

existing building, after a portion o f
it is vacated by the DTO for which •
separate building has been ordered to
be built.

Similarly as regards construction o f
staff quarters at Ujjain, plans and 
estimates are under preparation.

As regards opening of an RMS- 
office at the railway station, Ujjain, 
a scheme has been sanctioned.

So I think Shri Radhelal Vyaa
deserves congratulations on the efforts, 
that he has put in, in trying to bring
all these points. We have been able to- 
do whatever we could in the cir
cumstances.

Shrimati Ila Palchoudhuri referred
to the need for opening a post office
in Topla village. The difficulty has 
been that rules come in the way. But 
I can assure her that we shall again 
reconsider the matter and see whether 
her demand and the rules cannot be
reconciled

As regards installation of telephone
connections m Karimpore and Swa- 
rupganj Ghat, no such proposal is 
at present under consideration. But 
since the lady Member has referred
to it, we shall have this examined.

Shri P R Assar raised the issue of
money orders and acknowledgement 
forms during the period of the strike. 
We shall do whatever we can in the
circumstances, in the course of the 
strike, if unfortunately it materialis
es

I shall now come to the subject of
shipping Shn Raghunath Singh, 
Shrimati Ila Palchoudhuri and Shri
Goray referred to it I may say that 
a comparison of our country with
Japan, Germany and Italy is in this 
case out of place, because they have
got a long maritime history and have
been building tonnage for the last 100 
years We have started from a scratch.
I only hope that m course of time we
will be able to catch up. It is true
that at present we can meet the needs 
of only 6 per cent of our traffic. But 
it has to be realised that in 1946 the
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tonnage with which we started was 
•only 1 ' 27 lakhs. Now it has risen to 
*•« lakhs.

As regards expansion of Indian 
shipping during the Second Plan
period, the allotment was Rs 37 cror
es and commitments covering the 
entire amount have already been 
made During the first year of the 
Plan, 32 vessels new and second-hand 
ftave been acquired or ordered adding
up 1*8 lakh GRT Out of these, 13 
were ordered abroad, 15 have been
ordered from HSL and 4 second-hand 
including one tanker have already 
been acquired Out of these 32 ves
sels, 18 are in private sector and 14 
in public sector

As regards the suggestion that 
foreign shipping companies should be
registered in India, hon Members 
know very well that our existing law 
follows the British Merchant Shipping 
Act, 1894 Now the right of registra
tion extends to all Commonwealth 
citizens We have now decided to
bring forward our own registration
to provide that only such ships can 
be registered in India as are owned 
exclusively or to a majority extent 
by Indian nationals or by companies 
registered m India A Bill to ibis 
effect will be introduced shortly If
we allow foreigners to register, it 
might not be entirely free from dan
ger at a time of crisis It may prove
to be a double-edged sword There
may even be a positive disadvantage 
because shipping is the life-line of a 
nation

As regards the question of our
nationals being allowed to register 
ships acquired by them in other coun
tries like Costa Rica or a country like
Liberia, this> will mean loss of Indian 
tonnage I am not quite sure whether 
this principle, if accepted, will also 
be healthy

As to the question of foreign parti
cipation, there is no bar to it under 
the present law, although there are 
certain conditions which have to be 
observed The conditions are (a)
the steamers of the companies should

be registered in India, (b) at least 78 
per cent of the shares and debentures 
of the companies should be held by
Indians, (c) all the directors should 
be Indians, and (d) the managing 
agents, if any, should be Indians
These are not mandatory and in suit
able cases, exemptions can be given
At any rate, partnership on the hnsm 
of 51 49 can always be considered

As regards Konkan service, refer
ence to v. hich was made by Shn Assar, 
you will find that a committee pre
sided over bv Justice Lokur known as 
the Lokur Committee, was appointed 
in 1956 The Scindia company claim
ed an increase of 33-2/3 per cent, but 
the Lokur Committee allowed only
10 per cent, which we accepted The 
company still complains that it is 
running at a loss, and Shrimati Mant- 
ben Patel pointed out that they also 
think of stopping the service If it
happens, it will be a bad thing

But I may point out that despite 
the revision of fares,—the number of
passengers and earnings have increas
ed Before revision in 1955-56, the 
number of passengers was 7,24,600 and 
earnings Rs 53,60,000, after revision, 
the corresponding figures are 7,70,000 
and Rs 62,60,000 It will thus be seen
that the service remains popular and 
is much in demand

Then I will come to the question of
ports

We know that the planning of the 
ports as it is started rather late In 
the First Five Year Plan they were
considered to be local bodies Of 
course for the first time, something 
was. thought of them in about 1953. 
There were certain reasons for that
Despite all that, I think, whatever 
planning has been done should have
normally been considered sufficient 
keeping m view the traffic or the 
traffic potential only

Now, what has been done7 The 
highlights are these A new major 
port at Kandla with 4 berths is al
ready completed and has come into 
being This port has already
handled nearly 5 lakh tons
m 1956-57 The two other
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big projects completed are the Marine
Oil Terminals at Bombay and Visa-
khapatam to serve the refineries. At
Bombay, 11 big Transit Sheds have
also been constructed.
Then comes the work that has been

done regarding development. The
other new berths already under con-
struction in other ports are, 4 in ~d-
ras (2 being modernised and 2 new
ones being constructed), .( in Cochin,
.( in Calcutta (2 by reconversion of
existing berths and 2 new ones) and
2 in Kandla. Six more berths are
also to be built in Madras and 3 in
Visakhaptam. Thus there would be
a total of 14 completed and 9 con-
templated, 23 in all in the year.
The following figures of growth of

traffic from 1950-51 are of interest.
They will also show why it was not
perhaps considered or why it could
not be ar.ticipated that there will be
a sudden spurt in our shipping traffic
of the type that we are faced with.
The figures are very interesting.

In 1950-51, the total tonnage was
only IS' 9 million tons. On account
of the food ships, it rose to 22' 2 mil-
lion tons in 1951-52. From 1952 on-
wards you will find that up to 1954,
there wa: a downward incline. In
1952-53, it was 21'4 million tons,
in 1953-54, 20'6 million tons. and in
in 1954-55, 20'4 million tons. In
1955-56, it began to rise 24' 0
million tons and it went up to 27' 3
million tons in 1956-57. Up to 1954··
55, it could not have been reasonably
anticipated, with the continuous fall
in traffic, that a larger programme of
reconstruction, remodelling or deve-
lopment would have co be undertak-
en. So, we cannot wholly blame the
men responsible for it at that time.
What happened was that there was a
slight increase at that time. In the
beginning of the Second Five Year
Plan, the traffic did not hold out this
prospect of a phenomenal increase
and therefore we could not anticipate
that.
In this connection, let us remember

that a large number of food sn 'ns
started coming from the beginning 01

1957, also a large number of iron and
steel ships have come and the 3 big
steel plants too. We know the posi-
tion as it was towards the end of 1955
or even the middle of 1955. The Cal-
cutta port alone in 1956-57 handled 8
lakh tons of iron and steel as against
4 lakh tons in the previous year. How
can I blame the operation and the
performance at the Port? I will give
these figures and then come to my
conclusion. Bombay did 5'3 lakh tons
of iron and steel as against 2: 81 lakhs
in the previous year; Madras did
1,57,000 tons of iron and steel as,
against 7,000 in the previous year;.
Visakhapatam did 36,000 tons of iron
and steel as against 13,000 in the pre-
vious year and Cochin 17,000 tons in
1956-57.
Now, as I said, it was only in De-

cember 1955 that the decision to im-
port such large quantities of iron and
steel was taken. The steel began to'
arrive in January, 1956, so soon after.
That was the problem that faced us
immediately. Between January 1956
and March, 1957, 15 lakhs tons of iron
and steel would be imported; that was
what was conveyed to the Ministry O'f
Transport. The above figures will, of
course, show that we have handled
more and what happened later on
was that the balance of iron and steel
handled in the first three months of
this financial year at Calcutta, Bom-
bay, Madras and Visakhapatam have
even exceeded this target which was
given to us.
I will give only 2 or 3 figures in

respect of other machinery, machi-
nery and plants for the industries.
The total tonnage was . 81 lakhs in the
year 1953-54 and in 1956-57 it has
gone up to l : 92 lakh tons. In Bombay
also, it has risen from 1',59 lakh tons
in 1953-54 to 2' 83 lakh tons in 1956-
57. In Madras, from 22,500 tons it has
gone up to 56,000 tons.
For Bombay, as 1 said, earlier we

were told that in respect of foodgrains
1 million tons will arrive there, out of
the target of three million tons. We
have already handled in the first
quarter of the year 4' 27 lakh tons. It
means that it will come to an increase
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of about 70 per cent over the estimat
ed volume of traffic that was expect
ed. This sudden shipment has arriv
ed at our ports, food ships, iron and 
steel ships, steel plants, bunching of 
ships that followed the opening of the 
Suez Canal etc It has been admitted 
that from both sides, through the 
Suez Canal and round the Cape of 
Good Hope the ships came in Then 
the freight rates also went down 
Previously there was a bottleneck 
created and there was pent up traffic 
which was suddenly released following 
lowering of freight rates and availabi
lity of space on shipping All this 
resulted in delay and we found our
selves faced with a difficult situation 
We can compare this perhaps with a 
situation m a railway station or a rail
way junction which has got two or 
three platforms and to which suddenly 
about 20 special trams are rushed 
through What will happen7 All the 
special trains will have to wait at the 
outer signal so long as the platforms 
are not cleared So, will you blame 
the port, will you blame the labour 
or the port authorities? It is a sudden 
activity which has come into being. 1 
am not apportioning the blame either 
on the Food Ministry or the Ministry 
of Iron and Steel because it came and 
had to be faced

In this connection I may just point 
out to two or three figures that may 
be of interest—how the foodgrain 
shipments have increased from 1953- 
54 to 1957-58

1953-54 14 93 lakh tons
1954-55 13 71 lakh tons
1955-56 6 36 lakh tons
1956-57 20 36 lakh tons

suddenly and similarly for iron and 
steel

In 1953-54 it was 2 30 lakh tons,
1954-55 4 02 lakh tons,
1955-56 7 86 lakh tons, and in
1956-57 15 29 lakhs tons

With this increase, it should be 
borne in mind that the ports have 
tried to wrestle with the problem. 
They have done it as best as they 
could

I am now coming to certain obser
vations that have been made by one 
or two members Shri Mohiuddin 
said that there was some discrepancy 
between a statement made by me and 
one made by Shn Nan da Shri Nanda 
was worried about labour problems. 
I said*! had not much reason to be dis
appointed at the performance of the 
labour in Calcutta port I found that 
there was no congestion of cargo and 
I found the cargo handling capacity 
was also going up Therefore I find 
that the criticism that has been level
led from some quarters was not quite 
correct That does not mean that 
we are complacent We have taken 
certain steps They have been detail
ed some time ago and they have been 
put before the House previously

May I also refer to an organisation 
to which although no reference was 
made m the House yet a reference 
may be of some interest I mean the 
D R T A  or the DTS We know that 
it was established m 1950 on the 1st 
of Apnl There was shortage of fleet, 
there were no workshops, there was 
lack of numerous other facilities The- 
fleet position was that we had only 
200 then but now we have 450 With 
the addition of 84 more Heavy Duty 
Diesel vehicles, it is expected to go up 
to 534 by the end of 1957 In opera
tion the road mileage was 255 5 miles 
in 1950 51 and now m 1957, it is 357 
miles The daily mileage ope ated in 
1950-51 was 17,000 milea and now it 
is 40,000 miles in 1957 The daily 
average number of buses on the road 
has increased from 142 m 1950 to 326 
now

We have increased the frequent v of 
service On one route we have tried 
a new experiment, that is, instead of 
om bus coming at one time two buses 
will tome at the same time, so that 
any overflow from the queue may not 
bo hinging over during the peak 
traffic time This has been introduced 
as an experimental measure on Route 
No 21, and I believe that it will be 
appreciated Operation of high fre
q u e n c y  service, maintenance of stand
by buses to meet break-down and 
introduction of scheme of advance 
bookings of passengers to ensure
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[Shri Raj Bahadur]
.stricter collection of fares, rationalisa- 
-tion of routes and other measures have 
contributed to some improvement of 
the service which has been reflected 
in the revenues We have also erected 
certain depots which have come into 
being in 1956-57
13 hrs

We have also done a good lot to 
improve the conditions of workers 
We have introduced the time male of 
pay We have laid down the rules of 
service conditions The other things 
that we have done are establishment 
■of Contributory Provident Fund, 
provision of medical facilities to the 
■employees and their families, provision 
of rest houses, provision of canteens, 
recreation and other facilities, intro
duction of insurance scheme, free 
legal defence to the employees prose
cuted whde on duty, operation of 
special buses for the convenience of 
the staff coming to woik or breaking 
off outside the operation hours, and 
provision of residential quarters—180 
have already been constructed at 
Shadipur and others are under cons
truction

Shri Jangde (Bilaspur) Sir, there 
are other Members also who would 
like to speak

Shri Raj Bahadur. Should I continue 
or stop here’

Mr Speaker The hon Minister may 
leave something to his Chief

Shri Raghunath Singh (Varanasi) 
He must be allowed to say something 
about tourism

Shri Raj Bahadur I have tried to 
compress the facte, but there is so 
much to say I think I may say about 
tourism and leave transport to my 
senior colleague

About tourism I would only sav 
that this i*! one of the ten biggest 
earners of foreign exchange in our 
country, and I think it has made very 
good progress As has been reported 
imany times, the number of tourists has

risen fairly well The number this 
year was 70,000 to 75,000.

Some suggestions were made by 
hon Members Tourist offices were 
proposed by Shri Radhelal Vyas and 
Dr K B Menon, and, if I am not 
mistaken, by Shn Subramanyam also 
We have got 12 tounst offices at the 
moment A decision has been taken 
to open three more at Bhubaneswar, 
Bhopal and Cochin In Bhopal— 
Sanchi—we have already got a rest 
house and a tounst information office 
already operates there In regard to 
the opening of a tourist office at 
Hampi, we will examine the point 
with the sympathy and care that it 
deserves

Then I come to the points made by 
Shn M R Masani He said that we 
spent only Rs 2 lakhs out of Rs 29 
lakhs I would only say that during 
the entire penod of the First Five 
Year Plan we spent only a sum of 
Rs 1,46,800 I must atonce confess 
however that I am not at all satisfied 
with the rate of expenditure and ex
pansion, but we are a little handicap
ped here because we are tied up with 
the State Governments m the matter 
of expansion They }iave to put up 
plans and we have to assist them The 
position was that the State PW D 
will construct rest houses and provide 
amenities We have not got the 
machinery to do it Now the Central 
PW D has taken over the work and 
we hope that the results will be bet
ter We shall do whatever we can in 
this direction

He also mentioned about lack of 
transport facilities at Asansol for 
visitors to go to Damodar Valley 
Same thing can be said about Bhakra 
Nangai Khajuraho and Sanchi We 
have got a provision of Rs 1 30 lakhs 
I will see that it is utilised adequately 
and to the extent needed

With regard to the Estimates Com
mittee's recommendation to set up a 
Corporation or create a separate
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department under the Director- 
General of Tourism, we are in 
full accord with this suggestion and 
we are having this examined. We 
shall come to a decision in regard to 
this matter before long.

I can assure Shri Jaipal Singh that 
all liaison, co-ordination and harmony 
are there in dealings between the 
Tourist Department on the one hand 
and the Air-India International on the 
other. The complaint pertaining to 
Paris has also been settled smoothly.

Tn regard to hotel industry, we have 
set up a Hotel Standard Committee 
under the d\airmanship of Diwan 
Chaman Lai, who is expected to 
submit his report in about four months 
time. About formalities a high level 
committee was appointed by the Home 
Minister for making recommendations 
on the subject. Their recommenda
tions were accepted in toto. A further 
review is going to take place, and I 
hope this will also be useful for the 
purpose we have kept in view.

Now I may refer to some of the 
things that we propose to do. We 
propose to set up a Tourist Develop
ment Council as recommended at the 
recent meeting of the Tourist Advi
sory Committee. It will be fully 
representative o9 the country as a 
whole and of all the official, semi
official and non-official interests con
cerning the promotion of tourism.

In order to ensure the necessary and 
suitable amenities for louritsts, it is 
proposed that the Transport Depart
ment should directly maintain and 
manage a certain number of rest 
houses which are located near the 
most important monuments at the 
country likely to be visited by tourists.

It is also proposed to introduce 
legislation for the sound functioning 
of various elements constituting the 
tourist trade t.g. travel agencies, 
guides, hotel establishments, etc.

We propose to put special emphasis 
and take great care of home tourism, 
because In the development of home

tourism, in the promotion and 
encouragement of tourist traffic from 
north to south and east to west lies the 
surest way of achieving what Is 
known as the emotional integration 
of people. I think the progress that 
we should be making this year and in 
the next year might be considered 
noteworthy, that is our expectation.

Then, I must refer here to a deve
lopment of which, I think, we can be 
rightly proud of. We have got many 
international organisations the most 
important of which is the Interna
tional Union of Official Travel Orga
nisations—IUOTO. More than 40 
governments are its members. It has 
been unanimously decided by the 
Executive Committee of this body to 
elect Shri Chibb, who happens to b« 
the head of the Department of Tourism 
in our Ministry, as its President for 
the next year—November 1957 to 
October 1958. The election will take 
place at the next annual session to be 
held in Washington on the 3rd 
November, 1957. This is only a 
formal affair. Once the Executive 
Council decides in favour of a parti
cular person it is naturally accepted 
by the larger general body. So, the 
recognition of the merit and ability of 
one of our officers by an international 
body of this stature is a matter at 
which the Department of Tourism and 
also the country can be proud. I 
think it will also bring us the fairest 
returns in the shape of foreign 
exchange, because by his going there 
a lot of flood light will be thrown on 
Indian tourism and Indian tourist 
centres. It will, therefore, be a sort 
of double blessing. Therefore, X 
welcome it, and I hope the Bouse will 
appreciate the merit that this officer 
has shown.

With these few words, Sir, I thank 
you very much for the time that you 
have allowed me and I apologise to 
the Members *>5 this House for having 
taken too much of their own time.

Mr. Speaker Voting on these 
Demands can only be done after 14-80.
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[Mr. Speaker]
I will call upon the hon. Minister at 
IS145. He will have about 45 minutes.
I would, therefore, request hon. Mem* 
bars to be brief.

Shri Aathefty Filial (Madras
North): Mr. Speaker, Sir, I take this 
opportunity to criticise the lack ot 
imagination and inaptitude of the 
Transport Ministry. It will be 
admitted on all sides that the king-pin
ot the success of the Second Five 
Year Plan depends on our ability to 
solve the transport problem. The 
Government of India have invited 
specialists to advise them on this 
particular problem; An particular, they
invited Mr. Galbraith, an eminent 
economist from America, to advise 
them in regard to some of these prob
lems. His most pertinent criticism, 
Sir, is that too heavy an emphasis has 
been laid on railway development. 
He has pointed out that out of Rs. 4800 
crores to be spent on the Second Five
Year Plan, about one-fourth—Rs. 1200 
crores—is to be reserved for rail
ways, of which 50 per cent will be 
devoted to purchases from abroad. 
He has, therefore, suggested that a 
great deal of emphasis should be 
placed on developing other forms of
transport ,

This is an advice of commonsense, 
and let us see how far his advice of
commonsense has in practice been 
followed. Let us first take shipping. 
As early as 1947, the Shipping 
Policy Committee made a recommen
dation that India should, within a 
period of five to seven years, build up 
a mercantile marine of 20 lakh tons.

In our first Five Year Plan we were 
rather modest and we set the target 
of 6 lakh tons. But even this modest 
target was not fulfilled and we were 
able to add only an additional one 
lakh ton making it roughly about
4,50,000 tons. In the second Five Year 
Plan, we have set ourselves again a 
modest target of only nine lakh tons. 
But, according to the administration 
report of the Transport Ministry, the 
entire allocation of Ra. 37 crores has

already been spent in either ordering 
second-hand ships or placing orders 
for new ships. Assuming that all 
these ships that have been ordered 
including those from the Hindustan 
Shipyard, Ltd., are added to our 
mercantile marine fleet and assuming 
that none ot the existing ships are 
scrapped because they are obsolete or 
for any other reason, even then, our 
total tonnage will only increase upto 
7 lakh tons.

Now, I am glad that they have spent 
the money in an expeditious way in
ordering ships from abroad, because 
the amount of foreign exchange earned, 
with even half of our shipping engaged 
in overseas trade is a consider
able amount. Even though only about
2 lakh tons were engaged on foreign
trade, within one year they have 
increased the total earnings from
Rs. 10 crores to Rs. 13 crores. I am 
therefore, making the suggestion that 
it would be advisable if a large sum 
of money is allocated for the purpose 
of increasing our tonnage though 
immediate purchase of ships from
abroad, particularly when . foreign
shipping interests have increased 
their freight rates by 15 to 20 per cent

Now let us take road transport A
considerable amout of money is sought 
to be spent on the tiuilding of roads. 
The total allocation in the second Plan 
period including the allocation for the 
States comes to about Rs. 250 crores. 
But let us look at the question as to 
whether these roads are being put 
to proper use. The total amount of
motor trucks available in India for the 
transport of goods on these roads is 
only one lakh. Taking into account 
depreciation, with each one of these 
trucks costing about Rs. 10,000 the 
total investment in road transport is a 
very trivial amount, compared to 
the amount that we p r o p o s e  to
spend on the building of roads. We 
do not want to build up road merely
for the sake of saying that we have 
fulfilled the targets set in the Nagpur 
Plan. In my humble submission, of
we really want to take the advice of
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diverting our traffic from the railways 
to the road haulage, then obviously 
it is necessary to revise our entire 
attitude with regard to road transport 
It is not merely a question —1 repeat 
again—0!  building roads but to see 
how many vehicles will be plying on 
the roads, in which case we wQl have 
to completely revise our policy re
garding the heavy taxation of motor 
vehicles If instead at taxing motor 
vehicles m such a way that only rail
ways are likely to benefit,—on the 
other hand,—if we adopt the attitude 
that it will not be wise to put up such 
heavy investment on railways, the net 
result of which will only be seen 
several years later, and which in the 
present context is very dangerous, 
having a very strong inflationary 
potential, it will be advisable, even, 
though it may mean spending some of 
the existing balances, to allocate 
a large sum for the purchase of motor 
vehicles, because the inflationary 
potential will be reduced

Therefore, my humble submission is 
that this Ministry has absolutely po 
policy with regard to road transport, 
although they are interested in seeing 
that certain number of roads are 
built, but with regard to whether 
those roads are properly utilised, or 
not, there is no policy at all There 
are no facts available, there has been 
no study undertaken with regard to 
what percentage of transport can be 
diverted from the railways to road 
haulage

Then again, the Deputy Minister has 
given us a long series of facts with 
regard to port facilities with regard 
to the needs of the Port Transport 
Industry, when the first Five Year 
Plan was drafted, they completely 
forgot about it Half way through the 
first Plan, some schemes were hastily 
drafted and a sum of about Rs 60 
crores was finally sanctioned

Shri Raj Bahadur: They were
classed as local bodies, and did not fall 
within the purview of the Plan

Shri Anthony Filial: I am speaking 
about the major ports. Out of these 
Rs 60 crores, only about Rs 25 crores 

I were spent In the second Five Year

Plan it is proposed that we spend 
Rs 90 crores For this 90 cron 
scheme, the actual allocation is only 
Rs 45 crores The rest is supposed to 
come from the local resources of ports 
which is modestly estimated at only 
Rs 15 crores Therefore, we must 
presume that for the balance of Rs. SO 
crores, we will have to beg for foreign 
assistance Time and again, it has 
been pointed out that because we have 
allowed our port authorities at Madras, 
Calcutta and Bombay to be under the 
gnp of vested interests, shipping and 
commercial interests, it has not been 
possible to raise the rates in such a 
way that the port authorities them
selves will be able to find the neces
sary resources to build up their ports 
It has been pointed out over and over 
agayn that these Tsutecnu; and con
servative vested interests refuse 
to increase the port rates to find 
the funds to build up the ports There 
have been many complaints about it 
till finally the Government of India 
jogged them on to produce some plan 
The Deputy Minister today pointed 
out that merely because the tonnage 
handled through the ports went down 
during the last years of the first Five 
Year Plan they were not seriously 
concerned about the ports In other 
words, they lack unagination with 
regard to the demands that will be 
made on the ports and about their 
future expansion.

The suggestion that 1 want to make 
with regard this is this I am mak
ing this suggestion with regard to 
these port trust bodies which we Dad 
in Madras, Calcutta and Bombay. 
Either we should scrap than or al
ternately, reorganise them m such a 
way that the weightage that is being 
given to the present Chambers at 
Commerce is reduced, weightage 
should be given to labour, or alter
nately, I would suggest that at least 
with regard to the fixation of rate*, 
this power may be taken out at their 
purview May I suggest that a com
mittee be appointed by the Govern- 
men of India to review these rates, 
because some of these rates are high
ly competitive in the sense that one 
port puts down the rate with the
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[8hri Anthony Pillai] 
idea of attracting a certain type of 
cargo which, for instance, in another 
port such as Cochin may handle with 
ease. My submission, therefore to 
that a committee may be appointed 
to review these rates.

Let us look into the finances of 
the port authorities. Last year, or 
fine year before last, the total deficit 
of the Calcutta Port Commissioner 
was Rs. 60 lakhs. As a result of 
certain amount of jogging by the 
Government of India, these rates 
have been increased and there has 
been no deficit last year. Then 
again, we are proposing to set apart 
Rs. 90 crores on port development. 
Even if all these schemes are execu
ted, what is the total increase in the 
port handling capacity that we ex
pect? We expect only 30 per cent. 
That is all the total increase, that 
we expect, as a result of this expen
diture of Rs. 90 crores. On the other 
hand, my submission with regard to 
the expansion of port handling capa
city is, that the problem does not 
depend entirely on improving the 
port facilities. It depends largely 
on solving the labour problem. As 
long ago as 1954, with the failure of 
the Transport and the Labour Minis
tries to solve any problems, the vari
ous labour unions at the major ports 
of Madras, Calcutta, Bombay, Viza- 
gapatnam and Cochin joined them
selves into a federation and brought 
ft to the notice of the Transport 
Ministry that there were anomalies, 
that there was no system of uniform 
pay-scales, etc. Some ports gave a 
large number of holidays and *ome 
others did not. In one port, the scale 
for a skilled labourer is Rs. 55-180 
and in another port, it is Rs. 40-70. 
At that time, when the federation 
threatened the Government with a 
total strike in all the major ports, 
the Government came out with the 
excuse that a Dock-workers Regula
tion Enquiry Committee iwas going 
to be constituetd and that the question 
of revising the wages would be gone 
Into. The particular experiment in 
Bombay, of revising the wage rates 
for the dock workers, for the shore

and stevedore workers, has had con
siderable success. As a result of giv
ing some inducement to labour they 
were able to get the co-openlton of 
labour, such that the tonnage handl
ed through the Port of Bombay has 
increased by 60 per cent What 
Rs. 90 crores cannot achieve, a more 
effective solution of the labour prob
lem was able to achieve and the 
tonnage handled was almost doubled 
by adopting the progressive piece- 
rate system. It was suggested that the 
piece rate system might be extended to 
the other ports, like Madras and 
Calcutta also. Again, it was neces
sary to give notice of a strike to 
make the Government yield on tills 
question.

In November last year, the Gov
ernment advised the workers federa
tion not to go on strike. They said, 
an officer on special duty would be 
appointed; that he would submit an 
interim report as quikely as possible 
and that the issue of having uniform 
scales of pay and uniform conditions 
of service would also be referred to 
that special officer. Though I under
stand that the officer has submitted 
his interim report, Government has 
taken no decisions on them as yet 
We had another strike of workers' 
in Bombay before solutions for some 
of the problems, like equalisation of 
leave facilities were considered by 
the Ministry.

Mr. Jeeji Bhai has been requested 
to frame a piece-rate system for the 
Calcutta port, so that the port-handl
ing there might be improved, on the 
lines of the scheme obtaining in 
the Bombay port. Though the unions 
which came to the conference agreed 
in principle to the introduction of 
the piece-rate system, I understand 
an INTUC organisation has refused 
to serve on this committee, merely 
because it hopes to utilise the difficul
ties of the transition to the piece- 
rate system to its own advantage. 
But the INTUC has simultaneously 
been given representation by the 
Govt of India on boards l ft f  the 
Dock Labour Board and the Port 
Commission. If there is a oonfrranre
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where the union representative* come 
and agree in principle to aomethlng 
and then go back on it, I do not see 
why Government should continue to 
give them representation on these 
bodies. Either the Government are 
interested in solving this long-stand
ing problem, which if solved would 
be of immense help to the nation or 
alternatively, they are interested in 
building up the XNTUC and letting 
the whole question of transport In 
Calcutta go to the dogs.

During the last few years, many 
problems have been placed before 
the Ministry and yet, no effective 
steps have been taken to solve the 
problems of labour, which would im
prove work in the ports. The Dock 
Workers’ Employment Regulation Act 
was passed in 1948 and 8 years have 
passed since then. Yet, decasualisa- 
tion of labour has not been introdu
ced in Cochin or Visakhapatnam. 
For 8 long years they have been 
merely talking of decasualisetion of 
labour. In Madras there are three 
categories of shore workers doing the 
same work with three types of pay. 
The decasualised worker gets about 
Rs. 100. For doing the same work, 
a worker in B category gets Rs. 60 
and a C category worker gets only 
Rs. 40 to Rs. 50. The same applies 
to the Calcutta port. This differen
tial pay for the same type of work 
cannot possibly lead to industrial 
contentment, and so long as there is 
no industrial contentment, there can 
be no improvement in the tonnage 
handled.

Lastly, the hon. Deupty Minister...
Mr. Speaker: He is Minister; he has 

earned it by hard work.
Shri Anthony Filial: I am sorry.

The Minister referred to the problem 
of the P. & T. workers. As far as the 
question of P. & T. workers is concer
ned, there is a crisis of confidence and 
a crisis of prestige. The crisis of con
fidence arises in this way. The Gov
ernment says, we will refer this 
matter of interim relief to the Com
mission and surely the Commission 
can be trusted to deal with this ques
tion in an impartial manner. Then,

why should the employees be so diffi
dent about going to the Commission 
and asking for interim relief? If they 
haye a good case, the Commission will 
give them the relief asked for. On 
the other hand, it is quite clear that 
they have got a good case. Even from 
the figures given a few minutes ago, 
it will be seen that the cost of living 
has risen considerably. We have 
already got the first Pay Commission s 
recommendation. The first Pay Com
mission, after all, is not of secondary 
status to the Pay Commission that is 
sought to be appointed.

The first Pay Commission recom
mended that there should be a sliding 
scale of dearness allowance, that for 
every 20 point increase in the cost of 
living, there should be a correspond
ing increase of Rs. 5 in the dearness 
allowance. Government does not seek 
to justify why this recommendation 
has not been implemented. Thu 
particular agitation among Central 
Government employees is no new 
feature. It is a biennial feature In 
1949, there was an agitation, as a 
result of which the D. A. was increas
ed by Rs. 10. In 1951, there was tome 
kind of strike-threat and the D. A. 
was increased by Rs. 5. In 19S3, as 
a result of an agitation, some workers 
got increased emoluments ttwmyh 80 
per cent, of the D. A. merged with 
basic pay. So, this agitation among 
Central Government employees is * 
biennial feature of our life.
In fact, the present agitation has come 
after a long time. Since 1958, there 
has been no agitation worth the name.

After all, what the workers are 
demanding today is only the imple
mentation of an authoritative body’s 
recommendation, viz that of the first 
Pay Commission. But the Govern
ment turns round and say, “We are 
appointing a second Pay Commission; 
let then also endorse it”. That is 
why 1 submit that this is really a 
crisis of confidence. Even after the 
promise to appoint the second Pay 
Commission, the workers are not quite 
sure whether the Government will 
actually honour any recommendation 
made by the second Pay Commission,
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even on the question of interim relief. 
They, the Government; have failed to 
accept and implement the recom
mendation of the first Pay Commis
sion. Squally the same attitude may 
be adopted with regard to the second 
Pay Commission also. Hence tbere is 
a cruu of confidence.

There is also a crisis of prestige, as 
far as the Government is concerned. 
On account of the fact that the cost 
of living has increased, un
doubtedly the workers can claim 
at least a right to the preservation of 
the existing standards of living. The 
workers might be advised not to ask 
for higher real wages because we have 
to see that the second Five Year Plan 
succeeds, but at least with regard to 
the existing standards of living, they 
have got an inherent right to demand 
that at least this should be pre
served Therefore, 1 submit this is 
really a crisis of prestige. We are 
witnessing this crisis of prestige in 
very small matters Let us take the 
question of the Delhi fir m g.. .

Mr. Speaker: I have allowed the
hon Member sufficient tune and he 
has made his points He is onlv 
elaborating them.

Shrt Anthony Filial: I shall con
clude shortly. The hon. Home Minis
ter was saying, “we are ready to 
order a judicial enquiry", but when 
the opposition Members wanted *• 
clarification as to whether he would 
appoint a High Court Judge, he refus
ed to give the clarification, because it 
became a question of prestige. The 
attitude of the Government is, Mit 
should not be given as a result of a 
demand by the opposition; we will 
give it in our own sweet way.” That 
is why this is really a crisis of pres
tige. 1 venture to hope that these two 
crises will be resolved

Shri Mohamed Imam (Chitaldrug) • 
Mr. Speaker, I thank you for giving 
me an opportunity to speak on this 
vital matter. It has become more 
vital on account of the impending 
threat of strike, which is expected to 
materialise tonight

Z am going to deal with three as
pects on this demand. One is the 
development of ports; the second is 
the development of inluid communica
tions including roads, and the third 
is Posts and Telegraphs, which fonxu 
the important subject-matter today. 
India is a vast country with a long 
coastline of more than 3,500 miles. It 
must be admitted that taking the 
length of the coastline and the vast
ness of the country, we are having 
very few ports, especially major ports 
I may also point out to the Minister 
concerned that on the west coast, 
except Bombay, we have not got even 
a single port which adds to our busi
ness or which aids towards the 
development of our industry. Kan- 
dla, I think, aids the businessmen who 
are living m the north After the 
reorganisation of the States, it is 
important that every State should 
have a port of its own. We cannot 
minimise the importance of a port It 
aids towards the development of the 
business, towards the development of 
industry and it is quite necessary i<i 
these modem times

The Second Five Year Plan contem
plates the development of some ports 
on the west coast, Mangalore, Malpe 
and Bhatkal are the important port; 
which are contemplated to be develop
ed I regret Government has not 
taken any active step I may refei, 
m this connection, to the development 
of Bhatkal port which ,s immediately 
connected with the State of Mysore 
The Public Works Minister of the 
Government of Mysore has announced 
many a time that the Government of 
India contemplates the starting of a 
shipbuilding yard in thl* port. I may 
also give support to that venture 
because the Government of Mysore 
is keenly interested in this port. When 
Shn M Viswesvarayya was the 
Dewan. he was deeply interested in 
tnis and he did his bu t to have this 
port transferred to the Government of 
Mysore. But, the Government of 
Bombay was against it  Since then, 
the Government of Mysore hat been 
trying to see that (his port la developed
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and shipbuilding industry started 
there. I hope the Goiremmert will
devote sufficient attention to this and' 
see that the State of Mysore wii" have 
a port of Its own. I may also puint 
out that the Government should 
bestow as much attention as possible 
towards the development oft Manga
lore and Malpe which are quite neces
sary in these days. I request tlie Gov
ernment to see that these ports mate
rialise at the end of the Second Flan.

Similarly on the east coast, I think, 
except Madras, they have not got any
port worth the name. There are a 
number of places which can be
developed and which can contribute a 
good deal to the material prosperity
of the country. For example, there is 
Negapatam, Kakinada. I wish the
Government takes up the development 
of these ports seriously and sees that 
they are accomplished facts. I may 
point out in this connection that in
advanced countries, for example, 
England, tor every 100 miles they have 
a well developed port. It is the life
blood of -  every industry and every
business. I hope the Government wQl 
devote greater attention to this and 
see that all these ports which are still 
in their infancy, develop and add to 
the material prosperity of the coun
try.

I now come to the development of
roads and communications. Roads 
have been divided into three catego
ries: highways, roads maintained by
the State Governments and road: 
maintained by the local bodies,
must admit that the roads which are
classified as highways have been
receiving good attention and they are 
in a good state of repairs. I may say
that these roads have really been 
serving the need for which they are
intended. But, I cannot say the same 
thing of the roads that are maintained 
by the States and by the local bodies. 
They have spent crores of rupees, but 
X may say that these roads are bring
neglected. Many of these roads are in 
rack and ruin. That is because die
States, on account of their financial 
bankruptcy, are not in a position to

maintain them in a proper way. So
also the local bodies. I know you
have set apart a good grant toward* 
the maintenance of these roads. Fiat
of a 12. you must not only develop the 
new roads you must see that the exist
ing roads receive proper attention
and they are properly maintained. We 
must also see that they are not allow
ed to deteriorate any further.

Coming to posts and telegraphs, we 
know we are meeting in a deep set 
atmosphere. Today is the zero day
when the strike threat is likely to be 
carried out. The whole country is 
agitated. If the strike really materia
lises, the entire normal life will be
upset and the public will be put to a 
lot of inconvenience. There are strikes 
and strikes. There are strikes in which
only two parties are involved, that is 
the employer and the employee. But, 
there are strikes in which the public
is Intimately involved and in which
it is intimately concerned. There are 
strikes which affecjt the entire state, 
the entire country. There may be a
strike in a local factory. It affects 
only the employer in this factory and
the employees. Or, there may be a 
strike in a Government local factory. 
That does not do much harm. But, 
some strikes are very harmful They
cause widespread distress and harm 
throughout the country. This strike 
is one of such a nature.

Today, the Prime Minister made a 
detailed statement. It looks from that 
statement that not much approach has 
been made towards reconciliation. It 
looks that the strike will come.

An Hon. Member: What more do
you want?

Shri Heda (Nizamabad): The Pay
Commission has been appointed.

Shri B. S. Murthy: He is coming to
the same thing. There is nothing 
more to be done.

Shri Mohamad Imam: We are alt
anxious that this strike should not 
materialise. It must be averted at
any cost The Government on the
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c m  aide and those that have sponsor
ed this strike an the other, must «»<»* 
not only at themselves, bat flf the 
country, of the people who will be the 
ultimate sufferer*. These are day* of 
epidemics of strikes. It is not merely 
the postal department or the tele
graphs department that Is going on 
strike. Various other departments 
also are threatening to go on strike. 
Hallway station masters are also 
thinking of going on strike. Primary 
school teachers are also thinking of 
going on strike. The Central Gov
ernment employees also are thinking 
of going on strike It will not end 
there. It will gradually spread to the 
State Governments You know there 
is dissatisfaction amongst the State 
employees, that they are low paid 
and under-paid than the Central Gov
ernment employees He can take it 
from me that this problem is to be 
solved not merely in relation to one 
department, it has to be solved for the 
entire country, for all the departments 
A stnke is a contagion, and it is not a 
simple problem It is a very big pro
blem. It involves the interests of the 
country, it involves the future of the 
country. We have to consider it not 
as a single issue, but as an issue of 
not only the present but the future 
At the same time it is a good thing 
that it has been referred to a com
mission presided over by a Supreme 
Court Judge, and it is quite necessary 
that a judicious mind is exercised 
while resolving the various problems.

1 know the employees of the Posts 
and Telegraphs Department have been 
n «  Ic in g  tor a m e in their emoluments, 
but the most essential thing to be con
sidered is this The emoluments or 
the pay and allowances must have 
some reference to the national Income 
of the country, the income of the 
State I know these employees are 
very hard hit, they are struggling lor 
a normal and peaceful sustenance, but 
the commission has to consider this 
question as a whole as an economic 
problem, as to how far the country's 
resources or Income can admit an

extra lnet«pse In their pay and emolu
ments.

I can state that more than 60 per 
cent of the entire moooope is bemg 
diverted to pay and allowances. To 
what further extent the resources can 
stand the strain is a matter to be 
considered.

Mr. Speaker: The hon. Member 
should conclude now.

Shri Mohamed Imam: Five minutes 
more.

Secondly, the entire economic pro
blem of the State has to be considered. 
It has been pointed out that if any 
extra Increase Is given to all these 
people, it involves crores and crores of 
rupees So, we must admit that to 
meet the demands of all the P. & T. 
workers, the railway workers, toe 
Central Government and also State 
employees, we will require hundreds 
and hundreds of crores of rupees, and 
naturally this amount must come 
through taxation The people have to 
be taxed. We cannot get that amount 
out of nothing, out of a vacuum So, 
this is also a matter to be considered.

Of course, now with our abundant 
sympathy for the low paid officials, we 
can support their claim, we can press 
the Government to increase their pay, 
but we have to consider the cumula
tive effect, the effect it will have on 
the country and the fact that the Gov
ernment will have to find crores and 
crores of rupees How to get that 
amount7 Are we agreeable to tax the 
p e o p le  to that extent, can we ask the 
people to contribute7 These are all 
matters to be considered very patient
ly This is not a matter in which a 
decision can be taken off-hand and 
suddenly

There are various other problems 
also The per capita income of 70 per 
cent of the people in the country is 
between Ks 100 and ISO per annum. 
Thirty per cent of the population are 
agricultural labourers who have no 
assured means of income, who have
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na means at sustenance and who are 
leading a precarious life. Hie Income
of 40 per cent of the ryots does not 
exceed Ms. 100 per month and their 
avenge holding is five to ten acres. 
It is a matter for consideration how
to Improve their economic condition, 
whether the pay and allowances of
the officers should have any bearing
on the income 01 the people, of the 
other classes of people who have been
following other avocations. These are
all matters which require a deep study, 
a close scrutiny. The entire econo
mic condition of the State has to be 
examined, the resources available have 
to be examined.

So, with all my sympathy for these 
people, 1 think it u  a matter m which
they should go slow. This is a matter 
in which mutual discussion, negotia
tion will yield a better result than 
taking an abrupt step. If they take 
this abrupt step and precipitate a 
strike, what will be the consequence?
The entire population of 400 millions 
will be effected, business will come to 
a stand still, commerce will be spoiled, 
and as 1 said already, it is not merely
two parues that are involved. Three 
parties are Involved, namely the 
employer, the employees and the peo
ple. You must consider the interests 
of the people, we must have their 
interests foremost at t̂ gart.

So, even now I appeal that with all 
our sympathy for them, and thougn 
we support their aspirations, they 
must not precipitate matters, they 
must go slow, they must think of the 
millions of people to whom they are 
wedded to serve. If they precipitate
it, the people will be in trouble, and 
it will be committing a sort of D iea ch
of faith.

Mr. Speaker: Therefore, he advises
than to call off the strike. The House 
must know what exactly the hon. 
Member's opinion is.

Shli Moluuned Imam: This is a
matter in which, as I said, the people
are involved 1 have no objection to
support a strike in which the people

are not involved, but in a matter 
where the people are involved, where 
their happiness is involved, when
their well-being Is concerned, they 
should not precipitate matters. It can 
be adjusted only by negotiation, good* 
will.

Even now there Is time, five hours 
time. Let them think of the large
number of people, the population
entrusted to their care, because all the
money conies from the people* it ia 
the people who have been contribut
ing towards their pay, that have been 
sustaining them. I Know all the 
money earned in the rural area joes
to the urban area. Seventy per cent
of the income derived from the peo
ple goes towards their maintenance
So, let them think of the people, the
misery that will be caused by such a 
move. Let them not stand on prestige
There is no question of prestige when 
the people's interests are concerned.

Even now there is time, because it 
is never too late. There is hope as 
long as there is life. The strike is
scheduled to commence trom midnight 
tonight, the zero hour. Let them think 
of it and go slow. Otnerwise I should 
say Government servants are think
ing too much of themselves, they are
guided by their own interests, they 
are not thinking of the country.

' Shri Baj Bahadur: In regard to the
development of roads and bridges in
and around Mangalore and the 
development of the port, may I in
form the hon. Member that hon. 
Member Shri Malliah has been very
vigorously pursuing this matter, that 
the investigations in regard to the 
port nave almost been completed and 
the sanctions in regard to the roads 
and bridges have already been given? 
I think the thing will be done in good 
time.

In regard to the proposal tar the 
development of port of Geotuchali 
also that appears to be the only
answer to the growing problems of
Calcutta. We are very seriously
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exarmmng the question of the develop-
ment of a port at Geonkhali too.

Shri Mohamed Imam: Bhatkal too,
because the Mysore Ministers have
been anxious about Bhatkal port.

Mr. Speaker: The hon. Minister.

Shri Lal Bahadur Shastri: The hon.
Member wno was speakijig just now
referred to the threat of strikes in
various Departments of the Govern-
ment of India. 1 know this threat of
strrkes IS exercising the minds of hon.
Members of this House as well as
thousands and thousands of people
outside this Honse. 1 would, there-
fore, like to say a few words on that
first, and then deal with other matters.

1 might, to start with, inform the
House that the Civil Aviation Depart-
ment Employees' Union have with-
drawn their strike today at 12.15 p.m.
And I am told the P. & T. Federation
is still holding its meeting, and it is
also considering as to what its final
decision should be.

1 would like to inform the House
that I have felt somewhat pained over
the way things have proceeded. My
colleague, Shri Raj Bahadur has given
a detailed account of the way in
which he has met the office-bearers of
the Federation a number of times, and
the various demands he was able to
meet; and there are many other de-
mands, as he said, which are still
under the consideration of Govern-
ment. Anyhow, I do not want to go
into past history. What has happened
during the last fortnight or twenty
days is important for me and for the
House just at present.

The strike notice which was given to
Us contained two schedules of
demands, schedule I and schedule II.
Schedule I especially referred to the
appointment of a pay commission. In
schedule II there are about seven
demands, on which I would like to say
a few words.

Regarding schedule I, the appoint-
ment of the pay commission has

Demands for Grants

already been announced. I personally
thought that that was their major
demand. The commission of enqui-
ry-of course, it has not been termed
as a pay commission-has already been
announced, and its terms of reference
have also been placed before the
House. They are fairly wide and com-
prehensive, and I think that they
cover almost all the points referred
to recently either by the Federation
or other Union leaders or workers.
When we come to schedule II, we

find that the main demand there is
that dearness allowance should be
fixed and regulated in accordance
with the recommendations of the
first ,Central Pay Commission. The
question of dearness allowance and
the increase in dearness allowance
will naturally be considered by the
commission which is going to be
appointed.

Then, their next demand was that
m the matter of leave, leave reserve,
medical attendance and pension, the
class III and class IV employees
should be brought on the same level.
In so far as leave and medical attend-
ance 'are concerned, they have already
been put on the same level. Regard-
ing pension, some liberalisation has
already been done. The question of
travelling allowance and daily allow-
ance is still under consideration.

There are other demands like week-
ly off, night coefflcient, working hours
and some other matters. As hon.
Members are aware, in the terms ot
reference of the commission which
IS going to be appointed, it has been
made clear that the conditions of
servIce and certain other matters are
also to be considered by that body.
These have been mcluded in the terms
of reference, and, therefore, r do not
think there could be any rea SOIl for
the Federation or any other organisa-
non to take objection to the fact on
the ground that this has not been con-
ceded.

As regards their fifth demand, name-
ly the merger of dearness allowance
with pay, I need not say that that will
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naturally be considered by the com-
flUlllOBL

Sow, there are two other matters 
which are more or lew departmental, 
concerning only the P fc T Depart
ment One is about the extra-depart- 
mental staff, and other u  about the 
Assam compensatory allowance As 
regard* the extra departmental staff, 
the principle has already been ex* 
plained to the House by Shri Raj 
Shahadur It was said that that
matter also should be referred to the 
pay commission They are not regu
lar Government of India employees. 
In the circumstances, 1 do not think it 
would be possible to refer their case 
to the commission But I might in
form the Bouse that I have my—1 do 
not want to use the word ‘sympathy’ 
but if the hon Members would not 
mind it—a feeling that the problems 
of the extra-departmental staff are to 
be looked into, gone into, and some
thing has to be done to give them 
further relief I have, therefore, de- 
sided to appoint a committee, a sepa
rate committee, to go into that matter, 
and I hope it would be possible to 
announce the committtee within a 
week’s time

As regards the question of Assam 
compensatory allowance, the matter 
is still under the consideration of 
Government, and we have not been 
able to take the final decision, because 
it had to be referred to various other 
Ministries, and so, there has been 
some confusion Some point? have to 
be further clarified from other Minis
tries, and I hope it would be possible 
to do so within a short period of 
time

But I can further say on that mattei 
too, because I personally feel that as 
some form of assurance was given by 
my colleague Shri Rat) Bahadur some 
time bade, it would be in the fitness 
of things that the assurance given by 
Shri Raj Bahadur should be fulfilled 
I cannot exactly tell the House what 
the rate of the compensatory allowance 
would be, and to which areas it would 
be given But I have no difficulty 
in telling the House that I hope that

a satisfactory decision will be taken, 
and I do hope that it will be a satis
factory decision, not merely from my 
point of view, but it will be a deci
sion which would give satisfaction to 
the workers of the V & T Depart
ment and especially those working in 
the Assam btate

Formely, the main question whicti 
had cropped up was the appointment 
ol a pay commission As 1 said, 1 
was under the impression that when 
a commission of enquiry was going to 
be constituted, it would go a very 
long way to satisfy the sentiments of 
the workers also But it seems the 
Federation and other organisations 
felt that some form of interim relief 
should also be given Hon Members* 
might be aware that the day the 
announcement of the appointment of 
the Commission was made by my col
league, the Finance Minister, 1 gave 
a interview to the A.I R and made 
it clear that the question of interim 
relief would be referred to the Com
mission We stick to what we had 
said before Hon Members are also 
aware that when the Federation met 
the Prime Minister, they had a long 
talk with him on other matters, but 
when the Prime Minister left, the 
question of interim relief was raised 
and they were told by both Shn 
Nanda and myself that the matter of 
interim relief would be referred to 
the Commission As I have alreadv 
said, I made the same declaration the 
day the announcement of the 
Commission was made

14 hrs
There is no doubht that the ques

tion of interim relief would be referr
ed to the Commission and the Com
mission can submit an interim report 
on that matter Of course, no orders 
can be issued to the Commission, but 
when a particular matter is included 
in the notification which will now be 
issued, and if it is said that the Com
mission will submit an interim report, 
they will surely consider this matter 
as quickly as possible and submit their 
report on the particular question 
referred to them
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It will also be open to the Commis

sion to suggest the date from which
It should be effective. I think any 
Commission or every Commission is 
(ree to suggest any date from which
s particular recommendation of theirs 
is to be implemented. S6 on that 
point I have nothing further to say. 
t fltfair these are matters which should 
be left to the Commission for conside
ration and decision.

Some of our colleagues and friends 
have felt that we have gone very far
and we have conceded almost all what 
the workers wanted. I am sorry I do 
not hold that opinion, because I feel 
that the workers, whether they are 
of the P. & T. or of other departments, 
have at the present moment difficult 
problems to facc.

14.04 hra.

(Mb. Dzpurr-SPXAKKK in the Chair]

As the Finance Minister has himself 
said, in the present context of our 
financial position, we are faced with
enormous difficulties. The workers 
undoubtedly are faced with greater 
difficulties in so far as their daily life
is concerned. Of course, we had no 
alternative. We did feel, and I did
strongly feel, that the question of
■trike should not have been raised at 
all. It is a mistake on the part of the 
Federation or the workers to have 
thought that we would never consider 
these matters till the threat of a 
strike was given. But somehow they 
have not got that faith which is really
painful. I have told the leaders of the
Federation that they should have some 
faith in us. When I say that we are 
prepared to consider, I never said that 
the appointment of a Pay Commission 
or Commission of Inquiry was ruled 
out I never ruled it out right from
the very beginning. I had always 
said that this was a matter which
could not be decided only by the Com
munications Ministry; it was a matter 
to be decided by Government as a 
whole.

Therefore, I wanted the leaders and 
the workers of the P. It T. to wait 
and see what the decision of Govern
ment would be on this partloular 
matter. But tney were impatient.
They had so little faith that
they decided to give this
strike notice which has created enor
mous difficulties for us. I do not 
know what they are going to decide. 
Personally I think it would be the 
height of unreasonableness on their 
part if they do not reconsider their 
attitude. But it is quite clear—1 do 
not want to offend them;—that they 
must realise that while they can cer
tainly start a strike and they go on
and paralyse the work of the admini
stration for sometime in so far as the
P. & T. is concerned, the position is
such that I do not think it would be 
possible for them to paralyse the work
of the P. is T. for a long time, or 
even more than a few days. Why I 
say this is because—of course, we will 
make our own arrangements—the 
public support is not there. They
have not got the moral support of the 
public. People do realise and under
stand it very well—hon. Members 
must have seen the comments of vari
ous newspapers on this matter—that 
the Government and the Prime Minis* 
ter have gone to the farthest limi* 
possible, and the people feel that this 
is not the time for the P. & T. workers 
to go on a strike.

Another thing—some hon. Members 
might get annoyed at this—is that the 
workers themselves, quite a large 
number of them, do not want to go 
on strike. I say so with some confi
dence. I have kept myself in touch 
with a large number of workers and 
I have received a large number of
letters and resolutions by Unions—
different units, small units, divisional 
units—saying that they do not want 
to participate in this strike. They 
consider our stand to be fairly reason
able. Of course, they have their fur
ther demands which they say they
will come and discuss with us. But 

ev do not want to go on strike and
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create difficulties for Am Government 
as well m  for the people.

SUll when the cell for • strike is
there, it becomes very difficult for the 
workers to remain behind. They joint 
it, of course in the heat of the moment. 
But they realise perhaps very soon
that this was not correct and they 
want to come back to their duties. 
This is not generally liked by the 
strikers. Then all kinds of difficul
ties arise and then you might say, 
there might be coercion, threatening 
of those who want to Join the work, 
violence, conflict—all these things
arise which create difficulties for the 
Government and create doubts aad 
suspicions in the people’s mind also.

That is a very bad situation. X do 
not want to enter into a discussion of
it because I thought we would get the 
good news of the P. & T. strike also 
having been withdrawn. I am sorry 
I have not got it so far. But I want to
tell the House one thing very frankly. 
Let there be a strike, but a peaceful
strike, completely peaceful- Let those 
who want to go to work be freely
allowed to do so and let those who 
do not want to work be allowed to 
do so; let no one coerce them, neither 
the Government nor the officers. They 
should not come in their way. But 
those wno really want to work should 
not be prevented from going to work. 
It will then be a fair and clear test 
whether the workers are willing to 
work or not.

Some friends talk of coercion etc. 
being exercised by Government 
officers. I say sometimes coercion is 
exercised by others who believe in
strikes and who feel that since the 
strike will fail or that there is any 
fear of the strike not succeeding, they 
start adopting methods which create
difficulties. Of course, the right at 
strike is there. Therefore, when the 
strike is resorted to in tikis country
we should try to remain peaceful and 
carry on the strike peacefully. And, 
if it is found that the strike is not 
going to succeed, the workers who 
want to work should be freely allowed 
to work and the federation or the

organisations which are there should
qbietly call off the strike. But that 
kind of thing is not generally taking 
place in our country, and unfortunate 
happenings take place. So, I would
advise the P. &. T. workers or those 
who are the leaders of the federation
that in case they want to go on strike 
they should think 100 times as to how
the strike has to be conducted. I have 
no doubt that if it is conducted peace
fully, they will realise in three days’
time that the workers are not with
them. '

I wanted to say something on our 
developmental and expansion work
which we propose to take up in the 
P. & T. Department. But I do not 
know whether there is enough time 
for this. However, I shall say a few
words at the end if there i$ time.

I shall now say something about 
shipping. Shri Raghunath Singh spoke 
on the development at shipping. He 
was right when he said that the strip
ping development in our country
been very meagre so far and we have
not made sufficient advance in that 
regard. He quoted Japan and the case 
of Western Germany. It is true that 
those countries have developed very
much and we are far behind them. 
But, we should not forget the tact 
that those countries, even after the 
war, had the base for the develop
ment. For example, they had their 
own shipbuilding yards. They had the 
technical personnel available and they 
had other facilities. 1 shall not men
tion the names of the countries. But 
I know the two countries where ship
ping development has taken place on
a very large scale were provided with
enough resources even financially. So, 
it has been possible for those countries 
and for Italy, Japan or West Germany 
to develop their shipping after the 
war on a considerable scale.

I am not quite satisfied with the 
progress we have made. But tine House 
should know that in lHfl, our nw—f
on the coast was only about 1,27,000 
tons and it consisted of 49 ships only.
At present we have 2,40,000 tons and 
the number of ships has increased
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from 49 to 82 Then, on the overseas 
side, before 1947, none of our vessels 
were plying in the overseas trade but 
today we have as many is 47 ships 
aggregating to 3,20,000 tons employed 
exclusively on the overseas trade. We 
have now regular liner services bet
ween India on the one hand and the 
J K , the Continent and Japan and 
Australia on the other Recently, a 
service has f>een started to cover the 
India-West Africa trade We have also 
a regular passenger-cum-cargo service 
between India and East Africa and 
between India and Singapore Another 
shipping service has also been started 
between India and the Black Sea ports 
at USSR

The House is aware that in order to 
promote the development of overseas 
shipping. Government have promoted 
two shipping Corporations The first, 
the Eastern Shipping Corporation. As 
the House is aware, it was set up in 
conjunction with the Scindia Steam 
Navigation Company It was set up 
in March 1950 Up to August 1956, the 
Scmdias were the managing agents of
this Corporation Since then the 
management has been taken over by
a Managing Director appointed by
Government who functions under the 
supervision of the Board of Directors
The shares of the Sciendias m this 
Corporation have now been purchased
by Government and this is now a cent 
per cent Government undertaking

The House will be glad to note that 
the Eastern Shipping Corporation made 
a profit of about Rs 31 lakhs The 
accounts for the year 1956*57 have not 
been finalised yet but the first calcu
lation shows that during this year the 
Corporation would make quite good
profits

The constitution of another shipping 
corporation, the Western Shipping 
Corporation is entirely under the aegis 
of the Government of India and thl«
Corporation has already purchased a 
tanker and has placed 5 orders on 
Hinduslan Shipyard and 4 orders oa
foreign shipping yards.

I J&ust admit that the private sector
has also made commendable efforts In 
this direction and we have also done 
well on our side, that is, in the public 
sector I might refer here to the fact
that Government has given loans to
the Extent of Rs 24 crores in the first 
plan period and to the extent at 
R*- 12 5 crores in the second plan 
period to the private sector. With the 
aid of these loans, the companies have
added to the Indian fleet about 37 ships 
totalling about 2*14,000 tons, and 10 
ship* totalling about 69,000 tons are 
at various stages of construction

Another important point worth
mentioning that ahips built in the 
Visakhapatnam shipyard are sold to
the Indian Shipping Companies on the 
basig of what is known as the U.K. 
parity price This involved Govern
ment in the payment of constructional 
subs^y to the extent of about 20 per 
cent of the actual cost of construc
tion of each ship

I shall merely mention to the House 
that we have taken pretty good care 
to develop our training ships Where
as iti 1947 we had only one ship 
‘Duftenn’ for training for our Mer
chant Navy officers, we have now six,
three for Merchant Navy officers and
3 for Ratings The number of candi
date* who have taken advantage of
this m ‘Dufferm’ is 1440 and in the
Directorate of Merchant Engineering 
Trailing, the number is 240 and in the
Nautical Engineering College, it has 
been up to 3,500 and in the Ratings 
Tracing ships the number is 7,500

Well, Sir, our main difficulty, of
course, is shortage of funds, and 
Rs 37 crores already allotted to us 
for shipping has almost been spent, 
tn the sense that it has been inves
ted for the purchase of ships and for
placing of orders either hi the coun
try or outside. But, our problem is 
that still we have a gap of two lakh
tons yet to be bridged and, perhaps, 
Shri Raj Bahadur said that we would
require at least Rs. 50 crores aoore 
in Order to bridge thin gap.
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What troubles me most is that, if
we do not take further steps to place 
orders for new ships, the situation 
may not be so favourable as it is 
today At the present moment the 
price of ships is fairly low It has 
gone down The charter rates have 
gone down, and the shipyards in the 
foreign countries are prepared to take 
new orders and accept new orders. 
So, in fact, my desire is that we should 
take advantage of the situation and 
try to exceed the target which has 
been fixed by the Planning Commis
sion, that instead of nine lakh tons 
I would very much like that it should 
reach the one million mark

The real help has to come from my
hon colleague, the Finance Minister.

Shri Baghunath Singh: He is sure 
to give

Shri Lai Bahadur Shastri: I have
met him and discussed with him a 
number of times

Aa Hon Member: Pleaded?
Shri Lai Bahadur Shastri: I have 

also pleaded, because for finance we
have always to plead I have sug- 
gestd to him that, as shipping is a 
vital part of our economy even from
the foreign exchange point of vi6w, he 
should consider giving us more money

Shri Raghunath Singh: Rs 50 crores.
Shri Lai Bhadnr Shastri: 1 have

no doubt that its further development 
would be given the highest priority

1 have suggested another thing to 
him, that we should establish a Ship
ping Development Fund from which 
loans may be advanced to the shipping 
companies, both m the public as well 
as private sectors, and to which the 
reimbursements from them should be
credited It would thus be a non- 
lapsable fund. As I mentioned earlier, 
in order to attain the target of nine 
lakh tons prescribed by the Planning
Commission another sum of Rs. 50 
is required What I have suggested 
is that it would help us if this fund
is started with a small sum of Rs. 10 
crores or Ra. 12 crores only. Then

the same amount may be advanced 
to this fund m each of the next four 
years

We have also encouraged shipping 
companies to negotiate purchase of
ships on deferred payment basis. 
There has been difficulty in finding 
even this small foreign exchange re
quired for initial payment involved 
in these purchases However, we
are pursuing this matter, and the 
Finance Minister has told me to exa
mine this when the present abnormal 
situation is somewhat eased

The question of rate of interest 
has also been troubling the minds of
shipping companies At th** present 
moment it is per cent lor the coas
tal ships and 2i per cent for over
seas ships I do not know whether 
1 should say so, but somehow I feel 
that tne rate of interest for the coas
tal ships is really very heavy, and at 
the present moment coastal shipping 
is much behind the target Unless 
some form of incentive and encou
ragement is given for coastal ship
ping, I do not think it would be pos
sible for us to develop our coastal 
shipping which is particularly re
quired from the transport point of
view m the present context What 
should be the rate of interest in
future, whether it should be the same 
both for coastal as well as for over
seas shipping, whether the rate of
interest for overseas shipping should 
be enhanced, these are matters which 
are engaging my attention, and I 
hope it would be possible to take 
some early decision in consultation 
with the hon Finance Minister

The shipping companies have been 
strongly pleading for exemption being
given to them from the new taxes 
proposed by the Finance Minister. I
am told the Finance Minister is great
ly impressed with the evidence
given by Mr. Master in the Select
Committee I do not know what his 
decision would be but, anyhow, 1 feel 
that perhaps he will be favourably
inclined to agree to this proposal, 
because it is surely in the interest of
the development of shipping which is 
so vital for our country.
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As regards the shipping yard I need

not say much. The house is aware
that we are endeavouring to put up
another shipyard. An Expert Com-
mittee from U.K. is coming which will
visit the various places. They have
already got a preliminary report with
them, and they will ultimately decide
regarding the location. Then the:
Government will have to consider
about the resources etc. for setting up
the second shipyard.

I may tell the House that up-to-date
13 orders have been placed with ship-
yards abroad and 15 with the Hindus-
tan Shipyard, making a total of 28
vessels. Of these, 13 are for the
public sector and 15 for the private
sector. In addition, four second-
hand vessels have been purchased,
one for the public sector and three
for private shipping companies. Thus,
altogether 32 vessels have been order-
ed or purchased, and these aggregate
to a tonnage of 1,81,000.

A significant development in the
field of shipping has been the additiorr
of two tankers, and of these one is
owned by a shipping company-the
Great Eastern Shipping Company-
and the other by Government's West-
ern Shipping Corporation. Both
these tankers are employed for mov-
ing oil around the coasts. The
acquisition of yet another tankers is
part of our future development pro-
gramme.

Simultaneously with the develop-
ment of shipping we should, I think,
look into one or two other important
matters. The first is that of
the efficient maintenance of our'
ships, so that we are able to
get the best out of them. This takes
me to the question of adequate ship
repair facilities in the country. I
am told that sometimes difficulties are
experienced in getting repair work
carried out within a reasonable time.
I think the problem of ship repair
facilities within the country requires
looking into, and I propose shortly to
appoint an Expert Committee to go
into this question.

But, connected with this is the pro-
blem of ship stores. I have no doubt
that we must endeavour to the best of
our ability to make the country, as
far as possible, self-sufficient in this
regard. Here again, is a problem
which requires thorough examination,
and I propose to have this done in
the course of the year.

I need not go into the point made by
Shri Frank Anthony regarding our
First Plan target, but I shall say a
few words later, if there is time, about
certain labour matters to which he
referred. As regards the lighthouses,
it would only be fair that I should
inform the House, at least for the
encouragement of the Lighthouse
Department, of the nice and good
work that they are doing. The pro-
gramme of works proposed to be
executed during the second Plan
period envisages the construction and
improvement of 100 lighthouses and
250 other aids to navigation. The
programme of works for the current
year includes the establishment of
about 24 new lighthouses, three radar
stations, three storm signals, six radio
beacons and eight Decca navigator
chains. It is also proposed during
the current year to acquire two light
buoys and four lighthouse tenders.
A provision of Rs. 90 Iakhs has been
made in the budget estimate for
1957-58for this purpose. So far, 18
lighthouses have been constructed
during the second Five Year Plan.
Every effort is being made to keep
the tempo of work at the desired level
so that the targets laid down in the
second Plan are fully achieved.

About the ports, Shri Raj Bahadur
has already said something, but I am
prepared to admit that our situation in
the ports at the present moment is
very difficult indeed. There is a lot
of congestion both in Bombay and
Calcutta and especially in Calcutta.
I need not go into the reasons. The
hon. Members are aware that there
have been so many reasons which
have combined at the same time. It
was a good thing that the Suez Canal
was opened, but the sudden opening of
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it has resulted in the jumping up of 
too many things. Many ships have 
come. Our Imports which were held up 
for a long time, have all arrived at 
the same time, and then a special type 
o f cargo, for example, steel, for 
which our ports are not fully geared 
up came m. Of course, an emergent 
decision was taken—it was not known 
earlier—and the foodgrains had also 
to be imported So, all these have 
combined to create a special situation 
in the ports

But I might inform the hon. Mem
bers that it has been possible for our 
major ports to handle over 14-lakh 
tons of iron and steel in 15 months 
against the programme of 15-lakh 
tons proposed In the Bombay port 
we have been able to load and unload 
twice the quantity that could be 
handled during the peak period of 
the last war, even during the present 
situation when we have not been 
able to develop our ports as much as 
we wanted What I mean to say is, 
we have not been able to provide 
more mechanisation, more berths, etc, 
and yet, m Bombay port we have 
been able to do double the work than 
what was done during the peak period 
of the war days I do not want to 
view the present situation with equ
animity Actually, I have been deal
ing day-to-day with this problem, 
with the closest possible attention, 
and have taken a number of short
term measures with a view to easmg 
the congestion a8 quickly as possible

I need not take the time of the 
House m narrating what has been 
done, but here are some of the things: 
these are practical immediate steps 
which would be done:—limiting the 
number of days allowed for loading 
the outgoing ships that are avail
able for export—the export ships; 
reduction of free days allowed to 
importers to clear the docks; increas
ing the demurrage charges payable to 
the port authorities for uncleared 
cargo; incentive schemes for improv
ing the output; increasing use of 
lighters and gearing up of the ad

ministrative and technical set up of 
the ports.

Recently, a special meeting of the 
Consultative Committee of the Over
seas Shipping Conference was held 
where the representatives of the 
foreign shipping companies were also 
present At that meeting, we told 
them as to what steps we have taken 
so far and as far as I know they were 
to a great extent satisfied with the 
efforts that are being made by the 
Government

The position in Bombay port has ' 
considerably deteriorated m the month 
of July, but I may tell the House that 
the number of ships waiting there is 
gradually coming down In order to 
save the time of the House, I shall not 
go into the figures, but the position in 
Bombay, Madras and Vizagapatam 
has definitely improved The figure 
in Bombay had gone up to 47, while 
the number of ships waiting in open 
sea had come down to 26 Again, the 
Day before yesterday, six or fceven 
ships more have arrived and therefore 
the figure in Bombay has a gam gone 
up But I cannot say the same thing 
about Calcutta port, and I feel deeply 
concerned over it My colleague Shn 
Raj Bahadur personally went there 
and has taken definite steps to im
prove matters there, but yet, I think 
it requires our constant attention. I 
should also like to visit Calcutta port 
soon and I think we can take definite 
steps to improve the position in Cal
cutta port especially in so far as the 
question of loading and unloading is 
concerned

I may also inform the House what 
steps we have taken for the develop
ment of our ports As the House is 
aware, the development of Kandla 
port as a major port and the construc
tion of additional berths in other porta 
are proceeding There is also increas
ed use of mechanical appliances. I 
shall say m brief that m Kandla, four 
cargo berths are already in use and 
another two are under construction, 
making a total of six berths. In 
Madras, Cochin and Calcutta, al
together ten berths are under con
struction Calcutta, we will have to
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consider separately, as I said before. 
Then our development programme in* 
eludes the construction of another 17 
berths in the major ports. As regards 
mechanical appliances, we have in 
addition to what has been purchased 
already.

Shri B. 8, Murthy What about 
Vuag?

Shri Lai Bahadur Shastri: Vizag will 
develop much more than any other 
port m the second Five Year Plan, 
and Vizag is situated at a point in our 
country from where goods can be 
transported Either to the north or to 
the south or to the eastern parts of 
the country,—Bengal, Bihar, etc., 
which could be easily covered by 
Vuag. So, Vizag is really very 
vital, and therefore, we have got 
a big plan for the development of the 
Vizag port

As regards the mechanical appli
ances, we have placed orders of 
different varieties for 112 cranes, four 
lift trucks, trawler and other trucks 
for moving discharged cargo from 
ships, from side of the wagons, etc, 
and other trucks, 45; Two motors, 8; 
American trollies 36 For meeting cer
tain urgent needs for additional 
appliances, we are thinking of send
ing abroad one or two technical offi
cers for the spot purchase of readily 
available equipment

As I said just now, there was the 
meeting of the Overseas Shipping 
Interests’ consultative committee and 
as I said, we explained what we were 
doing and what our efforts would be 
in future. But I am pained to say 
that the foreign shipping companies 
are perhaps not able to realise our 
difficulties fully and they talk in terms 
of imposing further surcharge. I 
would not say anything much at the 
present moment, but I have no doubt 
that we will be able to tackle most of 
our problems in the ports, both with 
our short term measures as well as 
long term measures Of course, the 
construction of berths cannot be com
pleted in a year or in some months. 
It will take two years or three years, 

example, if they have to con

struct four or five berths, it will defi
nitely take much time and we propose 
to do it in the case of Madras, Vizag 
and Cochin. So, the long-term 
measures will naturally take time. 
But the short-term measures which 
we propose to take and which we have 
started taking should satisfy the for
eign shipping companies that genuine 
efforts are being made to improve the 
present position. The present conges
tion, as far as I can see, is a temporary 
thing It has come up all of a sudden 
and given time, we will be able to 
tackle the situation and put the ports 
on a sounder basis.

I do realise that the real problem 
is the human problem. Just now Mr. 
Anthony was also referring to it. I 
know in our ports, thousands of work
ers of all grades are working and I 
know they are not fully satisfied with 
their emoluments and other service 
conditions I am also prepared to 
admit that we have not been dealing 
with all these matters in a wholly 
satisfactory manner. But still, some
thing substantial has been done to 
improve the lot of the workers. The 
introduction of the piece-rate system 
has benefited the workers a good deal. 
Sometime back I remember there was 
a strong opposition from the labour 
organisations to this move, but I 
know that they hold a different 
opinion now, because Mr. Anthony 
himself was referring to the fact that 
this system has not been introduced in 
Calcutta

The piece-rate system has not only 
led to an increase in the output, but 
also to a considerable increase in the 
per capita income of the workers. In 
Bombay, for instance, the average 
earnings of a worker have very nearly 
been doubled. From Rs. 96 per month 
previously, now it is about Rs. 200 
per month I might inform Mr. 
Anthony that we are going to intro
duce this system in Calcutta as well 
as in Madras. Cochin and Vizag will 
follow suit. In fact, in Cochin, they 
have already got a kind of piece-rate 
system, which may have to be put on 
a permanent footing after necessary
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modification. I might as well inform 
Mr. Anthony that the differential pay 
between permanent workers and 
f  workers—he has referred to
that point—is also already under con
sideration of Mr. Choudhuri, the Offi
cer on Special Duty.

Recently when the Chairman of the 
Calcutta Port Trust was here, I told 
him that he need not wait for Shri 
Jeejee Bhai to submit his report. He 
is one of the eminent ex-Judges and 
he Is looking into the introduction of 
the piece-rate system in Calcutta. We 
will be requesting him to consider the 
Scheme for the Madras Port also. But 
I suggested to the Chairman ' of the 
Calcutta Port Trust that he should 
immediately draw up a scheme. Let 
there be a tentative scheme and let 
that scheme be altered and rectified 
later on, when Mr. Jeejee Bhai sub
mits his report. In the meanwhile, 
he should find some way to give an 
incentive to the workers for doing 
better and more efficient work. Mr. 
Anthony will be glad to knoiw that 
we have just now heard from the 
Calcutta Port authorities that they 
have decided to raise the wage of the 
casual worker to the level of the wage 
of the permanent worker. When this 
was announced, I am told by the 
Chairman this morning, the workers 
greeted it with acclamation.

Shri Anthony Filial: What about 
Madras?

Shri Lai Bahadur Shastri: Madras 
also should do the same. I have also 
mentioned this to the Chairman of 
the Madras Port Trust, I have had 
a discussion with him and I hope he 
will take necessary action in that re
gard.

I think I shall have very little time 
to speak on the matters of the P. & T. 
Department. The House is probably 
not generally interested at the pre
sent moment in the expansion pro
gramme of the P. & T. Department, 
because they are all overwhelmed 
with the threat of the strike and I 
do not think they will be very much 
interested in other matters. I shall 
merely inform the House, as perhaps

Shri Raj Bahadur also mentioned, 
that either on the postal side or the 
telegraph side or the telephone side, 
the P. & T. department will continue 
to expand. But I am very particular 
that it is much better to consolidate all 
the branch post offices which are scat
tered throughout the country and to 
put them on a better footing, instead 
of expanding further and opening post 
offices and branch post offices, which 
are not able to work efficiently and do 
not give sufficient relief to the people 
of that area. So, I will not say there 
will not be any further expansion; I 
have not got the time; otherwise I 
would have given figures. Anyhow, 
the idea is to develop and expand and 
along with that we do want the large 
number of post offices in different 
parts of the country to be put on a 
more sound footing.

1 think mobile post offices have 
been generally welcomed. Hon. Mem
bers might have seen it in Delhi. I 
want that these mobile post offices 
should be opened first in all the 
capital cities of the country and then 
in important industrial cities in vari
ous States.

I have also heard of complaints 
about the late delivery of express 
letters. It is a matter which deserves 
the attention of the P. & T. depart
ment. I am a new man to the depart
ment and I do not know much about 
it. But I have just suggested, why 
should not the postmen who carry 
the express letters be supplied with 
scooters, which have become very 
popular in Delhi. I think the P. & T. 
Directorate will consider that method 
in order to expedite the delivery of 
express letters.

Pandit Qovind Malvlya (Sultan- 
pur): Apart from the strike which we 
all hope will not come about, is than 
any possibility of the P. & T. depart
ment improving the delivery of letters 
and telegrams, because today I can 
quote a dozen instances where tele
grams have not been delivered at 
all?

Shri Lai Bahadur Shastri: I was
just going to refer to that matter.
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This is a very common experience. 
Govind Malviyaji should know that 
he is not the only individual who 
has suffered on account of that. I have 
received hundreds of complaints. I 
remember one tragic case in which 
the telegram was sent to the father 
stating that the son was lying serious
ly ill. The father did not receive the 
telegram in time and he got it only 
three days after. He could reach the 
place only after the boy had terribly 
suffered. In fact, I feel so strongly 
and I have been telling the members 
of the Federation who have come and 
met me that the efficiency of the 
P. & T. department is deteriorating 
day by day. You can advance reasons 
for that.

Pandit Govind Malvtya: I am talk
ing of telegrams sent three months 
ago; they have never been delivered.

Mr. Deputy-Speaker: Order, order.

Shri Lai Bahadur Shastri: It is not
a matter of satisfaction or joy to me. 
In, fact, I feel that the responsibility 
is mine as a whole. If there is any 
mistake, I should say that I am res
ponsible for it.

Pandit Govind Malvlya: No, no.
Shri Lai Bahadur Shastri: I cannot 

shirk my responsibility. I was told, 
it may be all wrong, that they may 
withdraw the P. & T. strike but con
tinue the go-slow movement. I think 
that is something which is worse than 
a strike. In a strike, you fight and 
decide. But, if this go-slow business 
is to continue, I do not know what is 
going to happen to the P. & T. depart
ment and to our countrymen. I know, 
if there is shortage of staff, if suffi
cient leave reserve is not available, 
it is for the P. & T. department to pro
vide it. But, still, if these things are 
not there, if the workers will put their 
heart into their work, efficiency could 
he maintained, if not 100 per cent, at 
least, even with the shortage, 75 per 
cent. But, that spirit has to be there, 
which at the present moment is found 
lading. I would very much appeal

to the leaders of the trade union 
movement, that they are certainly 
entitled to ask and demand for higher 
wages, more dearness allowance or 
other facilities or amenities—it is not 
a question of mercy that the Govern
ment will show, but they are entitled 
to them—but it is equally important 
that they should also co-operate. If 
our Second Plan is to succeed, I have 
no doubt in my mind that if we do not 
get the full-fledged co-operation of the 
workers, we will go down under co
operation in the sense of hard work 
and a sense of responsibility in per
forming their duty. That is very 
important I hope that after the 
strike is over, the federation or the 
other organisations will sit down and 
consider what the obligations of the 
workers ere. Let them pass a resolu
tion. Let there be no strike for the 
next five years. The Pay Commis
sion is there and all relevant things 
are referred to the Commission which 
is being constituted. Let there be a 
truce, peace, and let all departments 
work peacefully. Of course various 
other demands will crop up and diffi
culties would be there. For that, 
there is the way of negotiation, 
method of negotiation. As I said be
fore in the conference, I am prepared 
to appoint a Standing Committee for 
negotiation at the top level, at the 
highest level so that they could 
follow up the discussions held bet
ween the Federation and the P. & T. 
authorities, see what has been achiev
ed and what has not been achieved, 
where the delay is, and why there Is 
slow progress, etc. All these things 
could be followed up by the Standing 
Committee.

Similarly I also had suggested that 
there should be a National Welfare 
Board at the top level. Hie 
National Welfare Board should go 
into all the problems. On the 
Board, there will be representatives 
of labour. They could go into these 
matters and also work up different 
Schemes or projects. All these things 
are there. But, unless our trade 
unionists realise that the workers 
have also some responsibility, noth-
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Ing fruitful is to come out of the 
whole trade union movement There
will always be constant conflict and 
dishes and it will help nobody.

I Just mentioned about telephones. 
1  shall merely say that there have 
been complaints. Mainly, the com
plaints have been due td shortage of
cables, lines etc. It has practically
reached the saturation point. On the
top of that comes the copper wire 
theft in two or three states which 
•specially are specialising in this.

Shri T. B. Vittal Rao (Khammam): 
Which are the States?

Shri Lai Bahadur Shastri: 1
wonder if I should name the States.

Shri T. B. Vittal Rao: What is the 
wrong?

8hrl U l Bahadur Shastri: It is
not Shri T. B. Vittal Rao’s State. 
It is West Bengal, No. 1 ; Bihar No. S; 
and so that other Members may not 
feel angry, I may say, part of U. P. 
From Calcutta down to Banaras and 
Lucknow, considerable theft of cop
per wire is taking place. The gangs 
have become very clever, almost 
experts. Of course, one solution is 
providing underground cables, which
we are doing. The work has already 
been taken in land.

Regarding theft of copper wire, I 
have had recently a discussion with
the Home Ministry. It has been 
decided to appoint an officer of the 
D.I.G’s rank from one of the States. 
That officer will work under the 
P. & T. Ministry, Co-ordinating his 
work with the State police. If there 
is an officer from that State, he may
be able to get more success »nH
probably may be able to achieve 
something. What is urgently re
quired is that there should be a 
proper intelligence system developed 
in that area. It is not actually run
ning after and catching the thief. It
has to be found out who are har
bouring these people, who are
purchasing these copper wires. There
must be, I think some people, not
people with meagre incomes but 
people with good incomes, who are

dealing with these things. This 
matter has therefore to be tackled 
from the intelligence point of view.

Shri B. S. Murthy: Who are pui* 
chasing them?

Shri Lai Bahadnr Shastri: Of
course, the purchaser may also be
the culprit. But, the thief and the 
man who takes it from the thief and 
then sells it to another person, I
consider him to be the biggest 
culprit. Because he is encouraging 
these gangs to cut these wires and 
then making gains out of it because 
he gets enormous income by the sale. 
We should deal with them.

I have now only to refer to the 
training of the P. & T. staff. There is
only one institution so far. Training
has to be further improved and in- 
creased. There is only one training
institution in the Saharanpur district. 
I have suggested that we should have
another training institution in the 
south, if possible. I trust that the 
Madras Government would favour
ably consider our proposal and they
may give us cheap land, etc., almost 
free, I hope. Then it will be possible 
for us to open another training 
institution there.

I ahull finish in two minutes. 1 
have taken a very long time. But, I 
have to deal with various matters. 
The P. & T. strike took much of my 
time. 1 wanted to say something 
about the national highways which 
also comes under my Ministry. About 
civil aviation, I need not say much 
because my friend Shri Humayun 
Kabir has almost covered every
point raised in this House. I would 
also like, as he has done, to compli
ment the Air India International, 
which is indeed Soing well in the
face of severe competition of ottxes 
international air lines. We naturally 
feel happy over that. What I would 
like to tell the House is, that I would 
not like them to ta&e a very pessi
mistic view of the LA.C. This does
not mean that the Corporation has 
to take a complacent view, »t>«i not
put in its best to increase its
revenues and reduce losses.
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[Shri Lai Bahadu* Shastri]
In fact, the question of the losses is 
causing us much anxiety, and the 
Chairman and other members of the 
Corporation are equally alive to it. I 
would like to assure the House that 
it will be their and our utmost end
eavour to operate the services without 
much, or if I may say so, any loss. 
But I may tell the House that since 
I took over I have been seriously
thinking over the steps which should 
be taken to improve the working of
the Indian Airlines Corporation as 
also to increase its efficiency in differ
ent directions.
15 hrs.

On the administrative side there is 
the question of amalgamation of the 
two corporations. The Estimates Com
mittee has also advised a careful
examination of this question; in the 
alternative, the Estimates Committee 
has suggested common membership of
the two boards. At present I can only
inform the House that I am giving
full thought to this matter, and as it
involves some practical difficulties it 
has not been possible for us, for me 
and my colleagues, to come to a final 
decision. Even if the two corporations
are not amalgamated, there is one 
thing which is quite clear and it is 
this, that the organisation requires a 
top-ranking technical officer to func
tion as its general manager. The 
chairman is there, but we should
have a top-ranking official who is a 
technical person, who knows about 
the aircraft, who may also be a pilot
and knows the running of the 
administration also. We should have
an officer of that level. I have had a 
talk with the Chairman of the Indian 
Airlines Corporation who entirely
agreed with this idea. I know that 
there are not many technical persons 
available of that status, but still we 
may be able to secure the services of 
at least one two suitable persons to 
help us in this regard.

Some minor complaints were made 
regarding cleanliness of the aircraft 
and certain other matters. I shall not

go into them. Shri Humayun Kabi»
has dealt with all these points. On* 
thing which is troubling me also is 
the enormous time taken in deliver* 
ing the baggages when the aircraft 
arrives at the airport. Sometimes it 
takes 30 to 40 minutes. I cannot sug
gest any via media, but I have advised 
the corporation to consider whether 
it is possible for them to reduce its 
duration at least by half so that the 
baggages are delivered to the passen
gers as quickly as possible.

There are of course one or two
other matters, but one thing which 
sometimes troubles me and my eyes 
is that when we sit in the plane, a lot 
of packages or cargo is kept just in 
front of you, and the whole appear
ance is so bad that one does not feel
happy. It is my experience, I do not 
know whether other passengers also 
feel like me. I have suggested to the 
corporation that it should be possible
for them to fix some kind of screen 
which would be more artistic, so that 
the cargo does not hit the eye of the 
passenger sitting there every time.

Regarding the supply of food, I 
have heard that there has been some 
improvement but this time—I have 
travelled before also—I think the 
breakfast and the food supplied was 
very good indeed, but much improve
ment has still to be made at the aero
dromes. There is one difficulty. We 
have to supply breakfast etc. of differ
ent tastes. I have suggested to the 
Chairman—it is entirely for him to
decide ultimately—that at least the 
breakfast should be standardised. Why 
should you supply somewhere puri and 
vegetable, and in other places idli or
dosai, in a third place some other 
type and in Bengal, of course sweet
meat, rasagulla etc. It is better that 
the food supplied in the plane, at least 
the breakfast, should be standardised, 
and if the corporation agrees, they 
might take steps in that regard.
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1545 his.
[Mb. Speaker va the Chaw]

1 have now almost finished. I have 
merely to say that we do t/ant to
tnir» more interest m flying dubs, and
1 hope there will be better ca-opera- 
ban between the flying clubs find the 
Airlines Corporation and the officers 
« f  the aerodrome, so that young men 
can get full opportunity to get training 
in aviation and are able to get at least 
the A licence lor this purpose, then 
they can later on take the B licence
also

In the Civil Aviation Department, as 
I «*td before they have withdrawn the 
strike 1 am very glad to know that 
and I am very glad to announce it I 
hope they will also continue to do their 
work in the best spnt and put in their 
best so that civil aviation develops 
very well indeed in our country 

Mr. Speaker. Now 1 will put all the 
cut motions to the vote

AU the cut motions were put and 
negatived

Mr. Speaker* The question is
"That the respective sums not 

exceeding the amounts shown in 
the fourth column of the Order 
Paper including the sums already 
voted on account for the relevant 
services be granted to the Presi
dent to defray the charges which
will come in course of payment 
during the year ending the 31st 
day of March, 1958 in respect of
Demands Nos 82, 91 and 131 ”

The motion was adopted 
Mr. Speaker The question is

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper, be granted to the President, 
to complete the sums necessary to
defray the charges that will come 
in course of payment during the 
year ending the 31st day of
March, 1958, in respect of the 
following heads of demands enter

ed in the second column thereof.
Demands Nos 83 to 90 and 127 to
130"

The motion was adopted 
[The motions for Demands for

Grants which were adopted by the
Lok Sabha are reproduced below—
Ed ]

D e m a n d  No 82—M in is t r y  o f
T r a n sp o r t  a n d  C o m m u n ic a 

t io n s

‘"That a sum not exceeding
As 72,09,000 including the sum 
already voted on account for the 
relevant services be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1938, m res
pect of ‘Ministry of Transport and 
Communications' ”

D e m a n d  No 83— In d ia n  P o st s
a n d  T ele gr aph s  D e p a r t m e n t

( I n c l u d in g  W orxxn o  E x p e n s e s )

“That a sum not exceeding
Rs 35,31,66,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of
payment during the year ending 
the 31st day of March, 1958, in 
respect of ‘Indian Posts and Tele
graphs Department (including 
working Expenses)” *

D e m a n d  No 84— P o rts  a n d
P il o t a g e

‘That a sum not exceeding
Rs 36,85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in res
pect of ‘Ports and Pilotage’ ”

D e m a n d  No 85—L ig h t h o u se s
a n d  L ig h t s h ip s

“That a sum not exceeding
Rs 80,83,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the
31st day of March, 1958, in res*
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fMr. Speaker] 
pect of 'Light-houses and Llght- 
ships’ ”

D e m a n d  N o  86— M b ib o r o m jo t

"That a sum not execeeding 
Jta 88,84,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958 in res
pect of ‘Meteorology"’

D e m a n d  N o  87—O verseas  C o m m u 
n ic a t io n s  S ervice

“That a sum not execceding 
Rs 67,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
81st day of March, 1958, in res
pect of ‘Overseas Communications 
Service* ”

Dem and  No 88—A viation

'That a sum not exceeding 
Rs 2,07,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during tne year ending the 
Slst day of March, 1958, in res
pect of ‘Aviation’ ”

D e m a n d  N o  89— C e n t r a l  R o a d  F u n d

That a sum not exceeding 
Rs 2,49,78,000 be granted to the 
President to complete the sum 
necessary to detray the charges 
which will come in course of pay
ment during the year ending the 
Slst day of March, 1958, in res
pect of 'Central Road Fund’ ”

D e m a n d  No 90—C o m m u n i c a 
t io n  ( in c l u d in g  N a t io n a l  

H ig h w a y s )

“That a sum not exceeding 
Rs 3,34,06,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course o f pay- 
ment during the year ending the

$lst day of March, 19B8, in (as
pect of ‘Communications (includ- 
ins National Highways)’

D e m a n d  N o . 91— M is c e l l a n e o u s
D e p a r t m e n t s  a n d  oth er  

E x p e n d it u r e  u n de r  t r e
MiNZKTmr o r  T r a n s p o r t  a n d  

Co m m u n ic a t io n s

“That a sum not exceeding 
Rs. 1,57,94,000 including the sums 
already voted on account for the 
relevant services be granted to the 
President to defray the charges 
which will cbme in course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
of ‘Miscellaneous Departments and 
other Expenditure under the 
Mmmtry of Transport and Com
munications’ ”

D t m a n d  No 127—C a p it a l  O u t l a y  o n  
I n d ia n  P o s t s  a n d  T elegraph s  

( n o t  m e t  f r o m  R e v e n u e )

“That a sum not exceeding 
Rs 14,45,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
Slst day of March, 1958, in res
pect of 'Capital Outlay on Indian 
Posts and Telegraphs (not met 
from Revenue)*”

D e m a n d  N o  128— C a p i t a l  O u t l a y  0:1 
C i v i l  A v ia t io n

“That a sum not exceeding 
Rs 1,67,77,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
Slst day of March, 1958, in res
pect of ‘Capital Outlay on Civil 
Aviation*"

D e m a n d  No 129—C a p it a l  O u t l a y  o n  
P o r ts

"That a sum not exceeding 
Rs 3,12,08,000 be granted to the 
President to comeplete Am sum 
necessary to defray the charges 
which will come in course of pay-
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meat during 1he year ending the 
lis t day of March, 1958, in res
pect of 'Capital Outlay on Ports"'.

D b m a x d  N o . ISO— C a p it a l  O u t l a y  o h
R o a m #

"That a sum not execeedtng
Rs. 8,45,83,000 be granted to the
President to complete the sum 
necessary to defray the charges 
which will come in course of pay- 
ment during the year ending the 
list day of March, 1958, in res
pect of 'Capital Outlay on Roads’ ”.

D b k a n d  N o . 181—O t h e r  C a p it a l  O u t
l a y  or t h e  M in is t r y  or T r a n s 

p o r t  a n d  C o m m u n ic a t io n s

'That a sum not exceeding
Rs. 11,52,92,000 including the sums 
already voted on account for the 
relevant services be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
81st, day of March, 1958, in res
pect of ‘Other Capital Outlay of
the Ministry of Transport md
Communications’

M in is t r y  o f  In f o r m a t io n  a n d  B r o a d 
c a s t in g

Mr. Speaker: The House will now
take up discussion of the Deirands 
for Grants Nos. 64, 65, 66 and 121 
relating to the Ministry of Informa
tion and Broadcasting. As the House 
is aware, 2 hours have been allotted 
for the Demands of this Ministry.

Hon. Members may hand over at 
the Table within 15 minutes, the
numbers of the selected cut motions 
which they propose to move. I shall 
ask the Members to move them if the 
members in whose names those cut 
motions stand are present in the House 
and the motions are otherwise In 
order.
D e m a n d  No. 64—M in is t r y  o f  In f o r 

m a t i o n  a n d  B r o a d c a s t in g

Mr. Speaker: Motion moved:

That a sum not exceeding
Rs. 7,71,000 be granted to the
President to complete the sum
necessary to defray the charge* 
which will come in course of pay
ment during the year ending the
31st day of March, 1958, in res
pect of ‘Ministry of Information 
and Broadcasting” ’.

D k m a n d  No. 65—B r o a d c a s t in g

Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 2,21,60,000 be granted to the
President to complete the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the
31st day of March, 1958, in res
pect of ‘Broadcasting” '.
D e m a n d  No. 66—M is c e l l a n e o u s

D e p a r t m e n t s  a n d  E x p e n d it u r e
uffDER t h e  M in is t r y  o f  In f o r 

m a t io n  a n d  B r o a d c a stin g

Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 2,02,44,000 be granted to the
President to complete the sum
necessary to defray the charge* 
which will come in course 
of payment during the year end
ing the 31st day of March, 1958, in
respect of ‘Miscellaneous Depart
ments and Expenditure under the 

. Ministry of Information and 
Broadcasting* ”.

D e m a n d  No. 121—C a p it a l  O u t l a y  o k
B r o a d c a s t in g

Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 1,98,34,000 be granted to the
President to complete the sum
necessary to defray the chargee 
which will come in course of pay
ment during the year ending the
31st day of March, 1958, in res
pect of *Capital Outlay on Broad
casting’
Does the hon. Minister desire to say

anything in the beginning?
The Minister of Information and

Broadcasting (Dr. Keskar): May I
know how much time is allotted?
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Mr. Speaker: Two hours. How much 
tune does the hon Minister want?

Dr. Keskar. About half an hour
Mr. Speaker: All right Then it 

will be reserved m the end. Out of 
two hours 1 give ten minutes to each 
Member

Sardar A. S. Saiga! (Janjgir) We 
want more time to be given to broad
casting

Shri Raghunath Singh: Yes, broad
casting is very important

Mr. Speaker. What can I do7 
Whatever the sub-committee passed 
and the committee accepted was plac
ed before the House The Business 
Advisory Committee’s recommenda
tion was accepted by the House

Sardar A S Saigal: Let us have the 
spdech of the hon Minister tomorrow

Mr. Speaker: Then today we have 
half an hour more Yes, the hoYi 
Member there

Shri Kmnaran (Chirayinkil) I 
would like to speak on the cut motions 
standing in my name, and also refer 
to certain points raised by Shn Tanga - 
mam m the cut motions tabled by him

This Ministry is m charge of three 
important media of mass communica
tion, namely the radio, the film and the 
press Of these, the most important is 
the radio The broadcastmg system in 
India is directly and fully controlled 
-by Government Even though the 
.spokesmen of Government claim that 
AIR is liiudelled on the BBC, we know 
that that is a claim which is very far 
from the truth Whatever may be the 
defects and shortcomings of the BBC, 
it has certain good points, and it has 
certain valuable standards The BBC 
is very zealous of maintaining its auto
nomy and independence It has fought 
against governmental interference, and 
it has maintained its autonomy H  
independence through all these years 
But here in India, AIR is completely 
controlled by Government And what

is worse the party m power is using it 
as a medium for their private political
propanda.

It is a shameful fact that even in 
its newsbroadcasts, AIR is openly hiss
ed- During elections and other impor
tant occasions, the All India Radio is 
used by the partly in power to further 
their own interests and also to propa
gate their own polices and program
mes It is m the field of culture that 
the bureaucrats controlling the AIR 
are doing the greatest havoc I do 
not say anything about the content of 
the cultural programmes of AIR But 
what I would like to point out is the 
pitiable position to which our writers 
and artists have been reduced by the 
bureaucrats who are entrenched in 
AIR Any anst or wnter who has 
anything to do with AIR will tell you 
the way in which his independense, 
his initiative and also freedom for 
creative work has been stifled with

It is no exaggeration to say that 
AIR has become almost a slaughter
house, so far as the writers and artists 
are concerned In the cultural pro
grammes there is a set pattern from 
which no variation or departure can 
be made by the artists or the produ
cers It is stated in the report of the 
Ministry for the year 1956-57, that the 
scheme for programme production 
staff initiated last year, was placed 
on a systematic and sound footing 
Under this scheme, some of our fore
most writers and dramatists were 
appointed as programme production 
staff I know from my own expen* 
ence in Kerala that two of our best 
writers one a great poet, and the other 
a great novelist and dramatist, were 
appointed to the programme produc
tion cadre, but they now admit that 
they have now become misfits in their 
capacity as producers The fault Is 
not theirs, because we know that they 
are eminent people, and they have 
contributed much to the progress of 
culture m our State; and they have left 
a permanent mark on the cultural life 
of our people But they have now 
become defeatists, they have become 
frustrated, and they openly say that
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they have become useless officers or
whatever else you may call them.

*
Surely, the reason for this frustra

tion on the part of the producers, 
artists and writers is the interference, 
the bureaucratic interference from tne 
Centre and also from the Director who
is in charge of the radio station there,
I know that in almost all the States, 
persons who have nothing to do with
the culture, language or literature of
the people of the State in which they
are appointed have been appointed as 
Directors of the radio statelons. They 
will always be in conflict with the 
people who are really doing the 
job there.

If my information is correct, a 
gentleman who belongs to Punjab—I
do pot know whether he is from East 
Punjab or West Punjab—has been ap
pointed as the Director of the radio
station at Trivandrum. I know that 
certain Malayalees have been appoint
ed as Directors at other stations. I 
do not grudge that. I do not complain
that people from other States have 
been appointed as Directors of radio 
stations in some of the States. My 
only point is that even the people who 
are appointed from Punjab or from
any other remote State must know the 
language of the people residing in the 
area were the radio station is located. 
That is my only point. I am not 
against people belonging to remote 
States being appointed at radio sta
tions in other States.

Another point that I would like to
make is that once an artist or a writer
is appointed to the programme staff 
or any other post in AIR, he is consi
dered to be a loss to the people, and 
a loss also .to the culture. Hie people
would say that he has sold himself 
away for just a handful of silver. Why 
should that be so? After all, All
India Radio is considered to be an 
lnsttttttfcaiK which disseminates culture 
•Ad whfcfe works for raising the cul
tural level of the people. But we find 
that the artists and writefs who are

appointed in All India Radio feel that 
they are not wanted there. They are
not expected to do any independent 
work there, and their creative power 
is not utilised there. This state of
affairs must be put an end to. If the 
objective of Government is that All 
India Radio should become an insti
tution which would further the cul
tural life of our people and improve
the cultural level of our people, then 
certainly, the artists, writers, musi
cians and other people who work
there must be given at least some 
degree of freedom.

The next point which I would like
to mention is the concentration of
power in Delhi. I do not refer to the 
concentration of political power, but 
to the concentration of cultural power
that is in Delhi. The regional stations 
of All India Radio have no freedom
even in regard to small details of
broadcasting. Everything has to come 
from Delhi.

I know that there are certain advi
sory committees. But they are mere
eye-wash. We know the role that
they are expected to play, but the
advisory committees are not even fun
ctioning or meeting very often, and the 
suggestions made by them are not 
accepted by the radio authorities.

Some people controlling the destiny
of our nation and also controlling this 
Ministry are under the impression that 
India is Delhi or merely some northern
part of the country. But the real
India is the India from the Himalays 
to the Cape Comorin; it is only all the 
State joined together that make our 
great country. Similarly, in the mat
ter of culture also, we have so many 
cultures in our country. Of course, 
there is a national culture, but that is
a culture which is based on regional 
cultures and expressed through the 
regional languages. This very im
portant fact is always ignored by the 
authorities in Delhi, I mean, the au
thorities controlling the All India 
Radio. *

Most of the regional languages are 
very ancient and they have a very
good literary and cultural heritage. 
One of the purposes of the AIR, we
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[Shri Kumaran] 
are told, is to approach the people*
to carry the Five Year Plan to their 
homes and tell them what is our plan
«nd how we can implmnent and make 
it a success. If that is the intention 
of the Ministry, it must certainly give 
more importance to the regional 
languages than to Xnglish or Hindi,
even though Hindi is the national and 
official language. We are not against 
propagating Hindi and giving im
portance to it, but if you want to
approach the people to carry the Plan 
to the people, you must approach 
them through their language. That is 
the only way to approach then.

The question of setting up separate 
National Councils for broadcasting
was »■-" up some years ago by the 
British Government. The Burridge 
Committee there had recommended in 
1951 that National Councils for broad
casting should be set up for Scotland, 
Wales and Northern Ireland. Gov
ernment issued a White Paper in 
which it was laid down that national 
regions be established in Soctland, 
Wales and Northern Ireland. It in
creased freedom and responsibility. 
In pursuance of that, these National 
Councils for Scotland and Wales were
established to control the policy and 
content of regional broadcasts. This 
is the model that we should adopt as 
far as our separate regions are con
cerned. I hope the Ministry will take 
this up as an urgent matter and will 
give more autonomy and indepen
dence and initiative to the regional 
broadcasting stations.

We have had two Committees of
lD^ahy, c m  for films and another 
for the Press. But so far we have 
KnH no inquiry into question of broad
casting. This is a very important 
matter. The BBC is having perio
dical Royal Commissions of inquiry
—every five or ten years. We must 
expand to develop the .........broad
casting system here. The technique, 
of broadcasting is fast changing. 
We want technical improvement, and 
so for that purpose, we must have 
•ome guiding policy and data. Hence

the Ministry must take steps to sat 
up an Inquiry Commission without 
any delay as an urgent matter.

The Ministry itself admits that on* 
of its duties is to give internal publi
city to the Government Of course, 
every Government has some organ 
of publicity. Nobody will object to
that, but the misconception as to
the purpose or method of publicity
in the minds of certain people here, 
especially in the various divisions of
the Ministry, becomes really a hind
rance to real publicity work in India. 
In this connection, I may read a pas
sage from the Report of the Press 
Commission:

“A scrutiny of collections of
photographs, press releases and 
government periodicals shows a 
tendency to ignore the fundamen
tal achievements or objectives
and to spotlight the dignitaries 
to emphasise the persons and not 
what they have done. Hie infor
mation directorate and the gov
ernment publications should 
eschew such a stultifying ten
dency”.
I hope the Minister will certainly

try his best to remove this tendency.
Mr. Speaker: The hon. Member has 

already taken 18 minutes. There 
are only two hours. The hon. Mem
ber’s Group was also reprensented 
on the Committee which decided 
allotment of time.

Shri Komaran: I am the only
spokesman from this Group.

Mr. Speaker: I am unable to do 
anything more even then. He can 
have a minute more.

Shri K tuna ran: Certain books and 
pamphlets are published by the 
Publications Division. They are well
got up and well printed. They are
very good to see; and to handle them 
is comfortable. But the matter 
which is given there is very badly 
presented and people will do any
thing but read it  All the power at 
the hands of the Ministry or the Gov-
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eminent cannot make the people 
read it. The material is so shabbily 
produced and presented. Even in 
the case of some good books and 
pamphlets, the distribution is so 
bad that it will be hoarded some
where in some dark corridors of the 
Ministry. This Ministry is said to 
be the greatest hoarder of books and 
pamphlets in this country. This 
defect must also be rectified and our 
Five Year Plan publicity must be 
made more effective and popular.

Shri Heda (Nizamabad): Before
I make some points, I would like to 
reply to one point made by the pre
vious speaker. His complaint was 
that AIR was employing the best 
writers and poets and thereby these 
writers and poets were lost to the 
country. It is a very strange com* 
plaint, and I have heard it many 
times before. If these writers and 
poets are starving, their complaint 
against Government is that merit is 
not recognised. If they are given 
good posts, then the complaint is that 
they are lost to the country. A few 
years ago I myself was feeling 
that we had got so many good 
writers, so why did pigmies oc
cupy important positions in dif
ferent AIR centres. But I find 
that in the last few years there has 
been o very marked improvement, 
and here I agree with the previous 
speaker that the best writers and 
poets have been appointed not only 
in Kerala but all over the country. 
With some of them I had an oppor
tunity to discuss the matter. I found 
out that their independence, their 
freedom of writing and their free
dom of criticism had not been ham
pered in any way. Of course, they 
got a better life of ease. I think 
some of my friends are enamoured 
with tiie idea of the French writers 
that real writers or poets or artists 
will be able to give of their best only 
when they are starving or rebelling 
against the country. What is happening 
today? These writers of ours may not 
be giving those pieces of agitation at 
literature. But so far as creative litera
ture is concerned, I do not think there 
is any ground for complaint

Now AIR has made such vast and 
rapid progress that it is very diffi
cult to summarise it in a few minutes 
Probably this is the only broadcast* 
ing system which has to cater to 
such a vast population speaking so 
many languages. In all the langua
ges scheduled in the Constitution and 
also in English, these broadcast take 
place.

Besides, broadcasting takes place 
in 2Q tribal languages. Not only 
that; various types of dialects, and X 
think as many as 48 dialects, are 
also touched.

The rapid progress made by the 
AIR can be indicated only by two 
figures, that AIR broadcasted 19,000 
hours of programme on the Home 
Service and 6,500 hours in the Ex
ternal Service in one year.

Besides Indian languages we have 
touched the other languages. There
fore, in such a short time the pro
gress made by the AIR is very com
mendable. The Sahitya Samaroh 
and National Programme and Operas 
have taken place and are very com
mendable.

Some novel features have been in
troduced in recent years. Operas based 
on classical or folk tunes have 
been broadcast and they are a very 
welcome new feature. Hie Vrfnd 
Sangeet or group music, both choral 
and orchestral has been included in 
the regular schedule. Then the ex
periment made in Swaddha Sangeet 
and the National Programmes have 
given a great impetus to the culture 
of our country.

So far as rural broadcasting is con
cerned, very satisfactory progress has 
been made. Twenty-nine thousand 
community sets have been supplied 
to the different States. In my own 
experience, wherever I had rimnces 
to go to the rural areas, whether ia 
my own constituency or certain other 
areas in the tribal places which, I 
have visited in my capacity as flu  
President of the Andhra frmtish 
Adim Jati Sewak Sangh. the com
munity sets supplied 4o them h m  
done very good publicity.
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My friend had complained that the 

Five Year Plan publicity la not made 
properly. Many times I feel that if 
we the Members of Parliament at
tend a few programmes in theae 
rural programmes, we are sure to be 
benefited. They are so good.

One feature which had appealed to 
every section—and X think all opposi
tion parties would agree with me 
—was that in the last general elec
tions the coverage that the All India 
Radio gave us very fair and quick.
( do not think that any party had 
any ground for making any com
plaint.

Lastly the Drama Division and 
particularly the Drama festival have 
started very well. I also attended a 
few dramas and I was reminded of 
the open air theatres of Rome. They 
have achieved in Rome a very good 
name and about 60,000 people could 
attend these dramas at a time. I 
think we have also started very well. 
There is a great scope for advance to 
be made and I hope it will be done.

So far as publication is concerned, 
there are two magazines, particularly 
the Ajkal and the Bal BHarati. They 
appeal to me most. The Ajkal ap
peals because of Its get-up, the 
photos; the material is up to date and 
pleasing to the eye. One great fea
ture of Ajkal is that it has short 
stories and poems and articles from 
different languages of India are trans
lated in it. Thus we can get glimp
ses of the literature of the whole 
country.

This was a thing started by late 
Munshi Prem Chand under the 
Inspiration of Mahatma Gandhi in his 
magazine Hans. Even after the death 
of Munshi Prem Chand, it continued 
for some time and I am very glad 
that such a novel feature has been 
consistently done in this Ajkal. Ajkal 
is coming only in two languages and 
could be had in more languages, even 
in Marathi or Telugu or other langua
ges. if we gfet translations by other

language writers and poets, then it 
would be very interesting.

My last point is about a contro
versial matter. Xt is about commercial 
broadcasting. We know that the 
Ceylon Radio is minting money by 
broadcasting a volume of music and 
giving advertisements. A lot of opin
ion is found in our country that we 
should also start commercial service 
and thereby earn this money. One 
feature is that we are losing very 
large foreign exchange. So much 
money from India is flowing into 
Ceylon in payment of the' advertise
ments I know that the Department 
and the Minister hold very strong 
views so far this commercial broad
casting is concerned. I have nothing 
to refute those views. But I would 
urge upon the Minister to take into 
consideration the magnitude of the 
amount that is going out. I think it 
is much more than the total cost of 
the operation of the entire Ceylon 
Radio. Therefore, he should devise 
ways and means so that these adver
tisers may not be able to get the 
exchange money and may not be able 
to send money out of India. I think 
there are enough ways and means; 
and if he takes it to heart and seeks 
the co-operation of the Finance Min
istry, it will not be difficult.

So far as advertising is concerned, 
we are following the British broad
casting system and I think it is a good 
augury, in the sense that not only 
freedom or independence or balance 
is maintained in the All India Radio 
but we do not allow it to become 
cheap. But, there are certain weak
nesses of the human mind. Human 
mind is very receptive, particularly 
the minds of young men and women. 
Therefore, the Radio is a powerful 
medium. It is just possible that an 
era of television may be ushered in 
India though I see no sign of it in the 
next Five Year Plan.

In the United States, there is the 
other extreme. There you wiQ Bod 
every boy and girl listening to soma 
television programme or other. They
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are getting some advertisement broad
cast or oth«r. The result is that very 
precious time is lost. Even those 
people .who listen to the Ceylon 
Radio have expressed their intelligent 
opinion. They told me that instead 
at listening to all those news they 
record the film music and then turned 
off the news. From that it is very 
clear that what the people here need 
is more of film music. They do not 
need so-called advertisements. If the 
quantum of film music which is large 
enough looking at the taste of our 
population is Increased it would do 
good. If we are really democratic, if 
we really want to cater to the desires 
or the urges of the people, still more 
of film music should be allowed. I 
would suggest that one or two stations 
may be specialised to give film music 
all the hours that are reserved for 
broadcasting.

If we take these measures, it is 
more than possible that the menace 
that we have to face from the Ceylon 
Radio will be diminished. At the 
same time, it is just possible that we 
may be able to persuade the Indian 
advertisers also. An interesting 
feature of this Ceylon Radio is that 
it does n«t broadcast these advertise
ments to its own population. It is 
closed for the Ceylonese population. 
They have managed it in such a way 
that it is heard only in India and it 
shows that the Ceylon Government or 
the Ceylon Broadcasting Department 
are not in agreement or rather they 
would not like the ears of their own 
residents to be poisoned by these 
advertisements. But, they are in 
need of money; or, the lure of money 
is so great. Became of the last war 
they have got a very powerful broad
casting set. Therefore, they are taking 
advantage. I would urge upon the 
Government to go into the question 
thoroughly and see that as many 
ways and means as are possible are 
adopted to decrease the volume of 
Ceylon Radio and thus save our 
young men and women from hearing 
these undesirable and big number Of 
advertisements.

Another point is about the advisory 
committees. My previous speaker alae 
referred to it. Some of the advisory 
committees are working very well, 
some of them are not working so 
well. I think the defect does not 11* 
with the nature of the committees 
itself. Many times the choice of peo
ple is good. Those members take 
interest and express their individual 
opinion. My only point is, if any 
member holds strong views on any 
particular aspect there must be some 
way by which those views can go 
direct to the Minister or the Director 
General, without need for that mem
ber to go to the Press. It may be dealt 
with in the routine procedural way, 
so that his or her views may have 
the impact that they deserve. Many 
times we see that it is not the 
majority or minority view that mat
ters. Novel or good ideas are first 
heard from one person, slowly they 
spread and after some time they 
become the majority view. There
fore, whether the view is held by one 
person or more than one person in the 
Advisory Committee should not count. 
If there is any strong opposition or * 
sort of protest by any member of any 
advisory committee to the general 
view held by the advisory committees 
and carried on by those centres, I 
suggest that such views should be 
directed to the Minister and Director- 
General as a matter of course.

With these suggestions, Sir, I again 
express my appreciation of the great 
work that the Ministry of Informa
tion and Broadcasting has done. So 
far as publicity is concerned, in the 
First Five Year Plan they have done 
very well and I am sure in the 
Second Five Year Plan they will do 
still better.

Shri Bimal Ghose (Barrackpore);
Mr. Speaker, Sir, a feature which 
impresses one, rather unfavourably, 
about the functioning of the informa
tion department is its tendency 
towards over-centralisation. Wheraas 
the modern trend is towards decen
tralisation, towards building up exten
sion services, towards developing and 
activising, let us say, State and loeal
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agencies, it appears that the informa
tion department is seeking to build up 
an -empire in Delhi and direct activi
ties from here. The result often is
that in a vast country like India the 
contact at the periphery is weak and 
-the results also are not so effective, 
i f  you take any other department of
the Government, let us say, the agri
culture, education or health depart- 
ment, the Central Government 
functions primarily through the State 
and builds up State agencies which
they succour and guide. In the case 
-of the information department it
functions more or less only from
Delhi.

The result is, naturally, what one 
would expect, not very good. In the 
first place there is lade of co-ordina
tion, and although the hon. Minister 
may say that he holds conferences of
State Ministers from time to time and 
these conferences pass resolutions, I
do not know how often those resolu
tions are given effect to. The State 
Governments have their own infor
mation departments and they function
their own way. In the case of conflict > 
between the State and Central Gov
ernments, I mean to say if the per
son who is in charge of the State 
Information department thinks that 
the Central Government is doing 
something which he does not approve 
of, he can sabotage that and he can 
have what he wants.

Dr. Kesker: Is the hon. Member
speaking of other departments of the 
Ministry? Is he talking of the Radio 
and other departments?

Shri Rimal Ghose: Of all the
departments I feel that the informa
tion department functions primarily
from Delhi, and it is not like other 
Government departments.

Dr. Keskar: May I point out that 
as far as other departments are con
cerned, the Central Information and 
Broadcasting Ministry has no status 
In the States? There is an Informa
tion Ministry in the States and we
cannot go over its head.

Shri W aal Ghate: X quite realise
that But one might say that the 
Central Agriculture Ministry has no
status in the States. What does flu
Central Agriculture Ministry or the 
Health Ministry do? They assist the 
State efforts. They see that in the 
States things are done in a better
way. So, what I want the Central 
Information and Broadcasting Minis
try to do is to function as a sort of
extension service, pooling information, 
knowledge and experience, and then 
assisting the State information
agengies also to develop on proper 
lines.

The State Governments have not 
the money to develop their informa
tion service. I am sure it is the 
desire of the hon. Minister that publi
city, let us say, about the Five Year 
Plan should be carried out to the 
remotest comer of our country. If
that is to be done, that can be done
only through the State Governments, 
if they have adequate information and 
publicity service. But they have no
money.

I wish the Central Government 
here would do something on the basis 
of matching grants, it would encour
age the States to do the same thing 
as is being done in other Ministries 
and say: "You do this, we will give
you 50 per cent, or 25 per cent of
the money." That will encourage the 
States to do things which probably
they now do not have the finance to
do.

Another bad effect of centralisation
may be referred to and that is in the 
department at advertising and visual 
publicity. All advertising has been
centralised. Hie result is that if in
the remotest comer of a State a Cen
tral Government department wants 
to do something, let us say that the 
food department wants to sell off
something and wants to call a tender, 
then it has to refer it to the regional 
officer who has to refer it back to his
own department in Delhi and that
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department will refer to the informa
tion department Then it will be 
referred to the Directorate and the 
advertisement calling for a tender 
will go out from there I do not 
intend to say that there may not be 
reasons for centralising matters. In 
certain things, in matters of policy 
there may be necessity for centralis- 
mg, but in such small matters I do 
not think that it does any good to 
centralise them The regional officers 
should be given power so that small 
things need not be referred to the 
Centre, because that sometimes means 
waste and also inefficinecy

Another thing is in regard to visual 
publicity I am aware that there are 
artists from various provinces drawn 
who are domg a very good job of 
work It is not that they are not 
doing a good work, but what happens 
is, when you centralise publicity, sup
posing you want to publicise that 
people should be inculated against 
cholera and you make a drawing, if 
that painter happens to be a Bengali 
he will draw the picture of somebody 
with Bengali features and dress, if he 
happens to be a man from South 
India he will do the same thing, but 
when that publicity material is repro
duced in Assam the people do not 
feel that it is an advertisement which 
has any great appeal to them. So, in 
this matter also I think there is 
necessity for decentralisation

I would have gone on about this 
matter, but I have not got the time 
and there are certain other matters to 
which I would like to refer

I now come to the Press Informa
tion Bureau and the work it does. It 
is a legacy of an office which was 
created in the British tunes, the 
Bureau of Public Information. Its 
main purpose was to furnish in
formation to the press who were at 
that time not very friendly to the 
Government But times have 
changed since then Hie Bu
reau has been converted into a Press 
■'nformation Bureau and it has been 
expanded, but yet the same sort of 
work is being done Now, information 
Is beiag doled out every day in hund

reds, but why should that be done? 
What is the responsibility of the press 
correspondents? Should not they find 
out things for themselves7 It should 
not M the purpose of the Press In
formation Bureau to dole out news 
with sometimes very unfortunate re
sults, because, if the paper is not en
terprising or its correspondent is not 
enterprising the same typing mistakes 
which appeared in the Press Infor
mation Bureau handout will also ap
pear in the newspaper concerned. I do 
not say that the Press Information Bu
reau should not be there It should 
have some other function. It should 
have the function of an interpretative 
kind, explaining say, the background 
of news What is the background? 
Why our Government are doing cer
tain things should be explained rather 
than giving hand-outs which I feel 
kill the initiative at the press corres
pondents

The third point 1 want to raise is 
about the absolute division and sepa
ration of the external services from 
the internal services Of 
course, that is a matter 
over which the hon Minister has not 
full control I realise that, but it has 
some bad effects One bad effect is that 
when we have external publicity in 
the hands of a separate department 
and when the people working in ex
ternal publicity work all the tune 
outside the country, they sometimes 
lack the basis of the information which 
they should purvey. They lose 
touch with the country, because they 
are transferred from one foreign 
country to- another, and they do not 
come back to this country, so that 
they do not imbibe the atmosphere 
in the country and thereby they lose 
touch Otherwise, they would be 
better able to explain things about 
this country in countries abroad.

On the internal side also, there is a 
bad effect, if you send people abroad, 
they could get new ideas and they 
could utilise and apply their ideas 
to the services within the country But 
this is not done I know the hon 
Minister himself cannot do anything 
about it, but I think I should bring
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it to the notice at the Gbvernment, I
think the Government should do
something about it. It may be said 
that in Great Britain also they have 
two services—external and internal. 
But the answer to that is, two-fold.
First, just because Great Britain does 
it, why should we also copy that sys
tem? Secondly, although they have 
two services, there is the system of
interchangeability of personnel as bet
ween the two services in Great Bri
tain.

The fourth point is this. I may 
refer, in passing, to the excessive con
centration of ownership in newspapers 
which point was also brought about 
in (he Press Registrar’s report The 
Press Commission also had referred to
it and made certain suggestions. 
Since then, it appears that the position 
has become worse. I should like to
know what Government have been
doing in this matter, and what action
they intend to take to bring about a 
better state o f ' affairs in the news
paper world, so that they may serve 
us better

Next, I want to say a few words 
about radio broadcasts. I will en
dorse the suggestion made by my 
friend here that there should be an 
enquiry as to how the radio has been
functioning. In other countries there 
have been certain enquiries. We 
should also try to find out as to whe
ther our radio has subserved its pur
pose and whether there are any im
provements to be made, because in 
other fields of publicity work, there 
have been committees and commis
sions. In other countries there have 
been such enquiries. There is no rea
son why we should not do something 
about it.

I would a ls o  like to endorse, in this 
connection, the suggestion made by 
Shri Heda about formulating a prog
ramme, particularly with regard to 
musk which people like. The hon. 
Minister has been trying to popu
larise classical music. I approve of
that a tte m p t  a n d  I a m  all with him 
that classical music in our country

should be popularised and people
should know something about 
their past heritage. But, at the same 
time, we cannot go against the wishes 
of the people too far. It would be
interesting to find out the extent to 
which Radio Ceylon has been captur
ing the public in this ooun-
try and also to enquire into the rea
sons why it is so. One reason cer
tainly is that they are purveying film
and light music. What I want to say 
is that the hon. Minister, while try
ing to popularise classical music, 
should give more time to light music 
and to film music. I do not know
what is the proportion at time allot
ted to classical music and to other 
kinds of music now. But I have a 
feeling that the proportion of time 
allotted to classical music is much 
more than that allotted for papular 
music.

Finally, I want to refer to political 
broadcasts mentioned at page 18 of
the Administration Report. What It
sa y s  is-

“Controversial party broadcasts 
have again been avoided, and 
though an offer was made by the 
Government to major political 
parties to broadcast summaries of
their manifesto prepared by them, 
it was later withdrawn since the 
response from three of the major 
parties was not encouraging.”

“Controversial party broadcasts 
have been avoided”. That is 
euphemistic language for saying
that broadcasts of only one politi- 
tical party are allowed, because
Government information or Gov- 
emment publicity is all the time 
being broadcast from the radio.
It only means that other political 
parties do not get any chance on 
the radio. I a s k  the hon. Minis
ter whether that is a  desirable 
thing in a parliamentary system
of Government and whether it is 
not desirable that the people 
should know what the opposition
parties are doing or saying. Even
in the report of parliamentary
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proceedings, there is a bias in fav
our of what the Government's 
point of view is. I do not say 
that the opposition is completely 
blacked out, but the fact of the 
matter is that the Ministers and 
the Congress as a whole do get 
move of the time in the radio 
broadcasts.

An Hon. Member: Most of the time. 
Shri Bimal Ghoae: Yes, but that is 

not good I say that in the interests 
of the Government, if they are anxi
ous to develop a parliamentary sys
tem of Government m this country 

An Hon. Member: Thay are not
anxious

Shri Bimal Ghose: If they are not 
anxious, then they should join hands 
with the Communist Party and form 
the Government But, if they are 
anxious, it is extremely desirable 
that they should at least give propor
tionate time if not equal time to the 
opposition parties, and the opposition 
point at view should be ventilated so 
that the public may become more 
enlightened and the enlightened pub
lic be enabled to judge what Govern
ment’s action is and decide for them
selves as to what future policy should 
be

Kumari M. Vedakumari (Eluru): I 
thank the Chair very much for havzrig 
given this opportunity to speak on the 
Demands for Grants under the Minis
try of Information and Broadcasting 
We know broadcasting is an important 
measure in the development of coun
try It is the most manifested sign 
of civic progress It educates the 
electorate and even the farmers 
and the workers and the strain of the 
workers and farmers melts when they 
switch on to the radio The radio 
educates the people, entertains the 
people and publicity is gained so 
much by the broadcasting system. 
Thus the radio is' a powerful measure 
through which we can make the peo
ple educated, cultural and more 
literate

Hie Demand which we were dis
cussing today is different from the 
other Demands Here, we are tackling

the problem at artistes: not only the 
problem of artistes but also the 
problem of aesthetics When we 
speak of the standard of the artiste 
m the programme, we speak also of 
the aesthetic sense of the country 
also. Hus is why, when we tackle 
the problem of the Information and 
Broadcasting Ministry, we also tackle 
the problem of the aesthetic sense of 
India
16 hrs.

The first Radio Club was started in 
India in 1924 at Madras Since that 
time broadcasting has developed by 
leaps and bounds except m one aspect. 
One of the most important measures 
in the development of the broadcast
ing system still remains where it was, 
and some of the problems which were 
never tackled in the Information and 
Broadcasting Ministry, namely the 
plight of the artistes, for instance 
remain on the same basis as they 
were since the last ten years 
But we see now that the exis
ting stations are over-working It 
should be due to the lack of personnel 
or due to lack of facilities, I think 
But one of the important things we 
have to consider is the composition 
and the design of the programme of 
the broadcasting station. The com
position and design of the programme 
is completely vested in the pro
gramme assistant He has to contact 
the artistes; he has to bring the top 
most artistes in the country and 
arrange for the bast most excellent 
programmes This programme assis
tant is a young versatile man, who 
will be in charge of not only one 
department, but so many other 
departments also In small stations, 
he will be m charge of several 
departments and he must know not 
only his job, but the other assistants' 
job also, because it has been the 
policy of the AIR to transfer them 
from one department to another, in 
order to make him well acquainted 
with all the aspects of the broadcast
ing system

But we have to consider that 
sometimes these programme assis
tants have to work from sunrise to
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moon rise. For instance, in the nom 
ine £  transmission assistant goes 
on leave, he has to announce the pro
grammes as an announcer, participate
in the programmes as an artiste, and 
after doing all this work, lie has to
do the routine office job from 10 to 5. 
From this weary man, how can you
expect any good quality programme, 
when he is simply forced to work
just like a machine? He will be com
ing into contact with so many big
people, the highest including in the 
land also. He has to maintain, there
fore, a certain standard. He must be
a jack of all trades'and he must be
able to tackle any aspect of the pro
gramme within a moment's notice.
If at all AIR has achieved any success, 
it is only because of this young band 
of enthusiastic persons, who work for
art not for the remuneration they get 
from it.

Coming to the problems of the 
staff arti/tes, to make a programme 
successful, we must appoint efficient
staff artistes. But at present these 
staff artistes are the least paid and 
the least cared for. They are the
group of persons responsible for soul- 
stirring, excellent, programmes, but
they are the people who are the least 

. paid and least cared for. They are 
appointed permanently on a tem
porary basis and they do not have
any security of service whatsoever. 
They will be at the mercy of the 
station director's whims and fancies.
He can neck than out any time; they 
do not know when they will be
necked out or taken back again. They
are the people who have suffered a 
lot in the broadcasting system. They 
are the people who are responsible 
for the success of the programmes.

About amenities, these staff artis
tes are not even blessed with a room
to take rest in the day time. They 
have to wander under the burning 
sun now and then sitting under che
quered shades of trees in compound
and they have to work from morning
to evening. There are vans, but 
these staff artistes are not even

allowed to enter these vans, aven 
after the national programme* IMe in
the night They are treated Uk» 
this by the authorities. Before a
programme goes on air, these artiste* 
have to rehearse It for hundreds of
tunes, because there should be no
mistakes in the programme. The 
artiste is the man who really builds 
a wonderful world in the weary
world, elevates the soul from its
darkness, and gives something to 
humanity and he is the man who is 
ill-treated by the authorities. I 
cannot express in words how he is 
lll-treated.

For instance, in Vijayawada, there 
are three rooms only. One room is 
completely kept for talks. There is 
only one room in which nearly 40 or
SO artistes have to sit and rehearse 
their programmes. They sit there 
for several hours and they get suffo
cated; they perspire, get choked. 
But nobody takes any interest in
them, because after all, they are all 
poor artistes. The air-conditioning
plant will never work in its usual 
way. I do not know whether it has 
inherited the blood of the authorities, 
but whenever they are deadly in need 
of the plant, it will go out of order, 
tfhen the winter commences, it also
commences to work. The poor staff 
artistes are simply made to die there
sitting in that room for several hours. 
I do not know whether this program
me of the air-conditioning plant in 
Vijayawada has been sponsored by
the authorities or by the people, but 
nobody takes any interest In the poor
artistes to improve their standard of
living or do anything for them. More 
rooms should be given to them; they
should be allowed to use the station 
vans at least in the nights after natio
nal programmes. If you do not give
them the minimum amenities, how can 
you expect the staff artistes to give ex
cellent, soul-stirring, programmes of
the best quality? I cannot express in 
words; they want extraordinary tal
ent from the staff artistes. How can 
they produce qualitative, lively pro
grammes They suffer from the deli
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rium of the heart and muL Really, 
the artistes who like to govern the
whole universe and whisper with the 
Gods, become victims of tears and 
spend their Uvea in melancholy hours 
living in simple holdings and dirty
streets.

This is the plight of the staff art
istes. The heat of the soul is being
beaten down and extinguished by the 
demon of poverty and they have to 
live fr*m hand to mounth. Really
they are depressed by the sad state 
of their poverty. The thoughts which
kindle his soul, lost its beat. His 
fancy shed its silt So, I would
expect the hem. Minister to pay
special attention to the plight of the
staff artistes and give &t least the
minimum necessities. At least we 
must try to make them not to be wor
ried by all these worldly things. We 
must make the artistes free from wor
ries. As an American psychologist 
said, "Worry is the spasm of emotion;
the mind catches hold of something 
and will not let it go.” That is the 
effect at the worry on an artist So,
I think the hon. Minister should pay 
special attention at least to the mini* 
mum amenities, give them a certain
standard of living and expect them to 
give qualitative, excellent, lively and 
entertaining programmes.

We are receiving some complaints 
•bout boredom of the programmes. 
I think this is also due to the plight 
of the staff artistes. Churchill said, 
there are three kinds of deaths in 
humanity—those who are toiled to
death, those who are worried to
death and those who are bored to
death. I request the hon. Minister 
not to make humanity the victim of
the third type of death, by giving our 
programmes with the depressed help
of the artistes. I would like the hon. 
Minister to pay special attention and 
give them the minimum amenities.
H ey  are not even blessed with the 
provident fund scheme. Though this 
question has been raised on the floor
of this Bouse persistently, I do not 
know when they are going to pay
attention to the problems of the staff 
artistes. Every one speaks about the

programmes, allocation of funds, etc.
But, they never take care of the staff 
artistes. They have to pay special 
attention to the staff artistes. They
are the principal people, they are the 
honey of the programmes. They are
the patriots; they are the men who 
make a wonder of the world, who lift
the soul from its weariness. Every
body must recognise the importance
of the staff artistes and pay special 
attention to them. Every one in
the country should join and make the 
hon. Minister come down and give
amenities to the staff artistes and do
justice.

Some Bob. Members: Come down.

Ktfmari M. Vedakumari: From the 
high level.

Coming to the allocation of sums to
the various States, I wish to bring
forward the following figures. Tfeey 
have allotted as follows:

Andhra .. Rs. 10,28,000.
Madras

Punjab
U P .

Rs. 26,87,000. 
Rs. 11,05,000. 
Rs. 26,05,000. 
Rs. 13,35,000.

I do not know what has influenced 
the hon. Minister to allot such a 
small sum to one at the big State in 
India. On what basis has he arrived
at this sum? On the basis of cul
tural development? On the basis of
population? On what basis have they
allotted such a minimum sum to the
cultural State which has produced
Tyagayya and Kshetragna? Does 
Andhra lag behind in cultural deve
lopment? I do not know what is the 
information of the hon. Minister. But,
I know what Andhra B. Andhra has 
produced great poets, writers and 
artists. I think and hope the hon. 
Minister will be impartial at least to
the cultural development of the several 
States in India.

They broadcast some programmes 
in External services. They are broad
casting programmes in Tamil, Xan- 
nada, Gujarati and Hindi. Telugu is
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[Kwnari M. Vedakwnari]

completely eliminated. It is one of
the richest languages of the world.
It is the Italian of the East. Why it
is completely eliminated and forgotten
by the Minister, I do not know.
There was a lot of agitation from
abroad and they have appealed to the
good sense of the hon. Minister. I
think the appeal would go to the mind
of the hon. Minister and he will do
some justice to the Andhras and their
culture. Again, I request the hon.
Minister to pay special attention to
the Andhra culture and its develop-
ment and be impartial to the cultural
development of the various centres in
India.

Mr. Speaker: Two hours were allot-
ted for this. I have received a num-
ber of chits from various Members.
If the House is willing to sit till
6 o'clock, I have no objection.

Some HOD. Members: Yes.

Mr. Speaker: The hon. Minister
wanted half an hour. I shall call him
at 5-30. Broadcasting is a wide sub-
ject and covers the whole world and
reaches all the comers of the word.
Ten minutes for each Member.

~n: ato ftto ~>f '~';;li;l
lf~, m~orr 'fiT;;iT \;ff-nrr ~ 'q'rur

~ ~f.llfT if ~"fT<: ~ Sf"fT<: 'fiT m
~ ~ t ~ ~ 'q'1'fl1~1<lloftii; [fU

rl{ ~ if 5f~n:m~ ~f~ if
fQ'Gr.$R~rm.:~~~rrr <:r~ ~~
mfln;r ~ I ~~ if; 'q'~ ~;r ~ ~
;;iT~f ~0 ~~ ~~~ ~, R;; <tiT
~ l1W~f ffi;r m.: ~ it' ~ ~
crnr q'~ m.: ornm ~. ~ ~ ~f ~
m ~;;rmr if;, \3";r if '1f ~ ~f 'ff;i
~ 'ifr ;;mrf ~. t ~I"'{ <Tirrl{c; f~
~.~ 'fl'f ~T~~~ ~ ~ l{ '1f sr-«n:
'fl'flI' ~ ~ I ~. ~ ~ ~~

~~ ~', \3"'1{i ~r~ ~~ f+rm 'fl'<:
~ '1<: Jf t 0 ~-n: <t~1if;>rT(l"R ~ij"rfm

f~ urrif ~ I

~'4'r ~"j:lT'(~'fl' flf'"i ;:f 'fl'~Tf'fl' ~ ;r@
'fl'~~'fl'~ f'f> 'FfTf'8'fi~ 1=~f;;i~[imCfirn<lTlJfr
ij- f'fl(f ~ <t~ 5Hnf<:G f,,;<;tl ;;mrr ~ ,
~f~i ~ 1i ~ ~if;~;1- ~m Pf;

~~ fGfia-.f 'Sf ~ 'A"rm'fl'(1 PIf~ if; f~
f~ \;j'P.'t ~. I ~Qt a'fl' ~n::r '1TilTm

'fiT ~;:'=T ~, ~. ~;f it' f~~ ~hn<:~ f'fl'

m rl~ SfTlAf1=U<:ffi ~~. I ;1-~~
lfAcf ;qr- mq~f 'If+r ;qr<: ~'fmcf ~R" , .
if; f.;'CJ; ~m ~t <:~.wr ~~;;f\ij #
'fl'fcrcrr;ql ~ ~~~ ~, @~f~ m~111
~ ~f~~~;qi<:~r'qHI if; ~f~ ~ 'fl'Iqif

Sfun: 'fiTm f'fl'm ~ ~ I lf~ GPgaor~f

'f~~ I

-.T' ~ ~ ~ f'fl' ~~ ~lfRr 'fiT
~ orga ~R ~ I 4';1- \m ~rn ii;

f<:M'lf1i '1f t!'1'f.J~IG!IlJff "iT 'fl'<: ~f <rga

~f SfTt"a ~ 'fl'f 'fl'ffmr 'fl'T I

16.17 hrs

[MR. DEPUTY-SPEAKER in the Chair 1

m~ 'fl'f ~ q'<: ;;ft ~ 5I1lrTlf
g-m ~ ~, ~ M~ ~ <ft
;t~ 'fl'Tfmr ~ ~ I 'fl'<fWl; 1=l!f\ilCfi••

Shri Jadhav (Malegaon): May I
point out, Sir. that there is no
quorum in the House!

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.
The hon. Member Sardar A. S. Saigal
may continue.

~~ Sfo f~o ~~: ~
~Rtlf, ~. ~f ~rn ~ em .q ~
f<f'fn: l'fl'C: 'fl'<: <:~ ~ I wn: 00 ;;rro:
aT ~ ~ ~m f'fl' m'flI~IG!lorr 'fiT
~ 0 >Ifumf 5f"rnr+r ~rn 'fl'T ~ ~ I
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lyfirfrw faa# w ' ht*
wrf* * t S?it fc, m  

* rtf0S Star 3ft  <mrfc n?v*rnT*f 
v r  *ns *r*ftar v t  ^rr |  1

f*rar # «n Pp wrftpesr w jftra
v t  fvcm  «r*w fonr 'Strtt fc, s ro t  w
VT *KTT 5Tft I  I 4  S^TT r̂TfcTT g 
f«F J*r ^  w r # TOTftrcar 
w tfsn rvtft^ *!^  1 f^n^^nTRT^mrffV 

>?£fcspnpr SRTtffrOTta 
STFTfor farm stmt 1 1 aft m i&  cjfspp  ̂
*ftT gft f«B5*r *$ftr«P $ *5  *ft v fr *  
t ^  ^  «nr «rr ̂  spnfar f^ n  strtt
|  y fftftw  aft v tv ^ t «ftr §*rci
w jfro  |  «nr wt e tc  w£ sraTftRr ftwr
T̂cTT | 1

flT W Jfn fr^ r^ n r ^ 5f r » f t ^ f ^ 5T?T 
TOWI^g fWT ^  t  • *T% flwj f*  
*f S^nft w\ V R j^ ft fccs me fa* £ 
ftw  $*n: % «m *r | 1

*  *rft rrg K *  ?t s i^ rr  <n?rr s*r$?rr
f  fa  ?*rnft «r*r**ffa #w*tt 3  * t S.X 
f̂ TTT »Tq PnrdV %CT frr *T VtZT $ SSPSt 

v t t  * t '  araw r «r* i w  Frar^r

*frw fliw ft v r  a rf^ r
t i ^wt wrf̂ r ftp ̂  vw  tt3r*tctt fc 
ftpf fcr fa  fJNnrr ^tvrsr «pt 

f  xftK ^ r r  1

4  wm ?ftr »re *1?  «k$ht g 
fa  g w rcw mft *t aft *£* a ^fb r ttar 
sunf^r f̂ iq: an% f , 3 *nSt Hwn w w  
w  1 1  ^  ffr *> q«n

*  ?wrf^r ftptr *n% # 1

f*n^ w  ^  r
fl't fRT̂; «TVPfhl zfhRT % sftmw f ,

*f Hm  fTT^ % snrrf??r fspr an% » 
wm *rff 1 1  »̂ft ?p̂  It ff*ri 

*rrc r̂ rft «rn̂ t »tt̂ t 5t*rr f«F

vr ^   ̂<mr «fY,
^  # w fR T  Ti- arnft «ft 1 sft 5*n^
*n|T vi ^3f fî r  ̂ vt ?rr« xhr 
wpt v t wtpt srnr ?ft * n ^  f f trT frf in t  
«rwflir 5rr̂ r irsteT «r 3w
«ttht “trr «r»fr Phtt eft gwvr fB5»¥ 
*ft ^  *ftT ?qr% iHUHHtfaft %■ fej 
«R  I «ft3Tt»W ?>cflrf ^TVT
T O  ^  % aT3f tFT % 5rf̂ T % ^rWT
3TRTT I I *T5t !Tft Pww<l ??T% f̂TTT 

vT̂Tfr t̂r|gfrfsr?wsf,̂ t̂ ft 
% iraraT t  ^  *^TT t̂«F *$( t  

fy wwwinft %• aft »pft »Tftyr t  
*f f?r *rm% ̂  sir ̂  sjhrr *rff % i 
*ra-RWT Cj ***tft $, %̂psr l̂ TTt itv 
ftOT3TTT5T| I 3W Vtf VW ftsiT 5JTRTT 
| ?ft «ftt ftm  grmT | 1 g*wt
3R?t*f TOPTSTT^t It *!̂ t f*TOT 5(T
t^t $, ^ tt F̂  iirft firtt *rr w m  11 
3ft ^*nrr » ir  ^ftr *nzv wrr ftnm  | 

Kft ̂ cn̂ nft̂ V | if f̂^rR f} 
zft̂RT, vnrfiHfl rNmNr 

*5iiw «flr *nft «net vtgrnirf % wit 
^  ^ft f«TRT sft?rr»r |  m Ur
3ttr ftsqj $ 1 firm bttt ̂ rrit <̂t 
*trj^ 5^tt ^ ftp «rrsr ^ r #  w r
T̂ T I  I fW fWfSv* ^  frtfzv  
*TF*mft «pt gm^r  ̂ i tesĉ  ̂
iftvpr snzvf % f^  ftw *ftr vfiw 
*» ^  »wr f?wrw ^  1 ftrftrs 
% qrvrffiT *ft3Rr % ^ f̂t«r
•^00 5rt WSRTTfr?r »w  ̂\ «wlr 
5r»t arw 5ft *5 «ft fv
%nMM4p»ft % aft sftam t  ;3?t%  ifT^[d<V 
t o r  ^ n r  ftp? «w «?| sitftsr
ftprr w  <
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p n ire  fir# fnpm]
* tftam #  w t  N T  

ft? «rto * w ifln»«
ifarsr %  ? r ? y , « w f t w « r %

v>**,»5ta? tqw% ??«i %
«ftr «^Rrv % *•

sftffPT 1 w  %m fcr f»P *|W tt*v»
n  ^  f  1 « r n * t  to*n# f c r #  %
«*NJ*t ?ft»TT f t ;  in ’*  K X «  #  W l f W * l
* 5f t r *  %  ? * y « ; ,  THTf w  i t f i f e  %
etWS, «TIf5 5?
?•**, TO* * * ? * * *  ??«, *tan* m

*ste* qwftrffoft w fa iw re 5 ^
UKV>«*» ftarr
*/H *TT ?o,l(UVS f^ lT sft fê THTT 
tfVr s^txmw3rf¥f. H VR ^rf^r^t «Ar 

t̂tpt tfhtf vt i «*r
**T STVTT *  5ft w ftr  * o  5TWT *rr*fam
V t f i w w  *T»T W * f t :  A

*Y o  5TW s f t i f  * t  f* f  jftflT*ft % <5PWT 

}WT I ftPF*T fSTt̂ f'T *f VPft p (  for*
3̂  * fn ff v t  f r  13*1% ? r  U V .3 - X *  A
*%? s y . y *  srrar v t  tm r e f t  g $  ^  * r

U * V - * »  y « . y *  ? r w  v t  in*rc*fr
f  i  1 sr% *n^r star $ fa  ?*nt ftaw
ftnfhFT f t  f fe jifr  *Wrf?T (ft I  I 
S*ft %  ^jPT^ttfPT w w N T  ft? ? -y -x ^

% 3 ? - V * 3  ?PF 3PTW  «wf5r&TEt
*pt » ? ? « ;  fR 5*pi *F£Z iRpf^hRi V t ^
»nfff <£?* «rfN r̂
* t *pfr, * # 9 n r t fj f t

«ft *pft, « £ £  PBr*r f i r 't a *  % whr
wftriar v t ^  »pftf iftr w  qfapfaw
fit fta * ! f t  i t  *rif, **r a r ^  % f ? r  ?  3 . n * ;

f t f t m  * m v f  * t  * t  *nflf i

**r% tmrrr *nr %4tf ft? Tt *r*rr̂  
1 1 ^ 2  > Ps?*r wjf % '
fW f  *  n *  «TPT ̂ tT fkm  I  ^
& , *rcr,vff*r, ?m pT^ m fr i ‘

fn il  w 1Vi%w fW hw  ^ ^
u U - w  $ ftsm f fHm ff ifk
fH % ^TfTN W fW W f#
$w v»5 ftwr# Pt»'t̂ T f t  1 *ram
«m r n̂rarr | ftr ?»r w w t ^  ^  f  *rr 
^  1 ^ fr?!T f% « r r r f t r  ^rfipflapr 
^ x 1  ^.e.y »rwr f t  f*Rrw
iW faprftr U -^K  ^ r
f̂lr t«lf ) 

W  ftWT vi *ft ^r wnsrc ^  i  1 

«mwT «irr ^jf ft? ftro ftfaw
*PT *JjF*T U K f -K ^  *  Y * .
? w*n ? ? « n f  *rr ^ t*t 
t e n v x v  *  I ?° w Pfrv srrf ^
w  1 n«nf % vt ^  ?R5 Sr v*r
VT% 5*T ^  T̂TT FTf̂ FT 3PRTT
Vt VT T i l  I

%fx  *  A invfhr ^rrt *r̂ Pr̂ T % ^
t«w«pr v ctt ftp u i * v fr  | ft> mtfm
»i^t ^rrr ftr^ «fln»v eitzr m  tfrot 

« rw  «ftr ait »rw w ^ *r »nr- 
yi W «r gsFr 13*ret ^fiw 1 4 *r̂ t 
v^!tt ftr vm  vt «rw ^t ^  1 A  
wt «p^TTg ft? anr gftref̂ wv  wrz y y

ii?  wfrtmft vt^t %
it "tn vt s w r s».t# % ftn? *w*tt i 

^ * « t t  aft fin n«r ^rft
*rat t  gswr A  fTT^T f  1

WITHDRAWAL OF PROPOSED 
STRIKE BY P. AND T. EMPLOYEES

Mr. Dejmtjr-Speaker: Shrimati
Uma Nehru. Before the hon. Member 
commences her speech, I would like 
to call upon the Minister of Transport 
and Communications to make a state* 
ment.

The Minfcrter of Transport and Casi- 
m h r f —  (Shll Lll ^llllt*Tl>
8hastrl): I shall take only two 
minutes.
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The House will be tfid to know 
that tile General Secretary of the 
P and T Federation has informed 
that the strike has been called off.

X would merely like to congratu
late the Federation for the wise deci
sion. they have taken and I am quite 
certain that it will give great relief 
to all the people in our country who 
were greatly exercised over this 
matter.

Shri G. K. Bhattacharyya (West
Dinajpur): Should we not congratu
late tour Ministers?

An Hon. member: By all means.

DEMAND FOR GRANTS—Contd.
MINISTRY OF INFORMATION AND 
BROADCASTING—contd.

w t  iqfv (ff.s iy c ). sfhrm
«ft, r r e r ifa r  d U  y r *r?w r
w i *r$c*r «ft |  ( flsra% *  *r$

| xr*w
w *  I  s p n fr  wn t o f t  
% \ wra ^ * 7

w ft *pfr $ i s *  * *  q^ r f a r  t o t  
?[t*t «fr s?sr t o t

*r f t  \ f t  $ra*r «fi 1
ifSs r  *  eft fli?s«r *tst ^ t r  * t r

n r  fa r ftfc  *  f*n^ firfeRYT V lfV
3  v f t  5t?*w  «rtr *rtsf # >f|

1 *T WT*f fa ff I $  *RF fW ^t
fcn MT f̂t j  1 tuV ifam  * 5  a r̂tSt 

«[tft fW t $ 1 

i w  ?ftr t
* IV ^t fc f li  *f *weft j
f*  * * * *  t o  u r t f

Vt— WT*-
TTf e q  % storm #  3R 5  f t  «rf |  «ftr 
3 *  *w a rw ft 1 1 4 «*ro?fr 
j  ftp w rtt fo^ flr i  ^ — «fk  «n r
t fk  % fa p w  # jp fa r  v t  «rt*
* * hIV '« i* !  * t — a r c ,  fcr

5  «torw  *ftr 3 *  vvgxx v ic tt  
v * #  wra 1 1 ijw xirs f t

«w ^npn- qr
<$***•<$ $— 4  fane *r& 
q»t <rmw 5T*ft 1 ^
**5 wrih ft» ww*r *r̂  prrt
w  ^  ^ r  ®fftsr ^  ^WV
% *IT*J*T JW  f*F> JTRT *l^t ^  I
^  *r? I  f*F ar?t t?- f̂tart «rrr 
w r v<ar ^ i *r  fiswT w  vnr, 
t?«r %■ ^  srit «flr m v iW t
ĵjtjfsnr tt  wrt m  ^r?ft It im

t  1 flnjr w r
f  f»F “<B5T « t  wk 

«r w  «efi?r ^ 4»^r", “JTfWOt
s*ii grsrt 4Y*nfc î ^ r?ft |” ,
^»hg[ 1 A f  irrar ^ f̂ir q«T 
fir siwr i[t 1 fR- ?fPr iff iftonft ^
arĵ r t^ftr f  1 iw f  ftf *f|t' 
% *rf̂ nrr ftnFjpr r̂fft wnr 1

^r?r sihrw ^  wit %
j ,  wrt sftr «rc * *  vtehft *t,

fa r  ?  r<-»'^ *T>«r**̂  n^r ffcft
t  1 ^  ?rt *TRft 5f̂ t 5, Srfar «n#
q5t j  i ^  »iht t  1 ̂
m̂r ^ ?pf 5T?̂f fv wrfiwwr

x rw  fm  | Sffar
f r  «fV 5fnrr <t ~tfw % w n
1 1 ffarr f t  f r o $ %
?fr»r fiRwft *ipft ^  «rr ?t *r$ 
f  <#K ®*n<n<r< *rrr ^  ^
f , Ĥr “mvr ?r«rr" t  1 |
Pf i*rrt WTTv rfien

#  ift ^uf?r ^  1 1 *̂ T<rv 
% shrnr w ^  »ft«r «rtr ^ r
5t% f ^ vt Tfjflr j  tftr
# wrsSt ^b| f.& far tpift * -
n̂rnff vt ^ r  % ^  wito vror

1 ^ ;  ft?f*n^ ftrfJw sr^^r
^ 1  ^rt «rc «<k «ffa ^
% iftww >
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ffcrr t  1 «rnft v f  St 
fa  ^  eft HTftwrfe  an# % i j t w  

%m ?fr % srm  
% a fta $ ^ ^ »ft i ^ f ’T ^ f a f o i f -  
5 * Tar̂ fr, m ^r %• »fta# srqpmft, 

*fta, w  *  % *t$ *ft tfW t % 
^  ^  i $  g 

■wfa « f i  «ftr *rr?ff jftorre 
w  w r  ^Tf^ i % 5rnr<ff fr fa  
B m  fW ®
^ f t  <rc<5 ij^y *  »th
$, r̂fa?r JBTT̂r s m  $  *faff ^  *srw 

f w r  ^ r ?  ?tob fts n f *?ft t  
— fatrc **ft, 3** m m  ft* n t ^tt 
|  1 3tft W Tf^r $  fa  ?* tft f*rfa*£t 
5 fa  * $ fa *  ft cTT̂ R «rnr *  1

3l̂ T ?R> 3RF ^(<fW VI flif'jT  ^
fafrz $f fa *  fa*rr *m  t  «flr ?rf*R 

# ^ $ s a r a T f t * n t f a 3 s *  
f*RFft gxw f g f ^ 1 % ^arf^tv
jfr *WT *f( ?

JUTT ftfoFT #  Tfl *$3
$ f 1 1 «n*r *  s ir  vror #  snpr tftar 
*ofrr *r *fanpr ftnrr fc wWf 
* t fa sr $ « HP *  *tf> 

*hnff Sr i*r *t** tfw r 
cfor % *rt * 5frtrr*r ipr m b  t  •

angr wp <TfH dOr Rbf*̂ i *pt emF®p> 
|, *ptf s*r d fa  t  irtr *  w^m  
3RT *t fcsr?ft ’gpft jj 1 
"SfanF irns f t  H T ^ tsy ", "gt «rra> 
ta r”  %ftt “***  lrns ft  are#” *$$ 
4 t ^  ^  1 * *  ^r ^fr 
*5̂  5^ fa  wpsr ?*r ij^ < n

31% fiiF«r #*rrr f  1

VPTVT'Tfar%*F& fW W fart^ ^ B - 
irtr fttm#' ft^nw rr & 4** ft 

^ rr ŵ ft f  m  v  m f  ̂  f  fts 3«r w  
# v r  ^ren | i sf *m*rcfl 

j  f% ff'SRT >n?r v fffv  *f f< w <
w  v t q*r TTsft j  «#k  anroft 
R ftr^ T ^ * w r| i< k O T W  »R-«irT
W T̂|P ^ tT  $  J

4  ftfftreai  n̂pr % arra- *»?
^TT f  fa  WT?
% cR ^ r  ft ^ « fk  ^ ? r  «rssn 
vi*r fam  t , ŷftrar »f ^nrcf arns ^r?ft 
f  fa  3ft *ftn w  *rg»FR ^  *t»? f  ,
?!T ^  tffa Hî t f*R?ft t . *̂T
ft TFifWT vctK 97^ ft
&i f\ | , <nfwr?r %,

1 ^  >ft ^  arraT t  f t  ^  
wWt v ir * r ^ » i  #ftr?r qr tw\
arRTT t  v ft t  aftftspn r̂f5f«4«T qf55TV 

v«fto5T it ^ ft  i ,  v  *p?r- 
ftrer 3TRft t  if* r *  Jifsn̂ T ^prr
- * <»«r . ̂ -----  JJ -V i» _ f\ .WR VWf'te MiffffT m V\\ n̂ CTT *T|f

#  ap̂ T *r?rr | fa  ^  firfiffe r  frr^r 
% «n^ % q ^ r *ift 1 1  ^  m^nr 
% anwnw w p ft fa  ** f t  ^rs» 
avsar^ ^?fr w t fa  ^  ftnrc 4 t
an?ft j ,  ?fpft % ft?ff r̂ 
w m  fERT TRT I  fa  fafrwn: « I f»  
v t f t v i f  It « w  ywwH ^i?ft | 1 
JRIMI WTT I  fa  <RW $ I
?rt»T »j*i Hr ftreuwr ^ fa  Ifimt 
^ i r  <rt ^ t f  ^fr t

.. . r* -_-. _ %_sa. _ _afiTv ^Rmrar ft , aft jcjjit zm psv 
«ftr *FTftw %  #  ift qn t ^  1 1
v s *  » t  *  sroirtft i  fa  u fa w ^ ft 
% fMftge* mrfhpr si® | » 
« p r  *rrw ^  wnttqn $&, dt
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m yffa* | fa  feret Tt t o  ftreraa 
? t f t  i

* w w r  n jta w  •

*$*r * r«Tft ?r arr *nwfV fc i

«fw>fy oti *r̂ we • «c«m r̂ wTi
f f fa T  JCITIW, ffaTCT *T ait STTffR 

fa it f t  %, ^  y ^FRr q ro rr  sr#r f t f r  

$— # 95^
JTjJ <?ft trap afsr STTO fir t̂*TT ST*TT 
*n»r * t r  §*r ssr f t w  * r  « m  fiffn^nr 

*TTjW * t  q i^ p r SFT 5 |

? n ^ i  * $ r o  Sm  a t *ngt 

wrsr «tt fa  wrr sw vr imrpft % **7
■H .̂cfl g1 I

•jftujft *H! • A 5ft fTC »l£ I

*ns *rfl area ft *rpc fc i

3*trt n ^  «pt tnfrrc *  ^ *i?
=*TWt j£ fa  *TTT % 
^ t ^ , ^ r % f 5w ^ * n « T T t * f k  

* r ^ r  * t  y r o > w w  f  i ^  «trt 

A  W T  WT<T *t *cTT Ŝ TT fj f a  

w r  u n sr *5t F tf— ^fror * t  

*rrcrr— ht*!' ^  amnft, ^«i t o  
>tft tot #  ’r fk ^ r  n fr $t*n, r̂ar t o  

âr * t  ^ r %  * f r  $ p ft, <xw t o  *rrar 
•ft imtfr s w fa  ^  sfr *»%»ft i

»rt w  m *  (*r^rrar) : gqr«wr
*T$fc*r, *  ^T T  «fk  SRITW Trvmv
% *rsft s t *  % t o t  HT^r * t  i p r  ft 
fifipp wmrtf j  fa  ^ «n# 

if w  * f * 5r % ?nft favrnt
#  r t t  vmfm *wftr |  i WFTW- 

am»ft H  f t  fa?*»r fsfrrr, shr 
g^n fcpr 5c»rrfir «nfr faxpft 
* * *
^ tt v n  %, ^  Tsrfir

3*  ^  ^  m. TO?rr f  i

f a r  f q f t  f ir r  «ft s f r a  «r^r # nrfr 
f v f r i  v t  $  t o  m x  f r r  fa q r  t ,  ^ r -  

f*w  •& % v t  <t|<wt ^  ^ r r  

*ftr ^  varwRT w w w  ^  e w r r  

fa  fa?wr m m tn  TR  fHt ^ |

ftr̂ FT fiPTt *t? f^^TTiR4 
<ft f a  W

r̂nnf fw^T fipn a n w  t v% 
5RfW vt R̂T I  fa  fflrft SRH 

h"̂ Y 'Tf •t ^  Pi^<i f̂ rar ^ fa  
sir W 5W  ^t w n r n w f  7f^ 
ftwr amr ; vfifa  «nfr nfr ?»rft ^ r  

^ ^^TT cT*TF STWRW % *t>l4w <Sfa 
s*r % srerfcr sft#  srgcr v t< r ^  
ft i wwr uk ft^n fa  fw ft  ^  
#  anrfa ^  f t r o  qr ^ r  ft  
vft 4t, *r*nr * # * r m ta  *Wt 
aft spt rarPT w  w tr f w

*fT fa f a ^ t  >̂ri  % ^ l ( l  
T R litX -^ P S t sftfe fa^r SPPR %■ 

n?ra cr t̂% ^ r  ^t an^t |  i f l r  faw  
jrh t % TRyv srarR fam  an^r | i 
n r  % *w  tth t  ?r»n ^  «fh: w  
*rpt *r vr w r t t  v t  «tpt w  « tr  

vrvftRT fajnr thit *tt, %fa*r s n s i *  

t  fa  <r«fr t o  ift 5*r ?fnff % <rrar aftfa 
^  |, sfnr: stfafar g«nr
# , v t i  *r v tf  fan t o  q ^ r armr |  i
^  *T%TT, ftw  W ^  5TW *f̂ t
^ r r  g  «ftr fa R  % w r «rt*r ’r frftw  

t , 3*r % sro  ?wt % arfipff % 
j t t t  m it  *ft ^*ift ^ r  % faftnar vrff 
V farF *FT SRfTT fa*TT T̂T 

fa(W ?IT5 %■ WOT 5̂t  «frtV ^  w ft 
w r 'S^trt an r%r |, u rw t |
fa  t o  *ft ^  « h r m  ^  
^ r  % gr<^T #  v t t  ^aropw «R*r 

^  ^ s r t  t  i Mt vs *hn^nr 

^ t wsnr w  % 41 w«nt

i  i



Demands for Grant* •  AUGUST 1957 Dmondi for Ormtc 7644

W W  l o  : qntaA
fllW ilKIIII ^  <R TO W
WRft t  I

^  «rthr : A nr % ir t  f *
'Ht'W ’ T ^  ^  % VPTT Tf*TT 
ft? n r  l i k  wrrr ^  v w w sw 
I  *

*  *rppfar *rtft afr v t f̂ rP?w ’ft 
SRTTR- ?̂TT srnprT | ft? *3?T *oft 
% vnvNnr % r a  fr o  sftr-*rRt*T 
f t  w rw r itf f t  t o  firorftsff 
*t vnrfN ^r vr#  t  >rnft

%  *rtT 3VTT-TT % T O  ftWTT 

|  i t o  vw frr # ^rrc jjw  fin srfw  
«tflr 1 t o  v u ftr  # srrer a fa  <rs?ft

fiTHTf^T ^ T -T f^ IT  *f) fa^ fw  %
***** qft f t  , w tr k x *  *

Tt “ fnn^TT
Tftrcfspr trfa n ro  p ftfn r fa^T «rr 

? a p rf, %■ h h j ftnnr n*rr
«Ar <r*ft $rw $  jtphW  wit aft 
h jfcr-Tfro^iT «Ft frftJ , afrfa \ ajm$

<w & &r w  
q r *ptt q?t *nr q r 7*rr q r i Sr p i t  
n̂rrarTX’TT-^fhr «tt s$rr cn>s[r srvrar 

«Tfwr $ 1 fa s  $>tt $ fa
W fatf# *ft W H W -TO fo v n q  

\ ^ o  |  %ftx frqt§ 
^  ^  ’ ft TOPTT »RT t  f a  TO w Jt ^ r  
% Ŵ t SWT W r^fV % WHTMKW 

£  qrrft 11$  vT afrjfR T  
t  $ fa  f̂ **V % ^WTTIT

'Pff qft ?mpp-̂ WT tfeftaaran? ^  $ 1 
^  f f w ^ r  ?nf(R Tw r fr o  fc 
wifaft %■ w r r m  q f r  arraf f t  *pr 
s w r  *rrar «;• f w r  ^  1 ^  % 
fa r 'ta  ^  fw n rrm f f t  <n^F- 

^  5tw  | ; wit war vnm ff 
*fr w w m w f f t  wr$&imx ?fr 
% ift  w r t  1

41 !r * w  5? •)i«i*ft*( w *t f̂t1 
% f*itw  qrPTT ^ w t  5  ft? t«r ¥»fhw
# «rr'ft fVrti  ̂*% Rpwfar qfir 'it 
ft? «r#t «q? Hp^t % w w iw f l ^
VXVrtt ftlTTPT, fatrft 3 *T f̂t TI5V-
x * n  |, t o  w m  w ftw * 1$  1 1 

*TH*frr ^  # w  r̂e*r w
anr w w rw  ft*rr |  ftf t  T *  *t*

#  ft«r«r t t  <mw w#r 1 #  vtot 

<pwt j  ft? * w  *T«FT >Ft in  i w v  
f t  f ’TT qî *r ft? HTTR T  ^ft «IH nM  
f t r  ^  frfT W^l»r f t  ftrw fiw f ^  3TTTr
^ r  «r  « rw  f w  arr

irtr  fip ft fwwr<»wT v t «r'aft
^  «nw i<qaff % »JVT*fc Jf TOlflT 
ft ir m  ftsir m xr # ft# r̂r %, 
?rrft? f t  wfawr fwPn g w  

1

TO-«rRfr»r # q ^ f « r  Rr htfar
«T*rsfTft m ? R t % ^wpsr ^  f̂t «fr ► 

^  ?rwRr w ^  wf̂ r*w*r srwtt
T̂T ^FT t  I f̂t!ST ^  VT ft«R  t  ftp

»rT-*r̂ T*rvt #, 'Tf *rrTfrvt ^  gstor 
#  3ft Tth:' ? m  ftran f , 3ft ^ P 5 m  

T̂5T f>> TO *(ft *TST5 ^  T*T T n f  v t  
«mn?r 75^7 $ 1 #  «mn ^w r j  ftr 
^*rt 'raff >r t*  v t f  ?mwfhrr p

w tr ftr^t ^ ft  ?fVf?r ^  'rra^r 
ftnn aimT, fr o  % ft? trfin? ?t nftrcr 
^  ftm ftsff i?t, aftft? "*  * t i ^  
f t  ft, vp rfftm  ftnn- 3tt 1

?fMt ftnnfTtr 3ftftr viftfpr
^ ^t *ft â r snw  t o  *n*fr 
^m ^m x m w  ^  fi^  #  ^  
t o  % wft *  ^  «rfirftro  f t
?«ffti7T ftnrr wt 1 %ftsr $ ir 
|  fa  «nft n v  ■afV, t o  <rRrfH*w %■
’W  % TIT «ft, ^  ^  ftn(f 
*WT I  I qsf n $ sff % TOWlHWlf f t  
<ftr *rt*r art ■qft $ fa  wir<n<i
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w n r  f t  v f t  f t  t o s  % t o  v fir- 
fa ro  f t  ftrw *nr ; t o  sr̂ ajsr 
q?t ?Nr  firanr arnr i $  t o t o t  5 ft? 
ww far apft aflr t o  w^ #  faw r w* 

$ aftr WRIT T O T  j  ftr t o  ^  
jprar ?tto  «rtr aft si #  to  to  
* w  *♦ «rnj fw rr w  wV«it (

5rft *rmfhr *nft aft % q p  *ftr 
ftBTO $ artr * 5  t o  aprcrfro f^ r % 
a n t #  |  1 f r o f  t o  P r e t^  t o 1?
^  *TO $t f t  tft TTvHT TOT W
t o  aft t o  ftrw aprr art aftr arp t o

F frp R  aft aR f w  to t *rr 1 t o  
faff an*i*frr *rtft aft f t  i f r f t  aft 
ft: t  TO Vt TOT tffafrT % 1gj£ T O ' 
*?t JTPT Vt tft pftW T VK  «%
* t o t  *r$r t o  *  qrtf fw *r *rcftro

I ^ f  'TT TO f̂ RTTT *rt ̂ tVTT
% arrc aw ^ t t o  te r 

art $ fa  TO fw*F Vt, aft T M  TOT *
*4) + k  ftarr anr *jw  
w rr aftr t o  v t  farm  t o  ^
fw n  v r T fr |  1

w® aWwr *5 ?fr ^  ^ p f

% 1

•ft anw t o *  afr $t , %Pf t

4  aa^tar t o t  w$&t & f f  t o  wafta 
fw w fa ff qf t o  It  fipsrfrsr 

h #  | 1 TOnrrvrarf w  « t t  a;w  t o
% fa ir, t o  %■ *nro t w r o  ?w 1to
VT# ft!#, TO fft > F  *T% TT WW
% fa r , t o  aft froftr v t  wxx %
ftw , TO ^feaff % 1% *?T WappT»  
t  ftr iNr vrgrftm f t  w m r  v t  an* 1 

srfro *  *rft ^ T ^ rr  *r tp jrt >t o t  
w ^srr j f f t r f st fS tf s ra f l - an a r tf t T  
W TO  *?*t % aR^t,
<rtt tfatf <r h, t o  v t u ro %■ 
w a r' ? m  i

t o  ^h!t f t  iw %rnflar 
afr W t i  i  to i^ t  #  «ftr w ^jrr 
j  1 ^  *m tm  %  war w & t tiw t  
t  ft> TOaw f ^ f t  TOvrar anft ?w  
^PFlftRT ftRT aprT t  I ^  TOT 
n v  ^t ft*  w w f  ^  < b ^w  P ftt arr 
ftr 1̂  t o  t , afftf ^
arrEpfn «f f a ^ a n  #  t  *-waftar m
W TT fiPTT *RT t  To
t o *t t o  ^  aft ftqfir aft t o  «n: w i  
»r?rr *wr |, t o  t o w  ^ t
TO FT* froiTO T Hpr ffftw ir |, 
*ftr ^  in vfh r *rft sit %■ n^ctsr ih h it

I  ftf t o  TOPrar f t  areft % anŝ t
VPf>lfillcT f t  # fi'TT |

«mrream<t* w to t  #  *r?t q r  
asf anspftar ?rewf #  «w% P r i t  st*z 
fap?t • w ft im TO TTO R t wnsr 
«*t t|  #  «ftr «n #  w r o  #
T O i^  VI»W <nan «R  H I W Ttq aft 
w n w  ftf tiiw snu ft #  sy r o  %  w t
TOT TOWft qac aft ^ % aptto
%  arar ^ , t̂ w r <wr t o r  % w

^  aftr t o A  w  tw fp ff %  TOirar 
v t arfro w nr t o t  wi*r ft*rr t  ^  
TO urtlT w  ai<t Pnraw % sfiww
T O T  W^cTT j  I W ^ ITOTaft #  f t  
sftfir Iro ff^ r qft aft vt$ ^ t f^amSf 
to , fr o  qst ft? *$w ?r v iftw r aff 
aftr It arFTOT stfst t o  apt armrc 
t o s t  ftw  anif ft? ^  arr^ 
af^ iw a ff qfr srwfter t o t  to? 
to w  ^  t c  aft «ft?r TOf # t o *  

p̂ftapR ^  ft>Wj TOftw t o  g fro r 
apt w lto  ftrw  annr w  1 t o  
% fro n r vft t o t  WTOromft $, afHSp 
‘TO ^fe  arro fir * ’ (w ar f t  t o u t )  
%  TO  %  waff W  TO TT ^  T O T  
?fr ar5 ^  Pro ^ft 2rw ? ^ e f t t A

$ ft» ^  *rff*r m N h v t t o t t  

t o  %  TOJT aft Bh8WHW< ^ t ^ f
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[m <lCf7f ~~if]

~', ~ 'fiT ~FfT~ cn:, it~ if ;;ft 5J01fu ~)
~ ~ ~ ~ ~~r~ q-P:f;:m ~ I
wn: ~~ ~"f 'llT~T 'fiT ~ llFlT 'ifTlI'
ffi 4' \fl1~m ~. fcl; ~r1 ~ GTCT t:PfT

~'llT~~Tln~,~~~r
~ ~ I -q. ffi ~ ~W:lT ~
~ ~'91 ~'fl' ~ q!fr{ it.". ~m ~ Pf;
~~) ;l q~T~ 3;fR: f.ft;q-~~r if;
~~ 'f'JTCf if; R;fl if m fcfi<lT ~ ~~
if; ft;rIT ;of mtm if; flTI ~. I

lr~T ~R<::Ufrlf ~ ~lfT ;l~~ ~T
~ ~T ~rf'fi ~-ij-~m 'fiT >r'9H
fcf;l:r I 'ifTlI' I l{. +rr.f<frr +t'l'r ~T ~ qerr{
~ ~ fot; ~ ij-fcf!fR II f'ifa''fr m

+rm<f ~Cf~ ~', ~ ~ fcl;m if ~T
~~ ~ >rmf~Q fcfi<lT 'iff W ~ I ~

~ W ~ ~~~ \!f, ~ ~ ':(~
~T ,!<f;~. I ~ ~ f~~r ~ 'fiT ~
~T 9i1 ~ifl"l1' <lrrfrm CfiT '1r ~
<f ~~ >r~ ~ W ~ I ~~'(ol~Gj€,q,
~~~<;T'if~CfiT~~

~ w.rcrr 'fiT >rm~or f'fi"llT 'ifT W ~ I
~ q~ ~ m ~>iR: ~·~rm ~
~ fcl; ~l?f ~ ~h: miT~flfT 'iffTi'TT I

IT_~f'll q-cf1"flf 1ff;r ~ 3;fRf1 ~,

~ ~ <f; om: if if lqRf a'R: ~
ll'l';i'l:fll ~r ;;rr 'fiT 'C<r'T'i 3;fl'Ffl:Kf ~

~~ 1-q'~q!fr{~T~r~
f'll fu+:i'ffl if 'Q;'ll~1I1 ~~~ ~rFrn
Cfi'I.TI ;;rr '!'fiT ~, m ~f~ >r~
'llTm~cr.errm 'llT~fu~T~rI 0fcf;;:r
~~ 5I'~ if; ~T ~ q-cTa'fll' m~',~
if; fu~ '1r ~a- R~1~ lTrt '9'~)~r ~r
~ I if' ~'3' ~lT11 lI'~ +rt~ a'T<f~r "fi~
~r fcr. =r if, f~f~a-~T~ ~~ ~
~~ <imr ;;rm I ~f"fi" ;::r;=rf;rm Cfi'T

f<nn;;r;:r~~ >rCfiT~ ~T~ ~ f"fi~fllm

a~ ;f;;l'aT~q:; fu~ <'l'~ ~~~;; ~

~ri11 ; mr ~~, ~'(r i1<lf ~'rf
~7 f~, ~f~:iT ~r ~,~~"rCfi' ~', fu~r

if; ~M' ~~ ;;rrm~~R ~<f ~T~~
~ <?mr a't~ ~ ~ <f; fui:f >rlvr+r >r~rfur
fcl;i:f~ ~~ ~ I 3;I'1rcrT -q'lTR<ff<J +,'ft
~r~ ~ itaT ~ fcl; ~ ~ifT if;
"l1<:T!f q-'( ~) ;l mr 'fiT~'" if;
~lffl ~ if G;T om: ml!'~ qt;;r-qt;;r
m ~ -~ flr;;c cf; f.;;ri:f~~~rllTlTmat
'f>T '1r 5I'm~'1f 5I'n:nT ~ ~T ~ I ~-l?f ~
fui:f 4' 'T~crT<;ft '1ftfT-'1rl'\T~ <firm<:
~ ~ ~ iiI'!f1{ itm ~ I ~f<fi<f 4' lf~ +fr
'fl~ '9T~ ~ fcl; ~l?f if; ~~iiI'rr:r if if t
f~FfijT(ff m ~ ~'f<fi ~l?f 'fiT ~ ~
;:r@~, ~ m ftW ~ m 'mil[ ~

~;:r@~tm~ I ~ ~

~~~~fcl;~m~
~ ~ ~ ~ ~-~rcr ~ 'fiT1l-
"lilT~,~~~~~~~

<?mr ffi<: ~ ~ ~ ~ '9'lf~ I
ttiWT ~ if; ~(f ~ w ~
~~~rfm;r~~~
~ «R:. ~ ;:r@ ~ ~ ~ I

m~'~~~~~
m ~ it l?fll1.T Cfi'T ~ i{i 14'fit1l

A<fRr ~ ~ ~ CfilT ~ CfilT ~ ~w
~ q (1l1~lcmll @ A<:rCfa fcf;<n

~, 3;!'h:m~ ~r~ if; f~~ m ~
~, m"<: m'i:'A' ~T,~ 'ifCTllT ~ I

~~~@ ~ ~~if;[T~1
~T ~if; ~-~9i1 ~ aCfi
~ m~>iR: ;;r:R ~~~ ef.r ~T

~~ ~I

,,!fif; l?fll1.T~ ~ 'TlI'T~, ~

+f ;qR: ~~ <f <fi~ <fi~ +liT ~ B'
~c'f ~ ~ f<fi ii' ir=t ~ ~ r 'l<::
f~ rn 9i1 ~ 'Iii I

Shri Ansar Harvani (Fatehpur) : I
congratulate the hon. Minister for In-
formation and Broadcasting on the
,:"ay in which he has attempted to
Implement the various recommenda-
tions of the Press Commission, though
the press barons, who for years and
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y n n  have been living on the blood 
and sweat of the working journalists, 
paade every e&ort to .sabotage the re
commendations of the Commission. 
But I feel, as my hon. friend has just 
now referred, that some at the recom
mendations have yet to be implement
ed. X hope and trust that the hon. 
Minister will not be hoodwinked by 
the press barons and that all the re* 
commendations will be implemented 
within a few months.

Quite a lot has been said about the 
Indian broadcasting system. Radio 
has cone to stay as one of the most 
important weapons of publicity, in
formation, education and entertain
ment. But I am afraid X have to con
fess that the All India Radio not 
succeeded in all these three or four 
media in the way in which it ought 
to have succeeded.

As far as education is concerned, 
sometimes school broadcasts are pro
vided, sometimes University broad
casts are made and women and chil
dren's programmes are also given. 
But, they have not reached the stand
ard that we desire them to reach. We 
hope and trust that in future efforts 
v ill be made to see that these school, 
university and women and children’s 
programmes are more popular.

As far as entertainment is concern* 
ed, I'confess that we have failed to a 
greater extent. I would like the hon. 
Minister to knock at the door of any 
listener in Delhi and to see for him
self. What do we find? We have 
citizens in Delhi, not only in Delhi, 

'but in most of the cities/who are not 
being entertained by the All India 
Radio. They switch on to Radio 
Ceylon or to Voice of America. They 
are resorting to other Radio stations 
for entertainment because we have 
not catered to their need. I quite 
admit that some film music and cer
tain film songs have been quite vulgar. 
I quite admit that the music provided 
by Radio Ceylon is vulgar. But, we 
have classical programmes which go 
over the head of the people. A pro
gramme which goes over the head of 
the people is not worth while. We 
should provide a programme which 
can be popular among the people.

So far as the popularity of the 
Indian broadcasting system is concern
ed, X will refer to the publication at 
the Indian Listener. Popularity can 
be judged from the fact, how many 
people possessing radio sets realty 
listen to Indian broadcasting and how 
many listen to outside broadcasting, 
systems, with reference to the number 
of receivers which are in this coun
try, and from the number of copies 
which are taken in the form of the' 
Indian Listener and Sarang and other 
publications.

I may also refer to the fact 
that the Listener produced by the 
B.B.C. has almost become an institu
tion in the U. K. and among the 
English-reading and English-speaking 
people. The Indian Listener, for the 
present reminds us of nothing but a 
railway time table. I would like the 
Minister and the authorities in tbe- 
All India Radio to improve its publi
cation so that it may become a really 
popular publication worth reading by 
the people and may not appear just a 
railway time table.

As far as the publicity of the Five 
Year Plan is concerned, I can assure- 
the hem. Minister that we are quite 
satisfied with it. A lot has been done. 
The Tive Year Plan has been vA y 
much publicised. Many aspects of it 
have reached the people. But, much 
more could have been done. We have 
seen certain journals which are being 
published in the form of integrated: 
publicity under the Five Year Plan- 
1 find a lot of scope for improvement 
in these publications. I am sure, in 
due course improvements will be* 
made.

Recently, we deceived the publica
tion Yojana a fortnightly. I understand 
that much more money is being spent 
on a fortnightly publication than the- 
money usually spent on even on a 
weekly paper. I hope and trust, the' 
hon. Minister will look into this and 
make enquries about it.

I know 1 do not have much time 
at my disposal. I hope and trust that 
the Indian broadcasting system and 
our Ministry of Information andL 
Broadcasting which has all the media-
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•of publicity will utilise those media 
to really educate the people. For ins
tance, we remember that M ae time 

..back, we had riots following the &&.C 
.report If the background material 
ixad been given to the people m the 
correct from, and if the material had 
been given to the press in the correct 
from, explaining what all the impli
cations of the S R.C. report, and if the 
press had earned these particulars to 
the people ,many of the bickerings, 
many of the misunderstandings would 

rhave been removed. Fortunately, the 
P tc T stnke has been averted, 
we are very grateful about it, we are 
very happy about it—on the eve of this 
threatened strike except giving cer
tain hand outs and publicising the 
statements of our great Prmie Minister 
and our Ministers, we have not been 
able to give the correct background to 
the press, so far as I know about 
what has been done so 
far to the employees ui the P k T 
department That was the duty of 
the Information and Broadcasting 
Ministry We should create an 
atmosphere among the people, we 
should create a feeling among the 
people, we should educate the people, 
wfe should give real hand-outs to the 
press, so that they may form the real 
end nice background material for 
wtheir writings

J7 hn.
In passing, I nugW refer to Kashmir 

also While everybody in India and 
abroad knows about the atrocities that 
were committed in Hungary, while 
everybody in India and abroad knows 
about the atrocities 4iat were com
mitted in Algeria, I confess that we 
have failed to infotm the world or 
•the Indian people about the 
atrocities that are being com
mitted on the people of Kashmir on 
that side of the cease-fire line It 
was the duty of the Information and 
Broadcasting Ministry to have exposed 
the atrocities that are being committed 
on our countrymen on that side of 
the cease-fire line, and I hope and 
trust that suitable steps will be taken 
In that direction.

Mr. Deputy gpsalrirr The following 
are the selected cut nwflens relating 
to the Demands under the Ministry of 
Information and Broadcasting which 
have been indicated by the Memben 
to be moved subject to their being 
otherwise admissible:
Demand No No. of Cut Motiffn

64 1317. 1818, 1819, 1382.
85 1833. 1334, 1885, 1338, 1337.
88 1338, 1339.

Policy regarding the film industry in 
India

8kri Mahagaonkar (Kolhapur). I 
beg to move’

"That the demand under the 
'Ministry of Information and 

Broadcasting* be reduced by Bs 
100 "

Lack of patronage to the best films 
Shri Mahagaonkar: I beg to move:

"That the demand under the 
head 'Ministry of Information and 
Broadcasting’ be reduced by Rs 
100"

Need to provide broadcasting centre 
of high power for Marathi speaking 

people m Maharashtra
Shri Mahagaonkar: I beg to move.

“That the demand under the 
head MSustry of Information and 
Broadcasting’ be reduced by Rs. 
180 ”

Need to intensify the existing 28 
Radio Stations instead of increasing 

them
Shri Tangamanl (Madurai) I beg 

to move
"That the demand ufider the 

head ‘Ministry of Information and 
Broadcasting’ be rtducfed by Rs 
100”

Seed to transmit national programmes 
from regional relay* instead of getting 

all artists to Delhi 
Shri Tangamanl: I beg to move: 

“That the demand tinder the 
head ‘Broadcasting’ be reduced by 
Rs 100"
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Weed to broadcast news from regional 
stations instead of from the Delhi 

Station
Shri Tangamani: I beg to move

“That the demand under the 
head 'Broadcasting* be reduced by
Rs 100”

Early switching over of external 
services to the Madras Station

Shri Tangamani: I beg to move ft
"That the demand under the 

head ‘Broadcasting* be reduced by
Rs 100”

Need to provide housing facilities for
the All Jndia Radio staff in Delhi
Shri Tangamani. I beg to move

“That the demand under the 
head ‘Broadcasting’ be reduced by
Rs 100”

Implementation of *News and Infor
mation Cadre’ proposals regarding 
recruitment, training} promotionst etc

Shri Tangamani: I beg to move
“That the demand under the

head ‘Broadcasting* be reduced by
Rs 100”

Speeding up of High Power Trans
mitter near Tnchmopoly

8bri Tangamani: I beg to move

“That the demand under the 
head *Miscellaneous Departments
and Expenditure under the
Ministry of ^Information and 
Broadcasting’ be reduced by Rs 
100 ”

Heglect to improve the Broadcasting
station at Tnchmopoly, tn Madras 

State

Shri Tangamani: I beg to move*
“That the demanS under the 

head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Information and
Broadcasting’ be reduced by Rs 
100. "

Mr. Deputy -Speaker: All these cut 
motions are before the HBuse

Shri Mahagaoakar (Kolhapur)
Many hon Members have talked
about broadcasting already, and 1 am 
going to deal particularly with the 
film industry in this country

The film industry is one of the 
important industries in this country, 
and 1. collects an annual attendance 
of six y crores of people It represents
a capital investment of about Rs 32 
crores, and it fixes assets Rs 9 crores 
as the working capital It earns an in
come of about Rs 20 crores a year It 
is said that this industry is the second 
biggest industry in the world, next, 
of course, to the one m the USA

In spite of this, this industry has 
not achieved so far anything like an 
efficient organisation or a business 
like management It is very surpris
ing that this industry has been neg
lected by Government It was only in 
the year 1927 or 1928 that Government 
investigated into this industry, and 
again, m 1951 they had the Film 
Enquiry Committee

The Film Enquiry Committee of
1951 have given a complete picture of
this industry m the most poetical 
manner They have stated m their 
report

“In the net of every ̂ ave exist 
a hundred gaping mouths of
crocodiles See what the rain
drop goes through before it 
becomes a pearl ”

That is the condition in this industry; 
particularly, the working classes 
have been neglected While in the 
case of the workers in other indus
tries, there are laws such as the
Factories Act and so on, yet the
working classes in this industry 
cannot enjoy such privileges

Although it is said that film is a 
medium of culture and education, yet 
the condition of the working classes 
m this industry is so bad that it is 
high time for Government to come 
forward with some legislation in
respect of this industry and give a



7655 /or Gnmti 8 AUGUST 1957 Qcmandt for Grant* 7656

[Shri Mahagaonkar ] 
guarantee to the working classes as 
regards their wages.

One funny thing about this industry 
is this. We find that very few people 
are established In this industry; the 
rest of them come with the little 
knowledge and' the little money they 
have, and come forward to produce a 
picture. Practically, they gamble 
with their fortune, and along with 
this gamble, they also gamble with the 
lives of the working classes in this 
industry. The urgent need, therefore, 
is that a proper legislation should be 
brought forward, so far af"the workers 
in this industry are concerned

The film is a mechanical means of 
displaying a large number of photo
graphs to the people, and depicting 
action and sound. It is trQe that the 
film industry is generally controlled 
by the Film Board of Censors I 
congratulate Government on the fact 
that they have in mind the setting up 
of a National Film Censor Board. But 
I do not understand the product that 
is coming before us today in the 
name of art; it is so glamorous that 
people are attracted towards it, and 
since that becomes the cheapest means 
of entertainment, people start going 
to the pictures We have nearly 
2,400 cinema houses in the country 
and this being the cheapest entertain
ment it definitely creates some 
impression on the minds of our 
people, so far as their life is concern
ed, so far as their culture is concerned 
and so far as their education is con
cerned Though there are certain 
direction* and regulations followed 
by the Film Board of Censors, we 
very often find how blindly the
Members of the Board of Censors
pass several films Recently I went 
to a picture in Delhi and I was 
surprised to find that the female artist 
who played a main role appeared 
before a court of law in a man’s dress 
and it was impossible even for the 
police and the Judge to find out that 
she was a woman; she slips away all 
o f a sudden. Another surprising 
thing that I Baw in a film was that a 
gangster from BonMQr appears

straightway in a Bombay High Court. 
He was wanted by the police and he 
appears in an Inspector’s dress.

Such are the pictures which are 
shown. It is definitely a degradation 
of our law and particularly to the 
Bombay’s efficient police force. There
fore, such pictures should not be 
shown.

Let me now come to the music in 
these pictures. Many people have 
dealt with the subject of classical 
music versus popular music. I do not 
know by what name I should call 
the music in the Indian films o f 
today. It is something of a mixture 
of Indian and foreign tunes and the 
out come has been compared to the 
noise you get by putting some stones 
into a vacant box and shaking it We 
ge* all this dhadam dhadam; it is 
merely a meahs to rob fire poor people 
in the name of art It is nothing but 
glamour and should be shopped 
forthwith. The Members of the Board 
of Film Censors should be told clearly 
that they should strictly follow the 
rules and directions made under the 
Act.

I would now like to make a small 
suggestion about this industry 
Government has already started a 
film centre in Bombay I tried to get 
some information about this centre, 
but could not I would like to know 
from the Minis* er concerned the 
amount spent so far on the production 
of documentaries and the expenditure 
that has been incurred by this centre. 
I would also , like to know 
how many documentaries they 
have purchased from pifvate persons 
who produce such documentaries I 
hope the Minister will throw some 
light on these matters.

Once 1 had an occasion to visit a 
Bombay film centre. There I found 
more than about ten to twleve direc
tors on huge salaries and among them 
I was surprised to find one of my 
friends. I asked him how long he 
was working there. He told me that 
he was working at that centre for the 
last four or five months and that he
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had no work. The entire thing 
depended upon the Chief Executive
of the Centre. I do not know whether 
that Chief Executive worked under 
the direction of Government or
whether it was his favouritism that 
gave chances to the youngsters who 
entred the institution. Documentaries
are nowadays a monopoly of the 
Government. We do want better 
documentaries. But, as many people
have said, the ruling party is taking 
advantage of this position. They
should at least see that the films that 
are produced in the ffime of art and 
culture are of a better quality than 
what is presented today.

In the light of all these things, I
have a suggestion to make with 
regard to this big industry where so
much money is flowing. 1 would 
request the Minister that the Indian
Cine Studio should be nationalised, 
and produc'ion of the piClupes should 
be left to the private sector. At the 
same time, I would also urge that 
proper legislation for the working 
class of this industry should be 
enacted. It is not only the people
who work as technicians and artistes— 
these artists who hit the headlines, 
who are supposed to be the top-no'.ch
artistes, do get their pay—but there 
are also o:her people who depend 
upon the producers for a mere salary 
of Rs. 40 or Rs. 60. Generally a 
picture takes about three months to 
be produced; so they get their job for
about three months. Then they will "
have to go to some other producer 
who comes forward to gamble with
his life and fortune and also gamble 
with the life of this yorking class.

Therefore, I suggest that proper 
legislation, such as the Factories Act 
and o'hers, be made applicable for
the working people of this industry. 
This will ensure some guarantee of
their rights and privileges and proper
wages for the working class of this 
Industry.

Shri Wahadhw Singh (Ludhiana— 
Reserved—Sch. Castes): Mr. Deputy- 
Speaker, Sir, I am thankful to you for
giving me an opportunity to put 
forward a few points to the Minister

regarding production of the journals 
published by the Ministry of Informa
tion & Broadcasting.

This Ministry produces many 
journals for itself as well as for other
Ministries. Bhagirath is published 
for the Ministry of Irrigation and 
Power and Kurukshetra and Gram 
Sevak for the Ministry of Community 
Development. This Question has been
raised many times in this House and 
we have been told that there are 
certain magazines running at a loss.

There are certain reasons for this.
I shall venture to give a few. One is 
that there are too many journals
published by the various Ministries 
and there is a lot of overlapping. 
There are same articles published in 
different magazines. Then some 
magazines are produced on arL paper, 
which is very expensive. The circula
tion of some of the magazines is so
meagre that the Government have 
been running these for the las* so 
many years and yet not more than 
2000 copies are sold. Another reason is 
that there are also some foreign
Governments which are publishing 
same magazines in this country. They
are also published on art paper. It 
is very good stuff. They do not only
give articles about their country, but 
they write about our country also 
with all the political bias that they
have got. And with so much stuff 
given and there being so many 
magazines in the market, people do 
not buy these government-published 
magazines.

There is another reason, namely, a 
lot of repetition, Hiere are certain
journals published by the Ministry 
giving information about various 
Ministries and there are other 
journals published by the concerned 
Ministries themselves.

Shri Nattshir Bharucha (East 
Khandesh): We are not in a quorum
Sir.

Shri C. K. Bhattacharym (West 
Dinajpur): What is the harm?
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Mr. Deputy-Speaker: The bell may
be rung-Now there is quorum. He
can continue.

Shri Bahadur Singh: Sir, I was ex-
plaining that there is a lot of repeti-
tion about journals. I would not
blame the Ministry of Information and
Broadcasting for this. Other Mi-
nistries publish their own maga-
zines. It is a matter fot them
also. They should find out and devise
ways and means to decrease the num-
ber of such publications.

I would like to make a few sugges-
tions. This repetition should be stop-
ped immediately. The number should
be decreased. That way overlapping
could be stopped and a lot of money
would be saved.
I do not find any good in using

expensive and good art paper as is
used in Kurukshetra and others; and
for this purpose ordinary good paper
should be used. This way also we will
be saving a lot of money.

I would request the hon. Minister
that in deciding which journal should
be stopped from publication, the only
criterion should be the success that
the papers have made with the pub-
lic. There are certain journals which
are going on for many years and their
sale is near about 2,000 only. They are
published on art paper and a lot of
advertisement is given to these papers
just to compensate their losses. If the
magazine is running at a loss what is
the good of compensating it by giving
so much of advertisement?

There are magazines such as the
Bai Bharati and the Yojana with a
sale of more than 10,000. My hon.
friend Shri Harwani has made some
remarks about Yojana. He says that
that a lot of money is spent on it. I
do not know what is the basis on
which he says this. Yojana is the only
paper which has got more than 11,000
paid circulation in such a short period.
No other paper has got so much cir-
culation. About 8,000 copies are dis-
tributed to the Community Projects.
They are not paying. The Government
can save the money of these 8,000

copies of Yojana which are going to
the Community Projects and they
be made paid ones. They should
not be distributed free. No
other Government journal has ever
had this sort of circulation ever since
the Publications Division has been set
up as the Yojana. Some others like
Kurkshetra which have been going on
for so many years have a circulation
of less than half that of the Yojana. I
have been reading it ever since it was
started. This is the only paper in which
articles of eminent writers, economists
and poets have been given, such as
those of Shri V. T. Krishnamachari
Shri M. M. Shah, Shrimati Durgabai
Deshmukh, Shri Minoo Masani, Shri
Mulk Raj Anand and some others. No
other journal of India gives as much
information of the Five Year Plan and
our development in the sphere of cul-
ture etc. as the Yojana does. If Gov-
ernment finds-as some hon. friend
said-that it is very expensive, they
should stop giving it free to the Com-
munity Projects and other people. Its
subscription, I think, is about Rs. 2-8
only and anyone can easily pay.

Then, about advertisement. I find
very little advertisement given to it.
The papers which are published on
art paper and those which are run-
ning at a loss are having 30 and 35
pages of advertisement given to them
to compensate them for their losses.
If Yojana is expensive, Government
should give more advertisement to it.
If we compare it with the other papers
that are now published by Govern-
ment at least it is not an expensive
one. Such information as is given in
it is not available in others. I would
request the hon. Minister to take up
the question with other Ministries and
try to decrease the number of [ournals
which are published by the various
Ministries. He should stop this repe-
tition. That way the Government will
be able to improve the standard of
Yojana and also save a lot of money.

Shri Keshava (Bangalore City):
Mr. Deputy-Speaker, Sir, I have very
carefully heard the various observa-
tions made by several hon. Members
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on the working of this Ministry. I do 
not want to tire the House my repeat
ing those observations. I just rue to 
bring to the notice of the hon. Minis
ter just a couple of points that were 
brought to my notice recently when 
I went to my constituency after the 
last Parliament.

Almost at every meeting that I con
vened in my constituency it was made 
known to me that there is no Kannada 
version of the documentaries prepar
ed by the Government. 1 was told—I 
am subject to correction—that there 
is not even one Kannada version of a 
documentary film Of course, there is 
a large number of Tamil population 
in Bangalore and in the City of Banga
lore a Tamil or Hindi documentary 
would be all right, but two crores of 
Kannada population are denied of 
these documentary films because there 
is no Kannada version I am very 
anxious that this grievance should be 
redressed. 1 hope my learned colleague 
will take note of it and see that some
thing is done m that regard.

So far as selection of candidates 
for audition is concerned, there seems 
to be something radically wrong in 
the working of this section, particular
ly in the AIR at Bangalore. It looks 
as though—I am speaking subject to 
correction—the committee does not 
consist of any local talents and, there
fore, persons of renown, local popu
larity are not‘ called for audition. 
Even those that are called for audition 
are not given the proper chance. I 
am told that they are«not even pro
perly treated. .Several ladies, I came 
to know, have to come early in the 
morning at ten o’clock and wait till 
five in the evening, and no notice is 
taken of their inconvenience. Of 
course, it is a small matter of admin
istration, but still I think this matter 
should be taken notice by our Minis
ter.

About the national programme, 
several persons mentioned that in the 
selection of programmes, particularly 
Karnataka programmes, there was 
very great want of rationalisation or 
discrimination. I was given to under

stand that a variety of items were 
inserted in this national programme 
for short periods, so much so it almost 
became a sort of tit-bits, if I may call 
it so, or chowcha. In fact, people who 
heard it did not have the satisfaction 
of hearing any one of the items begin
ning with kolatta, kavya vacha.no, 
yashagana, dasarapada and so on. 
Karnataka is teeming with varieties 
ol art But all the varieties are put 
together for a period of ten or eigh* 
minutes each. We have also to take 
into consideration the lime taken for 
announcements to be made, once Id 
English and then in Kannada- AH 
these are matters of very great dis
satisfaction to 'Jne people who heard 
the programme, and I was requested 
to bring it to the notice of the authori
ties concerned

Several of those items require a 
'argej space of time People would 
have enjoyed them. In fact, many 
wanted those items for a longer time. 
Therefore, more care has to be takes 
m picking out items for national pro
gramme.

So far as the rural community sets 
are concerned, I do not think it is 
a matter of great satisfaction to us to 
be told that 9,000 sets have been dis
tributed so far, all over the country. 
We have about six lakhs of villages 
and almost every village must be 
supplied with a radio set. We do 
require that every village should be 
supplied with a set. Otherwise, it will 
not be to our satisfaction at all. That 
being the case, we are far below the 
requirements and I do not think this 
is a matter of very great difficulty for 
the hon Minister, and the Govern
ment to take up and advance in a 
very rapid pace.

There is one other small point 
which I wish to make. That is con
nected with the length of the films of 
Indian origin—our indigenous films. 
Many a time it has been felt Oat our 
indigenous films are rather too long. 
They extend to a period of three 
hours and people would like to 
have it cut to two hours. 1 do 
not think our learned colleague is 
helpless m this matter, in correcting
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the producers in this regard. Some
thing fry  got to be done and 

“ Alms also have got to be made to run 
only for a period of tyro hours.

With these words, X whole-hearted
ly support the Demands for Grants 
under the Ministry of Information and 
Broadcasting.

Mr. Deputy-Speaker: I wished to 
call one other hon. Member. He is not 
in his seat. So, I would call upon the 
hon. Minister. I wanted to call Shri 
Raghunath Singh. He is not in his 
seat.

Shri Raghonatfc Singh (Varanasi):
I am in my seat.

Mr. Deputy-Speaker: He ought to
be in his seat when he wants to speak.

Ty TW ffl? HJIW,
«5**gs*frrr $1 * ftfr ww
qnr | I «TT«T tiW t ft 3W 4 TTRT 

m vri^rft*rrr^m ^ rh *^ 
im *n **n ^ *ra R  w f t t  1 v r o m  v t 

v m i  qrrcfl1 1 1 * *  * *  ^
«nH sfiPTT VT JT̂ TT 5T $1, ffST ?W 
s o t  «ric*nr ?r|t «rr 1 frnr srra- 
aiTcT wnr sfeqr tfo q t % i f *  s r t*
% vfa  ^  'S«T% f̂̂ *T <n t̂r %

1 ure fr  frr* q̂ T <fY» 
j? ^  -spr  ̂ ^  *tst 
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f t  ^nt ftw  $ ,  ?>>
*nft % *nn?qT *rtr aw * 3  1
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$  1 I *  t 1
*Ar g*Rftaw wnft gsr«qsfrC »

TO *  «nr t  * w  qswft # fhr <w
^t ^  1 1 5 * ^
^  art ^  Tffhr &  «  v r  % »f vnft 1 1 

f̂4t<r I? $t «rw «wft sjw  m  ift 
W  ^  1 ip r  f»r f^hrT #  orr 
* r  ^  ^  1 «mrnc
r̂*r vr %*t vw r t  > vnw %

aftPrar ♦ ftr j iftr  ^’STWTTt 
irt ^  % ftnc 1T5 w w  |
•V *rnfr #  <^r *&rr tvrfor

fip ji ami 1

«rn «n*r?t f  fv  ?rratr sftrnr
«ftr w B ^r ^  f r t  WT*it ^

<r  F ^w r^ft T|?r £  xrr «far «r»rfw - 

»n#t ^jpt t  ^  ^  ^
5 «[ ^ STRTroy ^fT WTfgV, ITTftf

fftnt % «CTinr t?  ta% 1
i f ?  tfftraT tftr f& 4  m stvr %■ 

5»nt ftw ***** ?t i  1 *J$r w3 srt»rT ^ (t 1 w«rf,

’ftnw, qfltfiHwr, wnft?r, ftr*w*nw «n ft 
^ r n t  #  Tft **t ^  f^ jw n ft
^ ^ t $ I VPPT T fT  ^  ftf’?
^ 5  fH^rtrcT m w  ^  fqr qn^ft 3 *£*f 
tftpfr ftn ftff f^ T  an# mfqr qjT

^  qigffpgy  y ifo w  srmTOT 1 Jrtt«m%  
I  fqr qrj^ft ^  *ftsr #  ^ftw tfinit 

?<r5H rq ifa r «p^  i ^ rifn m r qrr tfinft 

^ ^ n rn r? ^  *** 1 1 ** P f q^ "wr
1 T O iqn r»i^t|c

«CtT qnqft H ?ft *r?ft *P5#t qf w w rc  
$, *r*fr qr% $; 1 «T«ft q*fr ^ 
«*«r^T w ^ t  1 ^ » w t* w ft^  v rf^ fm  
i i  q ft
•Pmqnr fk vtrq *| i^ tv n ft^ W T R  
I  ft55ft «n# lr  W  ^ariT HIT f[ t



7665 Dtmandt for Grantw 8 AUGUST 1997 Demands for Grams 7606

Wf <TTO «flT
t  1 *nqr*fr w ft fTflrerazrutrr *ft

1 1 wfir *n«? vrcft vf ^ r ? r  fW f 

crt w yr f  t h t v r  f*ro 

1 1 w rcvt «!*? »tp? *rtr
fPETft «T^t Wlff 5^T £  I

«rm t* % »rr% arî r gft 5*1# <rf*?r 

» ft* r f< n r^ r v r5fl« rftT ?T ^  1 w r
wrfSr «n% sfor **r * r  ^  f  1 

* t  s r r t  mw v t | ?rfR $ w t
arr ?^r 1 1 JKt aft % sn^rr | fa

T fw lf ^  f t v r r  * r  ?ft

*Wff% «ftf ft*T % <r^TRf ^ T

«n#*3srr^ < $ » rr 1 i f a ^ ^ ^ r n N f r f a
^  $R- «T»r ifc *nft ^ ^  $%
•rRr tt*t *ij^ «r » srtoff s t  ssrfsr v r

frn x  ^Ppn 4^d w iro -f ^ 1

f  *rwr vxw t $ fa  aft,

y r  vw ft *ft $  inq% f , # **r f*rr?r ^  

•rtn ftw p r^ ftsrraf %fjjrar ^  *̂ 7̂ ^
^feft’ srsrr ̂ 1 mrq^n 1

*nw t *15 * t sfrffcR f^n |
fa  fa?RT WqT VTTVt VRlt %

w r lq y  *t ^»nrr -j w i

wrar w r r  $*?■ ^*rr £  ^

* t » r  1

3s w w » n fw  • v w t  

im^nmr 5 u r n  vpt
m fa ^ *fr t o  si *rtr
*ft vt*t fare ^  t

«fr T< p w  R?f : vngW l* *T
<n?ft 1 v r  «rnft $1

v r t t  t  i ? f  quft $  i «** «nsft v r  w w  
<rofr | 1

Dr. KMkar: Mr. Deputy-Speaker, X 
feel a little hesitation in trying to
reply within the short space of time 
to all the points that have been rais
ed by my hon. friends here. It is obvi
ous that within half an hour, it will 
not be possible to reply effectively
and in detail to all the important 
points that have been raised, and 
validly raised, by so many hon. Mem
bers. I will, therefore, try to take up 
some of the important points that 
have been put by Members here.

With your permission, I would like
to deal with the smaller points by
giving them the information they 
require sometime later, if I am jiot
able to do so today. I would prefer
to take up the points of principle that 
have been raised here, because it u
necessary to clear the minds at hon. 
Members regarding certain aspects of
the subjects with which this Ministry 
deals.

My hon. friend who spoke very
first, raised one or two very impor
tant points. The first was that he
took the BJ3.C. as his ideal. He was 
speaking about the All India Radio. 
Ha* said, the B.BC. is an autonomous 
body, it is diving good work, it has 
a fine reputation, unfortunately, there 
is no autonomy in the All India
Radio, and therefore, all the ills that 
we are seeing, flow from that. This 
is a subject on which we have had 
several discussions during budget de
bates in the year before last. I ex
plained at length the Government 
point of view regarding this matter.

What is meant by autonomy? 
Autonomy means, we create a body
which will run by itself, over which
the Government will keep a distant 
control. It is easy theoretically to
conceive of such a body. But, in 
practice, in the circumstances pre
vailing in this country, it is practical
ly impossible to have a body which
has to run such an important de
partment. It is not a factory which
produces certain things. It has a
medium and an important net work
which will put forth thousands of
hours of all sorts of programmas 
from the air. First to create a body
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which will run all this and work it, 
without any direction excepting some 
general guidance is, in my opinion, 
in 'the present circumstances, not 
possible. 1 agree that such a body
as the B.B.C. is running well and 
has, perhaps, been able, on account 
of the long history of broadcasting in 
the country, to create and have ex
perienced people who can run the 
broadcasting net work For example, 
such a body would require a Board 
of directors of the highest calibre, 
who kAow how to run it well I 
am afraid, we will not be able, at 
least, we have not been able to think 
of a group of people to whom such 
an important organisation can be 
entrusted to xun it well so that we 
can be free of care and it will be 
running by itself well and smoothly

Shri Dasappa: What about the
National Broadcasting Corporation 
of 'America?

Dr. Keskar: I am afraid, the
National Broadcasting Corporation of
America is a body of businessmen. It 
is not a cultural or educational tibdy
It run? broadcasting <*%r profit and 
it has got its programmes mainly 
geared for that purpose I am men
tioning the point of autonomy There 
is another danger which Members of
Parliament have to take care of. In 
our country broadcasting is in an 
early stage. It is only during the 
last 10 years after Independence that 
it has built itself up. I am glad that 
it has been able to build itself up so 
quickly. It will be some tune be
fore it stabilises itself. In this very
delicate period, it will not be proper 
to allow the organisation to run 
wrong A factory, if it runs wrong, 
can be corrected easily. But, if sucb 
an important and delicate organisa
tion goes on wrong lines, it will be 
very difficult to retrieve the position
so easily, as we may be able to do
m any other organisation. Because, 
non. Members should remember that 
■®en broadcasting is run by the Gov
ernment, it is continuously under {he

supervision of Parliament, day in and 
day out, all the 24 hours. Members 
can put questions about anything that 
is happening there. They will not 
be very happy if autonomy comes. 
Frankly speaking, I think it would 
be very good for Government be
cause, then, detailed Parliamentary 
interrogation will not be there. We 
will have an organisation like, for
example, the Smdri or Bhilai plants. 
It will run by itself. Naturally, Gov
ernment supervision will be there. 
Because, Government pays the money 
and it will have to see that it is 
well spent. Parliamentary control 
which is there all the 24 hours of the 
day now, will no more be there.

An Hon. Member: You will be
there

Dr, Keskar: When the Government 
pays the money, it will have to
supervise as closely as possible as 
far as the financial aspect is concern
ed I hope, therefore, that Members, 
before they rush m for autonomy, 
would think well before they allow
the daily parliamentary control to bo 
taken away and substitute it by an 
effective control by Government but 
a lessened and distant parliamentary 
control I do not think that in the 
present state of affairs, the vigilant 
and daily parliamentary control
should be relaxed as far as broad
casting is concerned. It is possible 
that once our broadcasting system is 
stabilised, and it develops, and if we
feel under those circumstances that 
it can be made into an autonomous
body and there need not be a day- 
to-day look into it by Parliament, 
then certainly we can do so, but I do 
not think the time has yet come.

The hon. Member who spoke first 
made a reference to the question of
Station Directors being appointed 
from outside in States where they 
are not residents, and, therefore, 
their not knowing the language of
the State concerned. I agree with
him that this is so, and it is no doubt 
very unfortunate. At the same than, 
we have to remember that if
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bsv< a permanent service, and a 
cadre, and that cadre is interchange
able, and those persons can be trans
ferred from one place to another, it
is impossible to have Station Direc
tors in such exact proportion that 
every time we shall be able to post 
a man who knows the local language 
well It is also, 1 think, not practical 
to expect a Station Director to know
a dozen languages We can certainly
encourage them to know two or three 
languages, but it is not possible that 
all of them will be so good linguisls
that they will know many languages 
at the same time

But I do agree that it is a dis
advantage We have tried to over
come that disadvantage to oilset it 
by having a production staff of verv 
high quality to help the Station 
Director, wherever he is concerned
The hon Member himself paid a tri
bute to the high quality of the pro
ducers who have been appointed
there, but at the same time, he made 
a contradictor}' statement saying that
these were among the most eminent 
people in literature m Kerala, but 
since coming into Government ser
vice, their brilliance or their genius 
appeared to have gone out, probably
because the hon Member himself is 
a little biased in this matter He 
thinks that Government is tainted, 
and anybody who comes near that 
Government is also tainted But I am 
not able to agree with him I feel
that the broadcasting organisation 
should as its duty get the best lite
rary and musical geniuses and per
sons of our country into the organisa
tion

Shri Warior (Tnchur) With your 
permission, I may be allowed to 
inform the hon Minister that the 
genius of those artists went down
precisely because of the conflict 
between the Station Director there
and these people That was the point 
ma^* by my hon friend

Keskar: I have heard the point* 
carefully, and I have also noted it 
“ own I might say that this is only, 
beam y The hon. Member's opinion

is that they have become useless be
cause they are in the broadcasting
organisation I am unable to accept 
his allegation, because, after all, he 
tells me that they have told him so 
I am certainly gomg to ask them as 
to whether they have told him so
But I regret 1 cannot accept it I
have also had occasion to meet these 
persons very frequently, and that 
is not at least my impression

The third point which he mention
ed, casually, was that it was as if it
was the accepted principle with
Government that AIR was an organ 
for Government publicity The All
India Radio has never considered it
self to be an organ -oi Govern
ment publicity Their first objective
is to give programmes to the public
with .a view to entertainment, cul
tural development and education
Government publicity comes m inci
dentally, only when the question
of national development schemes 
are concerned

Then, the point was raised by Shn
Bimal Ghose also that it was not
right for a broadcasting organisation 
that they should do publicity for
Government, and that it was really
publicity for one party I am un
able to agree with him He was say
ing it on the basis or on the prin
ciples of parliamentary democracy
In parliamentary democracy, if he
carefully considers it, whatever the 
Government expresses and whatever
is accepted by Parliament is national
policy and national action, it is no* 
more a party action As long as it
is a proposal before Parliament and 
it is not accepted, it can'certainly be
considered to be a party proposal and
not a national proposal Once it is
accepted, this House and the other
House has accepted it, certainly it
is a national proposal

I take the example of the Five
Year **lan They might consider
that the Five Year Plan pubhcty or
its development helps the party m
power It is possibly true At the
same time the Five Year Plan is not
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the Plan of the party any more. The 
moment it is accepted by Parliament 
it becomes a national plan and it 
becomes the property of all the citi
zens of the State. Therefore I would 
not agree with Mr. Ghose when he 
says that explaining Government 
proposals or Government decision* 
and such other things is party pro
paganda.

Incidentally he was mentioning, as 
an example, the election question. 
Now I might inform the House that 
just before the elections express 
orders were passed for the All India 
Radio that during elections, from the 
moment the process of election 
begins till the end, no speech of any 
Minister at any meeting, whether it 
is an election meeting or non-elec
tion meeting, shall be reported or 
broadcast by the All India Radio, un
less at any particular meeting which 
was not for election, some reference 
is made to some important problem 
of international politics. And if hon. 
Members take the trouble of going 
through the programmes of that time 
they will find that no speech had 
been referred even in the news bul
letin of All India Radio which had 
anything to do with elections. The 
Radio tried to keep itself above party 
politics.

My hon. friend there had raised 
many other questions. I will take 
them up together with other points 
raised by friends. But I will leave 
it for the moment and turn to the 
points raised by Mr. Ghose. Mr. 
Ghose is very rfiuch against the 
Central Government’s policy of over
centralisation. 1 have not yet under
stood his point. I do not know what 
exactly he means. Does he mean 
that as far as publicity and radio are 
concerned we should have autono
mous units in the various regions 
and they should be allowed to func
tion separately . under a general 
guidance, or he wants that we should 
hand .over the units to the various 
States. But as far as administration 
is concerned, I am afraid that if we

go according to what he has suggest
ed. we will certainly not have a 
really coordinated radio net work all 
over the country. We will have a 
number of radios all over the coun
try which will instead of working in 
a coordinated and united way go 
their own way and will create com
plete contusion. It will, in my opi
nion, not at all be something 
beneficial to the development of the 
radio in our country.

There are certain points in which 
I agree with him. I agree, for 
example, that it would be well if 
publicity that we want is carried out 
through the agency of the State 
Governments. But, in fact, today we 
are carrying it out through the State 
Governments. Directly there is no 
publicity work done by the Central 
Government, exoepting in a very 
incidental way, in the States and 
whatever is done is done in complete 
cooperation with the State Govern
ments. There is no doubt whatsoever 
that it will be impossible for the 
Centre to do any sort of publicity in 
any State unless the cooperation of 
the State Governments is forthcoming 
and we are devising all sorts of 
measures to see that the coordina
tion with the State Governments 
becomes more and more closer.

In fact reference was made to the 
State Ministers’ Conference. He will 
be pleased to know-—I am sorry he is 
not here—that the coordination does 
not consist only in passing resolu
tions. It is something more than 
that. We have regular discussions 
with the State Governments and their 
Directors of Publicity and we try to 
entrust as large an amount of publi
city work to the States as we can. 
I am happy to state that co-ordina- 

frtion is definitely far better and 
closer today than It was about two 
or three years ago. I am sure that 
it will go on growing closer during 
the coming years also.
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There is also the question referred
to by Shri Heda, of commercial 
broadcasting I will come to that 
at the end as (two or three other 
Members had raised it.

The hon lady Member from And
hra Pradesh who spoke, spoke 
very eloquently. 1 have full sym
pathy for her and for the wishes 
she has expressed I wish that some 
other people who have had experience 
m their line become Members of
Parliament for then we would get a 
first-hand experience narrated here
That will bring the Members in more 
human touch with what is happen
ing in particular units or stations

She has narrated the hard lot of
various persons working, whether as 
Programme Assistants or as 'Staff
Artists More especially she has 
described in detail the working of
Vijayawada station I might tell her 
that I have full sympathy for the 
PAs and Staff artists She is not 
correct when • she says that nothing 
is being done for the Staff Artists.
In lact, dunng the 'as'’ V»o or 1hxee 
years, we have evolved a scheme for
some kind of gratuity for the Staff 
Artists As far as PAs are concern
ed, I do not want to go over old
.ground because two or three years 
back, we have been dealing with it 
Last tune I recounted what we have 
dope to regularise all the cadres of
Programme Assistants, Programme 
Executives and ■other perma
nent staff of A IR  I might 
only inform the House that 
the regulansation is now complete
In fact, every Programme Assistant 
who is working in AIR is now either 
on the way to quasi-permanency or 
to permancy, and all the rules and 
regulation? thereof have now been 
completely laid down. Therefore, in 
Aiture, there will be no difficulty
Whatever difficulty there was m old 
times was due to the fact that recruit
ment had taken place m different 
ways for the same post. There were
certain difficulties For example, the 
Home Ministry regulations or fin

ancial regulations came in the way. 
Now all that has been smootheaed 
out and in future, there will be 
no difficulty.

1 am noting very carefully what 
she has said about Vijayawada sta
tion. I can. certainly promise. her
that whatever she has said will be 
looked into very carefully

She was very eloquent on Andhra 
culture I am not behind anybody 
m being a great appreciator of
Andhra culture and the Andhra peo
ple I might inform the House that 
Andhra Pradesh, being one of the 
biggest States m India, is certainly
getting its due share in the develop
ment of broadcasting m the country. 
We have recently raised the power 
of Vijayawada station to 20 kw, and 
we will soon have in Hyderabad a 
powerful 10 kw shortwave transmit
ter which will make it audible 
throughout the whole of South India. 
With Qie expansion of programmes 
in Hyderabad and Vijayawada, there 
will soon be a bigger and more com
prehensive programme structure aft 
both places I hope, therefore, that 
she will not accuse me, as she seed
ed to be doing, that I am lagging 
m doing justice to the Andhras

Moreover, I know that the Andhras 
are not the people who will take it
lying down if some injustice is done 
to them

Kumari M. Vedakwuari: Will the 
hon Minister tell me whether he is 
going to raise the amount allocated 
to Andhra Pradesh7

Dr. Keskar: I am afraid no sums 
are allocated to States I am there
fore at a loss .to know what sum she 
is refci ring to We do not allocate 
any sums to &ny States It may be
given to particular stations for their 
development work But I have noted 
the figures she has mentioned I will 
enquire and let her know

My hon friend, Shnmati Uma 
Nehru was very nice and she was at 
the same time, very critical that some
how or other women were not getting 
a fair deal m the AIR
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Mr, Deputy-Speaker: She gave her 
reasons also.

Dr. Keskar: I am afraid that this is 
not fair because after all women will 
require a fair share in the A.I.R. They 
should not have more than a fair
share and I think if there is any 
Department of Government where 
women are working, the A.I.R. has the 
largest percentage excepting, prob
ably, the telephone section of the 
P. & T. I think in no other department 
so .many women are employed from
its very beginning and the number is 
increasing. She was complaining 
about the proportion of women or the 
percentage of women in the perma
nent service and more especially in the 
higher cadre. That is not something 
which I can help because the perma
nent establishment are recruited by 
the Union Public Service Commission 
and it is very difficult for me to inter
vene. I will certainly pass it on to the 
U.P.S.C.

My friend, Shri Bhakt Darshan has 
talked about the Press Commission. 
We had laid, I think, some six months 
back another statement before the 
House in which we had given the 
latest position as far as the recom
mendations of the Press Commission 
which have been implemented by
Government are concerned. It is 
cuSlcult for me to add anything to it
except the question of the Press Coun
cil Bill. I * never said, nor was it
rightly reported that Government has 
dropped the BilL The Government 
could not bring it before this House 
because there was no time available 
and the Bill unfortunately lapsed. 
Otherwise, we would certainly have 
got it passed.

On the other hand, during this 
period, certain differences have arisen 
regarding the structure e t  the P M
Council, which formerly did not exist.
I will certainly see that 4hese differ
ences are narrowed down to the far
thest limit before we bring it again 
before the Lok Sabha.

Shri Keshava: What about the 
Allahabad Radio?

Dr, Keskar: Otherwise, I do not see
any recommendation of the P?es»
Commission which requires Govern
ment action still remaining unfulfill
ed.

For example, the question was rais
ed about the ownership of papers. 
What has Government done about it?
I had explained when the Press Com
mission’s Report was debated here that 
this is not something which the Com
mission expected the Government to
take action upon. In feet, the Report 
is clear about it. Certainly, the Com
mission expected that among the 
number of measures which will be
taken a condition will be created when 
it will be possible for Government to 
take further action in ‘the matter. For 
the time being, I do not think there is 
anything which the Government can 
directly do. Neither do I think was it 
the intention of the Press Commission.

My hon. friend, Shri Harvani had 
also raised the same question that 
Government had not carried out the 
Press Commission’s recommendations. 
I think he is a little unfair to Govern
ment. I do not, and I repea\ what I 
said last time, think there is any 
report whose recommendations have 
been implemented so quickly and so
energetically as those of the Press 
Commission. I think Members should 
show, instead of criticism, some appre
ciation of the way in which Govern
ment has tried to carry out as far as 
possible the recommendations of the 
Commission.

Certainly, there are a few tilings 
which, probably, not through legisla
tion hut otherwise can be done* and 
we will look into (hem.

He was very critical of the A.I.R. 
He has raised a number of things. I
would like to deal with all the ques
tions raised about the A.I.R. within
a few minutes together if you permit 
me as it will not be possible to reply 
to every individual criticism separate
ly.
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18 hrs.
As far as Allahabad is concerned, 

the question ol rivalry between 
Allahabad and Banaras is in my opi
nion not something which now can 
be voted upon, because I have full 
sympathy for the cause pleaded by 
Shri Raghunath Singh. There is no 
doubt that Banares is a great cultural 
centre in India but, at the same time, 
there is a station in Allahabad, and it 
would not be very practicable for us 
to start a station 75 miles from Allaha
bad which will mean additional recur
ring expenditure for nothing.

Shri D. C. Sharma (Gurdaspur): 
You have two stations in Andhra; 
why don’t you have two here?

Dr. Keskar: There are two in U.P.
Shri Raghunath Singh: Allahabad is 

not working/
Dr. Keskar: That is not correct.

However I do not want to come 
between the quarrel between Allaha
bad and Banares; that would not be 
proper.

Shri Bahadur Singh raised a ques
tion about our journals. I might say 
that the journals that we publish on 
behalf of the various ministries are 
not our journals. We publish the 
journals on behalf of the ministries. 
We are only the publishing medium. 
The journals are guided by the minis
tries concerned. With regard to many 
journals the Ministry concerned even 

‘ pays us the expenses for publishing 
those journals. Why I am pointing 
out this is, it would be very difficult 
for me to do anything excepting to 
convey It to the Ministry concerned 
u  to what should and should not be 
done regarding these various journals. 
We certainly can give advice; for 
example, that the expenditure on a 
particular journal is too much. We 
can and do draw attention to such 
matters,and give some suggestions, 
but ultimately It Is the Ministry con
cerned that is responsible and not our
selves. Therefore, some of the defects 
that he might have pointed out are 
there, j& doubt, but for certain rea
sons tha ministries consider that the 
Journals Should be there, and it

appears to me that it will not be pre- 
pef for me to put pressure on them 
to stop such journals. 1 will certain- 
ly convey the criticism that has bats 
voiced here to the ministries concern' 
ed-

In the end I would like to take up 
on* or two general points because cer
tain important points have been rais
ed- 1 will come to one very important 
point, and that is about commercial 
broadcasting. Two or three Members 
h*re referred to it. I also hear that 
a pamphlet has been distributed to all 
Members of Parliament by the forum 
of free enterprise regarding this ques
tion.

Shri B. C. Sharma; I have not seen.
Dr. Keskar: There is a pamphlet, I 

h*ve seen it myself. My esteemed 
friend Shri Heda referred to it.

Shri Raghunath Singh: I have got
tJiat pamphlet here.

Dr. Keskar: 1 would like to explain 
tflis matter again, although it has 
already been explained on the floor of 
tfte House before. Briefly I might say 
tnat regarding commercial broadcast- 
ifig the propaganda is mainly led fax 
advertising interests in the country. 
There is nothing improper about it 
They are entitled to carry on this kind 
of propaganda. This has also been 
discussed many times in Parliament 
and we have replied to it I will only 
recapitulate the reasons why we think 
it is neither proper nor beneficial for 
iis to have commercial broadcasting.

Firstly, there is no doubt whatever 
that with commercial broadcasting the 
standard of programmes will go down. 
When I say standard of programmes, I 
do not mean to say high-brow pro
grammes; there Is no such question; 
«re do not want high-brow program
mes, they should be popular, simple 
*nd everything. When you have «an-
snercial advertisements interspersed, 
you will have to bring down the pro
gramme to lhe level that the advert
iser wants, and when the level comes 
down a time will come when the 
advertiser will tell you what sort of
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programme you will have to put on 
the air in order that this advertisement 
becomes attractive. This can be veri
fied from the experience of the United 
States of American and also the new 
T.V. in Great Britain. I have today 
with me a detailed newspaper report 
from a British newspaper about 
America's Commission for cleaning 
advertising abuses from the radio and 
television in the United States. They 
are already prosecuting a number of 
people for putting in indecent adver
tisements in television asking them 
why this should not be cleaned up in 
a more drastic way. The United 
States, of course, is completely free, 
but even there, where all these inter
ests are v e r y  strong, Government are 
now forced to take some steps to see 
that these advertisers observe a cer
tain amount of decency, not even a 
standard but decency. Therefore, 
there is no doubt that our standard of 
programmes will go down. I do agree 
that in the beginning it might not be 
so, but once we have to depend par
tially or wholly on a revenue which 
comes from advertisement, we will 
have to do what they like or go in 
the direction that they want.

Another matter in this connection 
has to be remembered. Advertising in 
India is not in the same position as 
advertising in Great Britain or in 
America. Here, our advertisements 
are predominantly foreign; foreign 
means predominantly British and 
American. Of course, if it were pre
dominantly Russian also, it would 
make no difference. What I mean is, 
it is foreign and if today we allow 
commercial broadcasting, and we 
come to depend on these advertise
ments for our radio programmes, you 
will find that slowly our radio will 
come under the grip of advertising 
interests which are mainly controlled 
by foreign interests. I do not think 
that from any point of view this 
would be a very desirable state of 
affairs for the country. You can go 
to the newspapers and you will find 
that even newspapers privately com
plain of the grip that those advertisers

have got on them. They do not pub
licly complain about it but they haw 
to depend on them. I think it would 
not be a good day for broadcasting in 
this country if it has to depend on 
advertising and advertising interests 
in order to carry on its programmes.

The other important point regarding 
this to which I would like to draw the
attention of the hon. Members is this. 
Does experience in other countries 
show that commercial advertising or 
commercial broadcasting is favoured? 
You will find that it is not so. The 
only country in which commercial 
broadcasting exists is the United 
States of America. In the United 
States, you know, broadcasting is a 
business. It is not an organisation 
which is used for cultural or other 
purposes. It is used mainly as a busi
ness for profit. I do not mean to 
blame them, because it has grown and 
evolved in that country as a business 
and as an independent business. If 
you go to other important countries in 
the world—Great Britain, Soviet 
Russia—you will not find a single 
country having commercial broadcast
ing in its national network. It exists 
in no other country.

Then I am immediately confronted 
with Ceylon. There are in Europe 
small countries like Luxemburg or 
Andorre, Monaco (Monte Carlo) which 
have begun commercial broadcasting. I 
do not put them in the category of* 
countries. But, if you take any size
able country in Europe which has got 
a worthwhile radio network, you will 
find that none of them touch commer
cial broadcasting. Why, because they 
know they will not be able to main
tain any standard in broadcasting if 
they allow commercial broadcasting 
to come in.

You might be Interested to know 
that the problem that my friend put 
before me—of Radio Ceylon—4s a pro
blem which is also faced by the broad
casting systems of France, Belgium, 
Italy, Switzerland, Germany, «tct, tram 
Radio Luxemburg and Radio Monte 
Carlo. They are facing it. They are
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a little annoyed with it but they know
they cannot do anything. But, at the 
same tune, they are not saying, and 
nobody is saying there, that because 
Radio Luxemburg is putting in this, 
therefore, I$t us follow Radio Luxem
burg Nobody says that It is only in
India that people say that because 
Radio Ceyion is going a particular 
way let us follow Radio Ceylon

Here comes the fundamental ques
tion as to what should be the objec
tive of the radio Is it going to be a 
commercial proflt-making business 
with some kind of entertainment 
thrown in, or, is it going to be a medi
um for entertainment, culture and 
education’  As far as I am concerned, 
and the Government is concerned, the 
answer is clear We do not think, 
more especially m a country like India 
which is trying to turn itself into a 
welfare State, that the radio can be
made into a commercial profit-making 
business with some little entertain
ment m i der to make the profit big- 
gei I do not agree that we can accept 
tt<at objective If we take the ques
tion of Radio Ceylon, I might put a 
few facts regarding Radio Ceylon 
before hon Members It is put before
us as an example May I say it is a 
bad example7 It is not a good exam
ple

First of all, it is not right to say 
something about a neighbouring coun
try, with which we are very friendly
But I might say that the action of
Radio Ceylon m beaming commercial 
broadcasting services exclusively for
this country is not very proper, 
because we have got certain conven
tions which Commonwealth broadcast
ing organisations observe No other 
country has done this kind of beaming 
of commercial services exclusively for
another country We have brought 
this to the notice of the Government 
of Ceylon You will be surprised to
note that these commercial program
mes are mainly meant for India and 
not far Ceylon In fact, Radio Ceylon
bag banned commercial programmes 
for Sinhalese public after 5-30 in the

evening; they are only meant for
India. •

Shri Joachim Alva (Kanara). On 
the lapt occasion, I drew the Minister’s
attention as to what steps Government
were taking in regard to Indian firms 
and foreign firms operating m India 
who advertise m Radio Ceylon

Dr. Keskar: 1 will come to that Let
us analyse it I, personally, do not 
think that the so-called programmes 
which broadcast advertisements mixed
with a little entertainment can be
called radio broadcasts I really call
them commercial publicity shows It is 
nothing more, there is little of real 
radio There are film songs inter
spersed with advertisements I per
sonally decline to call this a radio 
programme It is nothing but a pub
licity show, it is not a regular radio 
programme

But we are faced with difficulties 
m this country, because there are peo
ple here who are interested in having 
advertisements on Radio Ceylon and 
giving profit to the advertising indus
try and who spread exaggerated 
reports of Radio Ceylon's greatness 
and the magnificent things that it is 
doing, its popularity with the public, 
etc we are not impervious to what is
being said in the public We have
also earned out an analysis of Radio
Ceylon in the country and you will
be rather interested to know that 
broadly speaking, taking the country
as a whole, we find it is not so popular
as some hon. Members try to make it
out

You will be amused to hear thatr 
generally speaking, in most house
holds, it is the children who want 
Radio Ceylon, none of the grown-ups 
want it It is no doubt true that in
certain cities like Bombay and Delhir
there is a certain class of listeners 
who would like such a thing Natural
ly, there are all sorts of people in the
world, but taking the country as a
whole, I do not agree that the popula
rity of Radio Ceylon has grown so
much as to make hon Members fear
for broadcasting in this country
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Lastly, because Radio Ceylon is put- . 

-ling out commercial shows which a 
number of people listen to in thia 
country, is no reason why we should 
imitate them. I do not agree with
that thesis. I think the right thing 
would be for us to try to give some 
attractive programmes of good stand
ard to the public. I may take this 
occasion to inform the House that very
soon, we will have, most probably by
the last week of September, an All-
India variety programme broadcast by
very powerful transmitters, which can 
be listened to m any part of the coun
try and which will be mainly light
programme and for the entertainment 
o f the community at large I think 
that is our answer to Radio Ceylon 
and not commercial broadcasting

I have taken too much of your time
Because this question has been raised 
by a number of hon. Members, I felt
that unless a reply was given in de
tail, some misunderstanding might be
there. I have not been able to say 
anything regarding a number of other 
matters that have been raised I am 
exceedingly sorry that time has been
exceeded, but I might inform those 
friends that I have noted down all
their points and 1 will give them a 
satisfactory reply.

Mr. Deputy-Speaker: Do I have per
mission of the House to put all the 
cut motions to the Demands Nos. 04, 
<05, 06 and 121 to vote.

Some Hon. Members: Yes

All the cut motions were put and 
negatived.

Mr. Deputy-Speaker: Hie question
is:

"That the respective sums not 
exceeding the amounts shown in
the fourth column of the Order

Paper, be granted to the Presi
dent, to complete the sums neces
sary to defray the charges that
will come in course of payment 
during the year ending the 31st 
day of March, 1858, in respect of
the following heads of demands 
entered in the second column 
thereof:—

Demands Nos. 64. 65, 66 and 121.”
The motion wai adopted

[The motions for Demands for
Grants which were adopted by the 
Lok Sabha are reproduced below— 
Ed]
D e m a n d  No 64—M i n is t r y  or I n f o r 

m a t io n  a n d  B r o a d c a s t in g

“That a sum not exceeding
Rs 7,71,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in respect
of 'Ministry of Information and 
Broadcasting’ ”

D e m a n d  No 65—B ro a d c a stin g

‘That a sum not exceeding 
Rs 2,21,60,000 b e  granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, m res
pect ol ‘Broadcasting’ ”

D e m a n d  No. 56—M is c e l l a n e o u s  D e 
p a r t m e n t s  a n d  E x p e n d it u r e  under
t h e * M in is t r y  or In f o r m a t io n  and
B r o a d c a st in g

“That a sum not exceeding
Rs 2,02,44,000 be granted to the 

‘President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in res
pect of ’Miscellaneous' Depart*



7665 demand* far Grants 8 AUGUST 1987 Demands for Grants 7696

ments and Expenditure under the 
Ministry of Information and 
Broadcasting’

D n u u n >  No. 121— C a p it a l  o u t l a y  o h  
B r o a d c a stin g

That a sum not exceeding 
Rs. 1,98,84,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay

ment during the year ending the 
31st day of March, 1958, in res
pect of ‘Capital Outlay on Broad
casting' ”•
Mr. Deputy-Speaker: The House 

stands adjourned till 11 a.xn. tomorrow. 
18.16 hn.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, the 
9th August, 1957.
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DAILY DIGEST
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ORAL ANSWERS TO QUEST
IO N S.. . . 7691—93

S.Q . Subject C o lu m n s
Nos.

698 Indo-Pakistan Financial
Issues 7461—^3

699 Panna Diamond Mines 7463— 66
700 Fiscal Monopolies 7466— 68
701 Pay Scales Revision 7468-69
702 Deferred Payments Ex

change Guarantee
Scheme 7469

729 Imports on Deferred
Payments 7470— 73

704 Remittance of Profits 7473—76
705 Expansion o f Manipur

Rifles 7476
707 Smuggling 7476—78
708 Stainless Steel 7478-79
709 Prohibition 7479—82
710 Kerala Education Bill 7482— 81
711 Central Ordnance Depot.

Kanpur 7485
712 Report on Rural Institutes 748**86

413 Taxation Reform 7486-87

7*4 Expansion o f Technical
Education in States 74*7—90

715 Staff Quarters o f Central
Excise Department 7490— 92

7X6 Western Zonal Council 7492-93
717 Import o f Steel 7493

S.N.
Q. No.

6 Admission m Delhi Colleges 7494—96

WRITTEN ANSWERS
QUESTIONS .

S.Q .
Not.

TO

703 Aid to Political Sufferers 
709 Konarfc Temple
718 Inter State Sales Tax
719 Opium Factory, Gazipur
720 Training-cww-ProducUon

Centre at Jhargram
721 Training Centre at

Koihagudum
722 Industrial Management

7494—7S30

7496-97
7497
7498
7498—99

7499-7500

7500

7500-0X

S.Q.
Nos.
723

754

7*5
726

727

728

730
731 
73*
733

734
735

736

737

738 

73*

Subject columns

Western Higher Tech
nological Institute,
Bombay 750*

Central Pool of Ad
ministrative Officers . 7501-02

Legal Aid . 7502
Inter-Services Historical 

Section 7502-0*
Death of I.A.F. Officer*

in U. K. 7503
Leakage o f Budget 

Proposals 7504
Finds Near Malarip 7504
Eastern Frontier Rifles 7504-05
Mineral Areas 7505
Displaced Persons in

Andaman Islands 7506
State Bank of India 75°6
Grants to Affiliated

Colleges 7507
Restrictions on Advances

against Stocks of Sugar 7507 ok
Government of India

Scholarships 75°*
Cultural Relations with 

Poland 7509
Economic aid from U. S. A. 75°9

U.S. 
Q. Nos

526

527 
5*8
530

531

53*
533
534

Loans to Industrial 
Undertakings .

Salaries o f Primary
Teachers in Andhra

Educational Institutions 
in Rajasthan 

Giants for Scientific
Research to Rajputana 
University

Multi-purpose Schools
in Rajasthan 

Excavations at Ramagir . 
Appointment of Assistants
Area under Tobacco _ 

Cultivation in Parbham 
District

535 Income Tax
536 Coal Supply to Punjab

7509-10

7510 

75*0

751C-H

7511 
75H
7511-12

7512

7512-*?
75*3->4



WRITTEN ANSWERS TO
QUESTIONS—um ti.

U.S.
Q. Nos. S tre e t
537 Smuggling on Go* Boeder
538 Cantonment Boa^h £m.

ployees
539 Income T i x

• 540 Political Organizations -
541 Fuel Plant ttKotlugudani
542 Opium
543 Appointment o f Relative,

o f  Officers in private
Firm*

544 Property Statements
545 State Bank of In^ia 
$46 Manipur Rifles
547 Medical Treatment
548 Employees in Private

Sector
549 Indian Police Training

Centre
550 Scholarships for Scheduled

Castes Students
551 Grants for Technical

Education

7 «9

Columns

7®9©

55*

553

555

55*
557

55«

559

560

562
563
564
565
566

5«7
568
5«9

Authority for Secondary 
Education

All India Tribal rvw.
ference

1 raining.ftaxvKnno'
Mysore 

Scheduled Cast*, and 
Scheduled Trih^t 

Bhojpuri Language 
Personal Staffr 

Ministers .
Foreign S ch o W ip s  t0 

Indian National
I.A.S. Emergency

Recruitment
Aid to Non-official

Organisations
Recruitment
Missing Persons Squad
Acquisition o f land
Appointment o f Assis

tants
Scheduled Castes etc_ 

in Educational insti
tutions o f Tripim

F «s in  Himachal p ^ s h
Schools

Tobacco
Primary Education'

BYSTATEMENTS
STHRS MINI*

The Prime Minister «*<
Minister o f Enernal Affair.
(Shri JtwaharUl n £ 5 )

CoUIMN*
7514-15

7515
75X5-1*
75X6
7Sl$-*7
7517

7517
7518
7518 
7J*8-*9
7519

7519-20
7520

7521

7521

7522

7522

7522-23

7523
7523

7524

7524

7525

7525
7525-26
7526
7526-27

7527

7527-28

7528-29
7529
7530 

7S30-32

Subjut
made a statement regarding 
the notice* of impending 
stoppages of work in 
variousessential services. .

Later during the day the 
Minister of Transport and 
CoazmuaicatkHM (S im  
Bahadur Shastri) informed 
the House that the notices 
of strike by P. & T . em
ployees had been withdrawn

PAPERS LAID ON THE TABLE., 7J33 
A copy of the Essential Services,

Maintenance Ordinance,
1957 promulgated by the
President on the 7th August,
1957, under Article 123(2)
(a) of the Constitution .

A copy of the First Annual
Report on the working of the 
Ashoka Hotels Limited,
New Delhi together with 
the audited statement of
Accounts for the year ended 
the 30th September, 1956 .

7554-35CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE . . .
Shri S. M. Banerjee called the

attention of the Minister o f
Finance to the termination 
o f services o f znjtny lo sp ec- 
tors under the Life Insurance 
Corporation after the in
troduction of new appoint
ment letters retrospectively 
from the 1st September,
1956 . . . .

The Deputy Minister of
Finance (Shri B. R, Bhagat)
made a statement in regard 
thereto

DEMANDS FOR GRANTS..7535-7686
Further discussion on the 

Demands for Grants in 
respect of the Ministry of
Transport and Communi
cations concluded *nd the
Demands were voted, in ftsll.

Demands for Grants in res
pect of the Ministry of In
formation and Broadcasting
were also discussed and voted 
in full.

AGENDA FOR FRIDAY, 9th 
AUGUST, 1957 - . .
Consideration end Passing of

the Appropriation (Railways)
No. 2 BUI; Consideration of
the Demands for Grants in 
respect o f the Ministry o f
Rehabilitation and Private 
Member*'Bill*.




